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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
AT NEW DELHI
ORIGINAL APPLICATION NO. 16 OF 2021

(Under section 14 r/w Section 15 r/w section 20 of the National Green
Tribunal Act, 2010)

IN THE MATTER OF

Vinit Kumar ' ...Applicant

Versus

DSM Sugar Mills Ltd. & Ors. ...Respondents

ADDITIONAL REPLY ON BEHALF OF THE RESPONDENT NO. 1

The Respondent No. 1 above-named respectfully submits as under:

I. That the present Additional Reply is being filed on behalf of DSM
Sugar Mills Ltd., the Respondent No. ! herein, to bring on record
certain subsequent developments, additional submissions and para-
wise reply in response to the Original Application dated 15.01.2021
filed by the Applicant abovenamed (hereinafter referred to as the
“Original Application”) in relation to the sugér manufacturing unit
of the Respondent No. 1 located in Mansurpur, District-
Muzaffarnagar- 251 203, Uttar Pradesh (hereinafter referred to as
“DSM Mansurpur Unit”). The present Reply is in addition to the
Reply dated 19.08.2021 filed on behalf of the Respondent No. 1

pursuant to the hearing before the Hon’ble NGT on 18.08.2021 and



the answering Respondent craves leave to refer to and rely upon the
same. The Respondent No. | craves leave to file any additional
documents, reply, affidavits, and written submissions to assist the

Hon’ble NGT in the effective adjudication of this case.

The present Additional Affidavit is being filed to demonstrate that, on
facts alone, the Original Application is liable to be dismissed at the
threshold. It is submitted that the Respondent No. 1’s DSM Mansurpur
Unit and Sir Shadilal Distillery & Chemical Works Pvt. Ltd.
(hereinafter referred to as “Shadilal Distillery”) are two separate and
distinct entities and the answering Respondent has no relation to the
Shadilal Distillery whatsoever, except for the fdbt that the DSM
Mansurpur Unit is located adjacent to, and in geographical proximity
to, the Shadilal Distillery and both share a common boundary wall and
a comﬁon drain. The answering Respondent states that, as is being
claborated hereinbelow, the inspection reports dated 14.11.2019,
01.01.2021, 29.06.2021 and 09.08.2021 filed by the regulatory
authorities - Central Pollution Control Board (hereinafter referred to
as “CPCB”) and the Uttar Pradesh Pollution Control Board
(hereinafter referred to as “UPPCB”), from time to time in separate
proceedings, unequivocally show that the DSM Mansurpur Unit is a
compliant unit and it is the Shadilal Distillery which is responsible for
discharge of untreated effluents/ spent wash in the common drain
adjoining the boundary wall of the answering Respondent No. 1. It is

further submitted that the DSM Mansurpur Unit being a seasonal



sugar mill cannot, and does not, generate spent wash in its natural
course of production of sugar and hence cannot be responsible for the
discharge of the spentwash/ dark brown effluent waste under any

circumstances whatsoever.

It is further submitted that even as recently as August 2021, the
regulatory authorities inspected Shadilal Distillery on 08.08.2021
pursuant to public complaints received. Pursuant to the said
inspection, the UPPCB issued an inspection report dated 09.08.2021
(“2021 Shadilal Report”), produced as part of records in OA 206/
2020 (and filed by the Applicant herein along with reply dated
17.08.2021 to the Joint Inspection Report of UPPCB dated
29.06.2021), wherein UPPCB clearly recorded that the Shadilal
Distillery was found to be discharging untreated waste into the
Common Drain at night time. It is submitted that the DSM Mansurpur
Unit being a seasonal sugar mill was not even in operation when the
inspection was conducted and as such could not have been discharging
effluent in the Common Drain. The relevant translated extracts from
inspection report annexed to the 2021 Shadilal Report are reproduced
below:

“In respect of ....Muzzaffarpur. On the basis of the aforesaid

information so received, a_survey has been conducted by the

undersigned on _08.08.2021 of the drain constructed near the

molasses storage tank in_the complex of the Industry i.e. M/s

D.S. M. Sugar Mansurpur. At present, due to off-season, the said




industrv is closed. It has been found in_the survey so conducted

that spent wash_effluent has been filled up in the aforesaid drain

and from the same, it is clear that the spent wash_effluent has been

disposed of in the Mansurpur Drain throuch the drain of the sugar

unit by the Distillery Unit.

From the aforesaid analysis it_is clear that_Industry M/s Sir

Shadilal Distillery and Chemical Works. Mansurpur, Muzaffarpur

has disposed the effluent containing spent wash in the Mansurpur

Drain through the drain constructed near the molasses storage

tank in the complex of the Industry M/s D.S.M. Sugar Mansurpur

at the night time.

From the aforesaid analysis, it is clear that the Industry M/s Sir

Shadilal  Distillery _and Chemicals Works _Mansurpur,

Muzaffarpur is bypassing the untreated effluent in the drain of the

sugar mill complex. This drain meets at the Mansurpur Drain

which finally merges at the Kali River West and the Kali River
West is a tributary of Hindon River.”

(emphasis supplied)

The said 2021 Shadilal Report corroborates the findings of fact made

by the regulatory authorities from time to timé thereby finding

Shadilal Distillery to be the polluting unit and compensation has also

been imposed on Shadilal Distillery for unlawful discharge of

untreated effluent/ spentwash in the Common Drain. It is further



submitted that on the contrary, the answering Respondent No. 1 is a
compliant unit, with a functional ETP and STP, and it has fully
complied with the recommendations contained in Joint Inspection
report on 29.06.2021 issued by the CPCB and UPPCB pursuant to the
direction passed by the Hon’ble NGT vide order dated 28.01.2021
(“DSM Joint Report™). It is submitted that vide letters dated
29.07.2021 and 11.08.2021, and again with a detailed representation
dated 20.09.2021 addressed to the joint committee appointed by the
Hon’ble NGT in terms of Order dated 18.08.2021, the answering
Respondent No.l has clarified the correct factual position as also
highlighted its compliance with the recommendations in the DSM
Joint Report. Recently, vide letter dated 17.11.2021, the Respondent
No. 1 has already shared its latest compliance status with the UPPCB
which demonstrate that the Respondent No.1 has complied with all

the stated recommendations.

PRELIMINARY SUBMISSIONS AND OBJECTIONS

In the present Original Application, the Applicant has falsely alleged
that it is the DSM Mansurpur Unit that has been discharging untreated
effluent in a storm water drain/ nullah adjoining the DSM Mansurpur
Unit, which eventually flows into the River Kali. In support of his
submissions, the Applicant has relied upon the following:

(@) Order dated 27.05.2019 passed by the Hon’ble NGT in the

matter Vinit Kumar v. Sir Shadilal Distillery & Chemical

Works Pvt. Litd & Ors., OA 823 of 2017 (2017 NGT




(b)

Matter™): The answering Respondent was impleaded as the
second respondent in the proceedings. As is being elaborated
below, the Hon’ble NGT had closed the proceedings in the
2017 NGT Matter vide its Order dated 27.05.2019. Vide the
same order the Hon’ble NGT had also directed the CPCB and
the UPPCB jointly to conduct an inspection on both Shadilal
Distillery and the DSM Mansurpur Unit in the first week of
November 2019. Pursuant to the said directions, the CPCB
and the UPPCB had conducted an inspection of the DSM
Mansurpur Unit on 14.11.2019 and had found that the
answering Respondent’s unit was compliant with the
provisions of the Water (Prevention and Control of Pollution)
Act, 1974 (hereinafter referred to as “Water Act”) and it had
a functioning Effluent Treatment Plant (hereinafter referred
to as “ETP”), which findings have been admitted by the
Applicant at paragraph 7 of the Original Application.
Notably, the Applicant has not challenged the aforesaid
findings of the CPCB and the UPPCB till date.

The Joint Report dated 01.01.2021 of the CPCB and the

UPPCB, prepared pursuant to a joint inspection conducted by

the CPCB and UPPCB on the adjoining distillery unit of

Shadilal Distillery. located in Mansurpur, Muzaffarnagar,

Uttar Pradesh (hereinafter referred to as “Shadilal Joint

Report™): The said joint report was issued pursuant to the

directions issued by the Hon’ble NGT vide Order dated



()

24.09.2020 in Vinit Kumar v. Sir Shadilal Distillery &
Chemical Works Pvt. Ltd. & Ors., Original Application No.
206 of 2020 (“2020 Shadilal Matter”) wherein the
answering Respondent No. 1 was not even made a party. The
Shadilal Joint Report had also found that it was the Shadilal
Distillery that was discharging untreated effluents in the
drain adjoining the DSM Mansurpur Unit. Notably, the report
did not even mention any wrongdoing by the Respondent No.
1.

A purported third-party test report dated 07.12.2020 in

relation to a sample of water taken from the same drain where

the Shadilal Distillery was found releasing untreated

industrial effluents in the Shadilal Joint Report: Notably, the

said test report doés not even mention that name of the
lab/test centre which has issued the report. Therefore, the test
report has been issued by an unverifiable source and cannot
be relied upon. In any case, the answering Respondent states
that it is Shadilal Distillery that is the polluting unit and
whose untreated spentwash/ effluent is regularly released in

the Common Drain from where the sample was collected.

The answering Respondent will be dealing with each of these aspects

below.

In addition to the allegation of water pollution as discussed above, the

Original Application also sets out vague, frivolous, whimsical, and



unsubstantiated submissions alleging that the DSM Mansurpur Unit

emits smoke which is causing health issues to the residents living

close to the DSM Mansurpur Unit. The Applicant has also falsely

alleged that the DSM Mansurpur does not have a functioning ETP,

which is incorrect on the face of the record, and is not borne out from

the reports furnished by the CPCB and UPPCB.

It is submitted it is imperative that the Respondent No. 1 summarize

the correct position of facts which are relevant for adjudication of the

present proceedings for the kind consideration of this Hon’ble NGT:

Factual Background

(a)

DSM Mansurpur Unit is a sugar manufactﬁring unit. The DSM
Mansurpur unit is owned and operated by the Respondent No.
1 which is a publicly listed company with a known track record
in the sugar manufacturing sector. DSM Mansurpur Unit has
been operating pursuant to valid Consents To Operate issued by
the UPPCB under the Water Act and the Air Act, respectively
from time to time. The unit also has a valid authorization dated
20.02.2017 issued under the provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules,
2016 for storage and disposal of hazardous wastes. The
Respondent No. 1 maintains hygienic conditions inside its
manufacturing plants at all times and a dense green belt has also
been developed within the premises of its manufacturing units

in order to maintain ambient air quality at the location of the



units. Specifically, for the DSM Mansurpur Unit, the

Respondent No. 1 has made sizeable investments to the tune of

INR 2,73,76,856/- (Rupees Two Crore Seventy Three Lakhs

Seventy Six Thousand Eight Hundred and Fifty Six Only) in

ETP used in the unit from 2017-2021. Copy of the authorization

issued to the DSM Mansurpur Unit under the Hazardous and

Other Wastes (Management and Transboundary Movement)

Rules, 2016 is enclosed as Annexure R-1. Details of the

investments made by the Respondent No. | in upgradation of

pollution control devices is enclosed as Annexure R-2.

At the outset, the answering Respondent No.1 submits that the

Respondent No. 1’s DSM Mansurpur Unit and Shadilal

Distillery are two separate and distinct entities as detailed

below:

L. DSM Mansurpur Unit is located adjacent to, and in
geographical proximity to, the Shadilal Distillery. DSM
Mansurpur Unit was initially owned by Swarup
Vegetable Products Industries Ltd and was popularly
known by the name Sir Shadilal Sugar & General Mills
(sugar unit).

ii. A Lease Deed was executed on 27.07.1989 between
Swarup Vegetable Products Industries Ltd and Dhampur
Sugar Mills Limited for lease of the Sir Shadilal Sugar &

General Mills (sugar unit) to Dhampur. Later this leased



entity was on 18.08.1992, incorporated under the name

and the style of Mansurpur Sugar Mills Ltd.

1il. Vide order dated 01.04.2005 of the Hon’ble Allahabad

High Court, Mansurpur Sugar Mills Ltd. was amalgated
into Dhampur Sugar Mills Ltd. and a new unit with the
name of DSM Sugar Mansurpur (a unit of Dhampur

Sugar Mills Ltd.) came into existence.

iv. By this above explanation it was clear that Dhampur

Sugar Mills Ltd. was only concerned with the sugar
entity of Swarup Vegetable Products Industries Ltd
located at Mansurpur or Mansurpur Sugar Mills Ltd. and
it was never involved with any business of distillery unit.
Although both the Respondent No.1’s DSM Mansurpur Unit
and Shadilal DiStillery have been distinct entities since 2005,
both the entities share a common boundary wall. The DSM
Mansurpur Unit and the Shadilal Distillery also have a common
drain (hereinafter referred to as “Common Drain”) which has
been in use for many decades. The said drain originates from
the Shadilal Distillery and runs adjacent to, inside and parallel
to, the boundary wall near the molasses tank of the DSM
Mansurpur Unit and is met by other local drains and further
flows into the Gram Sabha Pond of Mansurpur and ultimately
flows into River Kali.
It 1s submitted that DSM Mansurpur Unit does not discharge

untreated industrial effluents or untreated domestic sewage into



the Common Drain. Further, it is reiterated that the said drain
originate from the Shadilal Distillery alone and thereafter
receives discharge from multiple other local sewers/drains as it
makes it way to the Gram Sabha Pond and ultimately to River
Kali. In addition to the water from the Common Drain, the Gram
Sabha Pond also receives discharge from other local drains from
within Mansurpur. Water from the Gram Sabha Pond eventually
flows into the River Kali. It is the said Common Drain which
originates from Shadilal Distillery that forms the basis of the
Applicant’s case in the 2017 NGT Matter and also against the
Shadilal Distillery in the 2020 Shadilal Matter. Importantly, the
Shadilal Distillery is operational throughout the year as it is a
distillery unit, which is not the case for the DSM Mansurpur
Unit which is a seasonal sugar manufacturing unit.

It is submitted that the DSM Mansurpur Unit is fully compliant
with effluent handling and discharge norms prescribed under
the Water Act. It is further submitted that the DSM Mansurpur
Unit has a fully operational ETP for treatment of effluent from
the sugar mill as well as a functional Sewage Treatment Plant
(“STP”) for treatment of domestic sewage. It is further
submitted that the DSM Mansurpur Unit does not release any
untreated effluent into the Common Drain or any water bodies
and does not use any pipeline or drains for releasing untreated
effluent/ waste into open drains or water bodies. The industrial

effluent generated by the DSM Mansurpur unit is transferred



(®

through pipelines to the ETP of the unit, where the effluent is
treated for pollutants and effluents and then stored in a lagoon
storage tank within the premises of the unit. The treated effluent
stored in the lagoon storage tank is then released for irrigation
of fields, as permitted by the CTO issued by the UPPCB under
the Water Act. The effluents discharged from the ETP are
released over land for irrigation purposes as per the Irrigation
Management Plan of the DSM Mansurpur Unit, duly
acknowledged by the relevant authorities, and not in any water
body, drain or stream. Further, domestic waste from housing
complexes within the DSM Mansurpur Unit is fully treated
within the STP of the unit which then is partially used in factory
gardens for watering and the remaining treated water is
discharged into the local sewer nullah. The answering
Respondent No. 1 craves leave to refer to and rely upon a
detailed site map of its DSM Mansurpur Unit and the channel
of the Common Drain as it originates from the Shadilal
Distillery and makes its journey ultimately to River Kali which
is enclosed as Annexure R-3.

It is further submitted that the effluent from the sugar mill of
DSM Mansurpur Unit cannot be dark colored which appears to
be distillery spentwash only. Distillery spent wash is the
unwanted residual liquid waste generated during alcohol
production by a distillery, here the Shadilal Distillery. The

spentwash is produced as a result of fermentation and



(h)

distillation of molasses. In the case of DSM Mansurpur Unit,
the end product is sugar and molasses. There is no further
distillation of molasses carried by the DSM Mansupur Unit for
production of alcohol and as such there can be no spentwash
generated in the ordinary course of production of sugar by the
answering Respondent No. 1. It is submitted that distillation of
molasses for production of alcohol is carried out only by a
distillery in its ordinary course and therefore spentwash is the
residual liquid waste generated only by a distillery. Tn the
present instance, it is the Shadilal Distillery that is generating
spentwash in its ordinary course of manufacturing even though
it is supposed to maintain ZLD norms mandatorily.

It is submitted that the aforesaid facts are corroborated by the
various findings in the joint actions taken reports issued by the

CPCB and UPPCB in the 3 matters, as is elaborated below:

Proceedings in the 2017 NGT Matter.
On 21.12.2017, the Applicant had initiated the 2017 NGT
Matter before the Hon’ble NGT alleging that the Shadilal
Distillery (joined as first respondent in the matter) and the
Respondent No. 1 (joined as second respondent in the matter),
were discharging untreated spentwash into the River Kali
through nearby drains, in violation of the Zero Liquid Discharge
(“Z1.D”) requirement. Allegations against the Shadilal

Distillery were made by the Applicant by placing reliance on



past incidents where the Shadilal Distillery was found to have
not complied with the ZLD requirement, notably during
inspections conducted by the UPPCB on the distillery on
25.08.2015 and 7.10.2016. The Applicant’s allegations against
the Respondent No. 1 herein/ DSM Mansurpur Unit were
primarily on the strength of the allegation that the drain into
which the Shadilal Distillery was found to be releasing
spentwash also passed through the DSM Mansurpur Unit.
Further, the Applicant alleged that spentwash from the DSM
Mansurpur Unit were also being released into the said drain
without being treated in the ETP of the unit.

On 13.03.2018, the Respondent No. 1 .herein had submitted a
reply to the original application in the 2017 NGT Matter. Vide
its reply, the Respondent No. 1 herein had categorically
submitted that the allegations pertaining to violation of ZLD
requirements by the DSM Mansurpur Unit were erroneous since
the ZLD requirement applied only to distilleries and not to sugar
manufacturing units such as the DSM Mansurpur Unit. Further,
the allegation that spentwash was being released by the DSM
Mansurpur Unit was also erroneous since sugar mills do not
generate spentwash. It is further submitted that the answering
Respondent No 1’s sugar unit does not, and cannot, release
spent wash which is not a by-product or waste from a sugar unit

and can originate only from a distillery unit. Copy of the reply



G)

(k)

filed by the DSM Mansurpur Unit in the 2017 NGT Matter is

enclosed as Annexure R-4.

On 09.10.2018, the Hon’ble NGT passed an order in the 2017

NGT Matter directing the CPCB and the UPPCB to conduct a

joint inspection on the Shadilal Distillery and the DSM

Mansurpur Unit. Pursuant to the said order, the team from

CPCB and UPCB conducted a joint inspection on both the

Shadilal Distillery and the DSM Mansurpur Unit on 23.10.2018

and returned their findings by way of an inspection report dated

31.10.2018. The following observations were made in the said

joint inspection report in relation to the answering Respondent

No. 1 herein:

(i)  The DSM Mansurpur Unit had setup an ETP with a
capacity of 1600 KLD. The unit had setup closed
pipelines for transferring effluents from the unit to the
ETP. At the time of inspection, the DSM Mansurpur Unit
was not discharging any effluents outside its premises.
However, no effluent sample testing could be undertaken
since the DSM Mansurpur Unit was not operational at the
time of inspection (Page 7 of the said inspection report).

A copy of the joint inspection report dated 31.10.2018 is

enclosed herein Annexure R-5.

After considering the findings in the. joint inspection report

dated 31.10.2018 of the CPCB and the UPPCB, the Hon’ble



)

NGT disposed of the 2017 NGT Matter vide order dated
27.05.2019 as reproduced below:
“3. On commencement of the crushing season of sugar
industries, the CPCB and UPPCB shall jointly inspect
the unit of DSM Sugar in the first week of November,
2019 and in case it is found to be non-compliant then

the same shall be immediately closed.

4. If the units are closed on account of being non-
compliant and on removal of the deficiencies, the unit

shall start operation, only after order of the Tribunal.”

The copy of the order dated 27.05.2019 passed by the Hon’ble
NGT in the proceedings for the 2017 NGT Matter is enclosed

herein as Annexure R-6.

Pursuant to the abovementioned order, a team from the CPCB
and the UPPCB conducted an on-site inspection of the DSM
Mansurpur Unit on 14.11.2019. During the said inspection, the
Respondent No. 1 was found to be have a functional ETP. It is
further submitted that even in the present Original Application,
the Applicant admits in paragraph 7 that “the UPPCB and
CPCB carried out an inspection on 14.11.2019 however found
no violation as the Effluent Treatment Plant on the premises on
the unit was functioning at the time”. Importantly, the
Applicant did not challenge these findings, and the same have

attained finality.



Proceedings in the 2020 Shadilal Matter

(m) Thereafter, on 16.09.2020, the Applicant initiated the 2020

Shadilal Matter before the Hon’ble NGT raising identical
allegations of water pollution of the River Kali, but only against
the Shadilal Distillery. The said allegations were identical to the
allegations raised by the Applicant in 2017 NGT Matter. It is
submitted that the answering Respondent was not made a party
to these proceedings.

On considering the controversy in the métter, the Hon’ble NGT
vide order dated 24.09.2020 directed for a joint inspection of the
Shadilal Distillery by the CPCB and the UPPCB. Pursuant o
the Hon’ble NGT’s directions, a team of the CPCB and the
UPPCB inspected the Shadilal Distillery on 26.11.2020 and
returned its findings by way of the Shadilal Joint Report.
Notably, the following observations were made against the
Shadilal Distillery after the said inspection which was

conducted on 26.11.2020:

“During the joint visit, no effluent discharge from the

unit premises was found, however. considering the

presence _of _polluted Jcontaminated drain, 05

lagoons/tanks_filled with _untreated coloured effluent

more than consented storage capacily, presence of

flexible pipelines within the premises and past UPPCB

visit report regarding untreated effluent discharege into




the drain through flexible pipelines, it indicates that the

unit intermittently discharee their untreated effluent

into_the drain which poses a serious threat to the

surrounding environment and River Hindon water
quality.”
(emphasis supplied)
Copy of the Order dated 24.09.2020 in the 2020 Shadilal Matter
is enclosed as Annexure R-7. Copy of the Shadilal Joint Report
is already annexed as Annexure A-5 in the Original Application.
Thergfore, the Shadilal Joint Report had unequivocally found
that 1t was the Shadilal Distillery that was discharging untreated
coloured effluent into the Common Drain. Pertinently, the
report took note that the UPPCB had received various
complaints of water pollution and had conducted inspections on
the Shadilal Distillery on 21.07.2020, 27.07.2020 and
28.07.2020. As found during the inspection on 21.07.2020, the
Shadilal Joint Report categorically stated that the Shadilal
Distillery was found discharging untreated coloured effluent
through flexible pipelines into the Common Drain near the
boundary of the DSM Mansurpur Unit. Please see below the
extract of the findings of the Shadilal Joint Report pursuant to
the on-site inspection on 21.07.2020;

“The distillery unit was found discharging untreated

coloured effluent throuch flexible pipelines into the

drain near the boundary of DSM sugar mill. The sample




(p)

of wuntreated effluent discharge through flexible
Dipelines was collected by UPPCB team and analysis
results showed pH-4.9, COD-32,000 mg/l, TSS-16500
mg/l which were violating the permitted effluent
discharge standards. The covered shed of the bio-
composting yard was found totally damaged due to
which bio-composting activity is not permissible during

rainy season. The lagoons were found filled with

spentwash from 60 to 80% of storage capacity.”
(emphasis supplied)
It is therefore clear that the lagoons forming part of Shadilal
Distillery were found filled with spentwash which is a waste
product generated during production of alcohol. In light of the
finding of violation of the Water Act by the Shadilal Distillery,
the Shadilal Joint Report had recommended an imposition of an
environmental compensation of Rs.32.40 Lakhs on the Shadilal
Distillery.
Despite the clear findings of fact in relation to discharge of
untreated effluent/ spentwash by Shadilal Distillery on several
occasions, nevertheless, the Applicant proceeded to file the
third set of proceedings on identical allegations, this time solely
against the answering Respondent No. 1.
In fact, the answering Respondent seeks to place reliance upon
the findings of the recent 2021 Shadilal Report prepared after

the UPPCB conducted an inspection on the Shadilal Distillery



on 08.08.2021 pursuant to public complaints received. The said
report clearly recorded that the Shadilal Distillery was found to
be discharging untreated waste into the Common Drain. The
relevant translated extracts from inspection report annexed to
the 2021 Shadilal Report have been reproduced hereinabove. It
is submitted that the said report was filed by the UPPCB in the
2020 Shadilal Matter and were thereafter filed by the Applicant

in the present proceedings.

Proceedings in the present proceedings before the NGT
From a reading of the Original Application, it appears that the
Applicant has filed the present Original Application on the
strength of a singular reference to the DSM Mansurpur Unit
made in the Shadilal Joint Report solely in connection with its
geographical proximity to the Shadilal Distillery. The
allegations in the Original Application are speculative inasmuch
as mere geographical proximity and adjacent location of the
DSM Mansurpur Unit to the Common Drain does not and
cannot imply that the DSM Mansurpur Unit was the source of
effluents in the said drain, especially when there are clear
findings by the regulatory bodies from time to time that the
source of the untreated effluents was the Shadilal Distillery.
The contents of the Original Application are also contradicted
by the findings of fact contained in 2017 NGT Matter, the 2020

Shadilal Matter and the 2021 Shadilal Report, and the said



(u)

Original Application is liable to be dismissed on this ground
alone.

It is submitted that despite a clear finding in the 2020 Shadilal
Matter and the 2021 Shadilal Report that the water pollution
was caused by the Shadilal Distillery and without a single
factual finding made against the DSM Mansurpur Unit, the
Applicant has filed the present Original Application under
reply. The Applicant has also alleged falsely that the answering
Respondent No. 1 does not have a functional ETP which is
contrary to law as laid down by the Hon’ble NGT and the
Hon’ble Supreme Court. It is submitted that the Applicant has
persisted in making false allegations against the DSM
Mansurpur Unit despite having initiated and having complete
knowledge of the proceedings in the 2017 NGT Matter and the
2020 Shadilal Matter that found Shadilal Distillery to be the
polluting unit.

Pursuant to considering the issues in the Original Application
under reply, the Hon’ble NGT vide order dated 28.01.2021
directed a joint inspection to be conducted by a team of CPCB
and the UPPCB on the DSM Mansurpur Unit. The said
inspection was completed on 09.03.2021, and the CPCB and
UPPCB issued their Joint Inspection report on 29.06.2021
(“DSM Joint Report”).

The DSM Joint Report found that the DSM Mansurpur Unit had

a fully functioning ETP which was operating as per the



(W)

parameters prescribed by law. The DSM Joint Report also did
not find the DSM Mansurpur Unit to be releasing any untreated
effluents, as was alleged by the Applicant in the present
proceedings. In this regard, the following observations were
made in the DSM Joint Report:

“9.The unit was found operational with capacity of

7000 TCD and the ETP was also operational at the time

of inspection.

12. The unit is having ETP with treatment capacity of
840 KLD for treatment of effluent generated from
various sections of sugar mill.
13. The ETP comprises of Oil skimmer & Bar screen
chamber—W  Receiving tank—W Oil & Grease trap—
P Chemical mixing tank—W Equalization tank —W
Primary Clarifier—W Aeration tank —W Seéondary
Clarifier—W Dual media filter—W Activated Carbon
Filter—W Polishing tank—W Lagoon.”
{emphasis supplied)
A copy of the DSM Joint Report filed by the UPPCB in the
present proceedings is enclosed as Annexure R-8.
It is further submitfed that the DSM Joint Report made
favourable findings in relation to the sample collected from the
ETP outlet, analysis results of groundwater sample located

inside the unit premises and installation of STP. The DSM Joint



Report made recommendations in connection with certain
minor non-compliances by the DSM Mansurpur Unit which
were identified during the joint inspection by the CPCB and the
UPPCB. It is pertinent to note that the Respondent No. 1 has
submitted a status of compliance with the recommendations
made in the DSM Joint Report, vide letters dated 29.07.2021
and 11.08.2021, and followed the same with a detailed
representation dated 20.09.2021 addressed to the joint
committee appointed by the Hon’ble NGT in terms of Order
dated 18.08.2021, highlighting the answering Respondent
No.1’s compliance with the recommendations in the DSM Joint
Report. The latest compliance status has been shared with the
UPPCB vide letter dated 17.11.2021 which demonstrate that the
Respondent No.1 has complied with all recommendations. In
fact, the Respondent No. 1 has since also obtained the NOCs
from the Ground Water Department, Government of Uttar
Pradesh towards allowable annual extraction of ground water as
per rules. Copies of the letters dated 29.07.2021, 11.08.2021,
20.09.2021 and 17.11.2021 are enclosed herein as Annexure
R-9(Colly.).

Specifically, in relation to analysis results of samples collected
by the UPPCB which findings are recorded in Table 1 of the
DSM Joint Report, the answering Respondent No.1 submits as

under:



ii.

iil.

iv.

Samples were collected for analysis from 5 locations.
These locations are the drain inside unit near bagasse
storage, drain behind ﬁunit near railway track,
downstream of Mansurpur drain near NH-58, drain near
Kali River and Gram Sabha Pond after ETP.

The drain inside unit near bagasse storage is the Common
Drain mentioned hereinabove which originates from the
Shadilal Distillery. The finding of COD, BOD in excess
of notified standards/parameters is attributed solely to
discharge of untreated dark colored effluent/spentwash
originating from the Shadilal Distillery being a waste
product in the process of production of alcohol. It is
reiterated that dark colored effluent / spentwash cannot
originate from DSM Mansurpur Unit as waste in the
production of sugar and molasses. There is no pipeline or
outlet from the Respondent No.1’s unit to the drain near
the bagasse storage and as such there could be no
discharge of effluent from the DSM Mansurpur Unit.
Similarly, in relation to the drain behind the railway
track, it is the farther point in the channel of the Common
Drain which originates from the Shadilal Distillery. It is
reiterated that dark colored effluent / spentwash
originates from the Shadilal Distillery.

In relation to the Gram Sabha Pond after ETP, it is the

further point in the channel of the Common Drain which



originates from the Shadilal Distillery. In addition, there
are other sources of untreated sewage, such as roadside
market and residential colonies etc., from where
untreated sewage accumulates at the said sample point. It
is reiterated that the finding of COD, BOD in excess of
notified standards/parameters is attributable to other
sources of pollution and cannot be attributed to DSM
Mansurpur Unit. It is therefore submitted that the DSM
Joint Report therefore found presence of domestic
sewage in its analysis of sample collected at this point. It
is further submitted that from the DSM Mansurpur Unit
there is a single pipeline (with four outlet points) which
distributes only treated effluent from the unit’s ETP for
use by farmers for irrigation purposes. Copy of the
affidavits signed by local farmers confirming use of
treated effluent for irrigation purposes shared with
UPPCB are part of the representation dated 20.09.2021.

In relation to the sample collected from downstream of
Mansurpur drain near NH-58, there are other sources of
untreated sewage, such as shops, residential colonies etc.,
from where untreated sewage accumulates at the said
sample point. It is reiterated that the finding of COD,
BOD in excess of notified standards/parameters is
attributable to other sources of pollution and cannot be

attributed to DSM Mansurpur Unit. It is therefore



submitted that the DSM Joint Report therefore found
presence of domestic sewage in its analysis of sample

collected at this point.

V. In relation to the sample collected from the drain near

River Kali, there are other sources of untreated sewage,
such as a village, shops, residential colonies etc., from
where untreated sewage accumulates at the said sample
point. It is reiterated that the finding of COD, BOD in
excess of notified standards/parameters is attributable to
other sources of pollution and cannot be attributed to
DSM Mansurpur Unit. It is therefore submitted that the
DSM Joint Report therefore found presence of domestic
sewage in its analysis of sample collected at this point.
From the foregoing, it is clear that it is not the answering
Respondent’s DSM  Mansurpur Unit that is discharging
untreated effluent. In relation to domestic sewage generated
from the DSM Mansurpur Unit, it is submitted that the same is
treated at the functional STP and then discharged as per rules.
It is further submitted that 80% of the treated water generated
from the STP is utilized by the unit internally for its own use,
including use in parking areas and greenbelts etc., and the
remaining 20% is discharged after treatment as per rules.
It is further submitted that the answering Respondent has also
obtained a videographic evidence of untreated spentwash / dark

brown waste being discharged by Shadilal Distillery into the



Common Drain which is adjacent and running parallel to the
boundary wall of DSM Mansurpur Unit. This demonstrates that
even as late as 31.08.2021, the Shadilal Distillery has continued
to violate the ZLD/pollution norms applicable to distilleries.
Screenshots taken from the videographic evidence, along with
a CD-ROM of the video, are enclosed herein as Annexure R-
10.

(aa) It is reiterated that the UPPCB had conducted an inspection on
the Shadilal Distillery on 08.08.2021 pursuant to public
complaints received. Pursuant to the said inspection, the
UPPCB issued the 2021 Shadilal Report, wherein it clearly
recorded that the Shadilal Distillery was found to be discharging
untreated waste into the Common Drain. Notably, the DSM
Mansurpur Unit, being a seasonal sugar unit, was not
operational at time of the inspection since it was off-season.
Hence, the UPPCB made an unequivocal finding that it was
only the Shadilal Distillery which was discharging untreated
effluents in the Common Drain. Copy of the 2021 Shadilal
Report which was part of the Respondent No. 1’s representation
dated 20.09.2021 addressed to UPPCB is enclosed herein as
Annexure R-11.

It is therefore apparent from the factual backgrouhd set out above that

the DSM Mansurpur Unit has not discharged any untreated effluent as

has been falsely alleged. It is apparent from a reading of the following

reports issued by the CPCB and the UPPCB that it is the Shadilal



10.

11.

12.

Distillery that was releasing untreated effluent/spentwash in the
Common Drain, namely (i) Joint inspection report dated 14.11.2019,
(ii) Shadilal Joint Report dated 01.01.2021, (iii) DSM Joint Report
dated 29.06.2021, and (iv) 2021 Shadilal Report dated 09.08.2021.
Despite clear and unequivocal findings that it was only the Shadilal
Distillery that was releasing effluents in the Common Drain, the
Applicant appears to persist in making wild, untenable and
unsubstantiated allegations against the Respondent No. 1, which
allegations are contradicted by the findings in the said reports. Further,
with respect to the Applicant’s allegations that the DSM Mansurpur
Unit does not have a functional ETP, the same has been disproved by
the contents of the DSM Joint Report.

It is further denied that the DSM Mansurpur Unit was causing air
pollution that is affecting the lives of the individuals who live near the
DSM Mansurpur Unit.

The detailed grounds on which the Applicant deserves to be dismissed

with costs to the Applicant are discussed below:

The Applicant does not have a locus standi to approach the
Hon’ble NGT.
The answering Respondent states that the Applicant has no /locus
standi to file the present Original Application as he has not
demonstrated that he is a “person aggrieved” by the actions of the
Respondent No. 1, as is required under Section 18(2)}e) of the

National Green Tribunal Act, 2010 (hereinafter referred to as “NGT



13.

Act”). Even the Original Application does not make a single
submission on the manner in which the Applicant has been affected
by the actions of the Respondent No. 1, in order to establish the locus
standi of the Applicant as per Section 18(2)(e) of the NGT Act. The
contents of the Original Application are speculative and a mere fishing
and roving inquiry at the instance of the Applicant, even though joint
inspection report dated 14.11.2019 and the Shadilal Joint Report
makes a categorical and unequivocal finding that it was the Shadilal
Distillery, and not DSM Mansurpur Unit, that was responsible for
releasing effluents found in the Common Drain.

It is further submitted that the Applicant has approached the Hon’ble
NGT with a malafide intention to harass and bring disrepute to the
Respondent No. 1 which is a publicly listed company. The Applicant
was the original applicant in both the 2017 NGT Matter and the 2020
Shadilal Matter and had full knowledge of the proceedings and the
subsequent events in the said matters. By virtue of being the original
applicant, the Applicant is also bound to be aware that in three fact
finding exercises undertaken by the UPPCB and the CPCB in the
earlier proceedings before the Hon’ble NGT, not a single allegation of
environment pollution was found valid against the Respondent No. 1.
In fact, even though the nature of allegations in the 2020 Shadilal
Matter being the same as in the 2017 NGT Matter, the Applicant
himself did not include the Respondent No. 1 as a party in the 2020
Shadilal Matter, knowing fully well that pollution was caused at the

instance of Shadilal Distillery and not by the Respondent No. 1 who
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also had a functional ETP as per rules. However, despite having full
knowledge of the proceedings in the 2017 NGT Matter and the 2020
Shadilal Matter, the Applicant has attempted to misconstrue the 2017
NGT Matter and the findings in the Shadilal Joint Report, in order to
craft a cause of action against the Respondent No. 1 and abuse the
process of the Hon’ble NGT. The competence of the Applicant to
approach the Hon’ble NGT is a relevant issue which needs to be

addressed at the very threshold.

The DSM Mansurpur Unit is fully compliant with effluent

handling and discharge norms prescribed under the Water Act.
It is reiterated that the DSM Mansurpur Unit is fully compliant with
effluent handling and discharge norms prescribed under the Water
Act. Contrary to the submissions made by the Applicant, the DSM
Mansurpur Unit has a fully operational ETP as well as a functional
STP. It is further submitted that all industrial effluent generated by the
DSM Mansurpur unit is transferred through pipélines to the ETP of
the unit, where the effluent is treated for pollutants and effluents and
then stored in a lagoon storage tank within the premises of the unit.
The treated effluent stored in the lagoon storage tank is then released
for irrigation of fields, as permitted by the CTO issued by the UPPCB
under the Water Act. The effluents discharged from the ETP are
released over land for irrigation as per the Irrigation Management Plan
of the DSM Mansurpur Unit, and not in any water body, drain or

stream. Further, domestic waste from housing complexes within the
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DSM Mansurpur Unit is fully and continuously treated within the STP
of the unit which then is partially used in factory gardens for watering
and the remaining is discharged after treatment as per rules. Copies of
the STP logbook maintained by DSM Mansurpur Unit is enclosed as

Annexure R-12.

It is further submitted that even during the proceedings held in the
2017 NGT Matter, the CPCB and the UPPCB had conducted an
inspection of the DSM Mansurpur Unit on 14.11.2019 and had found
the unit to be operating with a fully functioning ETP. No action was
therefore contemplated vis-a-vis the answering Respondent No. 1. this

fact is admitted by the Applicant.

Further, even the DSM Joint Report filed in the instant proceedings
corroborates that even as on 09.03.2021 that the DSM Mansurpur Unit
was operating with a fully functional ETP and it is therefore fully
compliant with the effluent discharge norms under the Water Act. The
following findings have been made in paragraphs 4, 5, 8, 9, 12, 15, 18,
19, 20 and 23 of the DSM Joint Report in connection with the DSM
Mansurpur Unit:
{a) The DSM Mansurpur Unit has an ETP with treatment capacity
of 840 KL.D for treatment of effluent generated from various
sections of sugar mill. The ETP was operational at the time of

inspection.



(b)

(d)

(i)

The DSM Mansurpur Unit has a valid CTO under Sections 21
and 22 of the Air Act, and Sections 25 and 26 of the Water Act,
both of which are valid up to 31.12.2024.

The DSM Mansurpur Unit has a valid authorization under the
provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 for storage and
disposal of hazardous wastes valid up to 19.02.2022,

At the time of inspection, the Mansurpur Unit was found to be
compliant with respect to final treated effluent discharge
volume norms.

The analysis results of sample collected from the ETP outlet of
the DSM Mansurpur Unit shows that the treated effluent is
being released as per the notified standards for land disposal.
The treated effluent of the DSM Mansurpur Unit is being
released from lagoon and irrigation pipeline as per the notified
standards for irrigation purposes.

The DSM Mansurpur Unit has maintained the ETP logbook for
daily analysis of effluent parameter.

The DSM Mansurpur Unit has installed Online Continuous
Effluent Monitoring System (“OCEMS”). OCEMS is
connected with the server of the CPCB .and the UPPCB.
Pursuant to its Irrigation Management Plan, the DSM
Mansurpur Unit had provided affidavit copy of 09 farmers

confirming use of treated effluent for irrigation in fields.



Even with respect to the purported minor non-compliances, the

answering Respondent intimated as under:

Submission

1. | Letter - datéd The following pointwise response

29.07.2021 issued by | was provided by the Respondent
the Respondent No. 1 [ No. 1 to the recommendations

to UPPCB. made in the DSM Joint Report:

(i) Recommendation 1: It was

clarified that the pipelines /
openings mentioned | in the
recommendations were drains
of domestic water and general
toilets being used by farmers. It
was further clarified that the
DSM Mansurpur Unit only has
a single outlet point (MS
pipeline) through which effluent
is transferred to the ETP of the
unit.

(ii)Recommendation 2: It was

confirmed that that the DSM
Mansurpur Unit will regulate
the rotation speed of oil and

skimmer for proper removal of




floating oil and. | :gréésé” from
effluent with effect from the
next crushing season
commencing in the first week of
October, 2021.

(i11) Recommendation 3: It was

clarified that the DSM
Mansurpur Unit strictly follows
the guidelines of CPCB /
UPPCB with regard to discharge
of effluents. Effluent discharged
(if any) by the unit is used in the
irrigation fields as per norms. It
was further stated that whatever
discharge/ seepage of effluents
was found during inspections
was from the Shadilal Distillery
which is adjacent to the DSM
Mansurpur Unit and has a
common drain with the DSM
Mansurpur Unit.

(iv) Recommendation 4: It was

clarified that the average crush
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| rate of season 2020-21 was 6849

MT/day, which was wunder
consented fimit.

(v)Recommendation 5: It was

confirmed that the DSM
Mansurpur Unit had already
commenced work for
establishing an isolated area /
spot for the storage of scrap and
empty drum of hazardous waste
chemicals in the premises of the
unit. The construction work was
expected to be completed before
the start of the crushing season
2021-22 in the first week of

October 2021.

(vi) Recommendation 6: It was
confirmed that the DSM
Mansurpur  Unit  maintains
proper record of hazardous
waste. A copy of the same was
also shared with the UPPCB

along with the response. The
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“ unltfurtheragreed to ﬁlédify the
pattern of record keeping as per
directions/guidelines, if
required by the UPPCB. It was
further mentioned that the M/s
Bharat Oil and Waste
Management Ltd., had been
engaged by the answering
Respondent for the disposal of
hazardous and other wastes.

(vii)) Recommendation 7: It was

confirmed that the DSM
Mansurpur Unit will install a
flow meter to measure amount
of treated effluent used for
irrigation purposes before start
of the crushing season 2021-22
in October 2021.

(viii) Recommendation 8: It was

confirmed that the DSM
Mansurpur Unit already has an
ETP of a capacity of 1600

KLPD. It was further confirmed
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] that | .al.l the  equipment
comprising the ETP were in
operational condition. Further,
territory treatment units viz.
dual media filter and activated
carbon filter, have also been
installed to meet out the treated
water norms as per standards
laid down by the
CPCB/UPPCB. Working of the
said ETP was found to be
satisfactory  during  season.
Samples drawn from the ETP
were also analysed by M/s
Newcon  Consultants  and
Laboratories, Ghaziabad
(recognized/ accredited by the
UPPCB), who had found the
parameters of treated effluent as
per standards laid down by the
CPCB and the UPPCB. M/S
Newcon  Consultants  and

Laboratories, Ghaziabad had
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.béén engaged | by  the

Respondent No. 1  for
undertaking analysis of the
treated effluent during season on
aregular basis. Further, the ETP
system of the DSM Mansurpur
Unit was also being upgraded
for increasing its effluent
treatment capacity. Upgradation
is expected to be completed
before the start of the crushing
season 2021-22 in first week of
October 202 1.

The Respondent No. 1 also
brought to the attention of the
UPPCB that the Gram Sabha
pond of Mansurpur was
connected with drains which
come frém the village and the
Shadilal  Distillery.  The
effluents found in the pond have
no linkage with the DSM

Mansurpur Unit.
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(ix). Recdmméndation 9: The

answering Respondent clarified
that M/S Newcon Consultants
and Laboratories, Ghaziabad,
had been engaged by the
Respondent No. 1 for analyzing
the noise level in the premises of
the DSM Mansurpur Unit. A
copy of the report issued by M/S
Newcon  Consultants  and
Laboratories, Ghaziabad, was
enclosed for confirming the
status of compliance, i.e. noise
levels were within 75 decibels,

with the recommendations.

Letter dated
11.08.2021 issued by
the Respondent No. 1

to UPPCB.

In continuation of its letter dated
29.07.2021, the answering
Respondent provided the following
clarifications in relation to the
effluent  test report  dated
07.12.2020 which had been
referred to and relied upon by the

Applicant in the present matter:




S. | Correspondence

@)

(b)

Tt was clarified that the

sample of effluent used for
preparing the test report had
been taken from a drain
which also carries effluents
released -by the Shadilal
Distillery.

From the observations in
paragraphs no. 10, .15, 16 and
17 of the DSM Joint Report,
it was clear that the DSM
Mansurplir Unit was adhering
to the prescribed effluent
discharge and  handling
norms.

As per the observations in
paragraph 26 of the DSM
Joint Report, the analysis of
groundwater sample from a
borewell located inside the
DSM Mansurpur Unit shows
that the water was absolutely

conforming to applicable




nomié for drinking water BIS

Standards.

Representation
dated 20.09.2021 to
the Joint Inspection
Team of the CPCB
and UPPCB

(sent pursuant to the

Hon’ble NGT’s
order dated
18.08.2021 which

permitted the DSM
Sugar Unit to submit
its explanation to the

joint committee)

By way of the said representation,

the answering Respondent
reiterated its response provided
vide letters dated 29.07.2021 and
01.08.2021 and provided the
following additional clarifications:
() It was clarified that “spent
wash” cannot be generated by
the sugar mill such as the
DSM Mansurpur Unit in its
natural course. Accordingly,
any spent wash found in the
nearby drains, or the Gram
Sabha Pond by any stretch of
whatsoever

imagination

cannot be attributed to DSM

Mansurpur Unit.
(b} Even  assuming  without
admitting that the DSM

Mansurpur Unit was in fact

discharging effluents into the




said drains, ‘e\ifen fhen the
level of effluents could not
have reached to such a high
level as mentioned in the 2021
Shadilal Report prepared on
the inspection of the Shadilal
Distillery on 08.08.2021.

(c) The 2021 Shadilal Report
confirms that it was the
Shadilal Distillery which was
discharging untreated
effluents and spent wash into
the Mansurpur drain through
the Common Drain at night.
Notably, the DSM Sugar Unit
was closed during the
inspection of the said drains
held on 08.08.2021 by the
officials of the UPPCB,
therefore, there is no question
of any effluent generated
and/or discharged by the

DSM Mansurpur Unit into the
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said drains and/or any drain

on 08.08.2021.

The 2021 Shadilal Report

establishes that it is the

Shadilal  Distillery  which

discharges its partially treated

/untreated effluent in the

Common Drain.

Pursuant to the DSM Joint

Report, it is clear that:

(1)  The parameters of the
samples collected from
the ETP outlet, lagoon,
irrigation pipeline,
cooling tower over-
flow and values of
OCEMS are within the
notified standards.

(i1) The parameters of the
ground water samples
taken from the
premises of the DSM

Mansurpur Unit are
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“within the acceptable
limit of Drinking
Water Standards (BIS)
IS 10500:2012.

(iii) Parameters of the
sample of the STP
outlet of the DSM
Mansurpur Unit are

within the notified

effluent discharge
norms.
Besides the above,

observations in para 8, 9, 10,
14,15, 19, and 20 of the DSM
Joint Report also support that
the DSM Mansurpur Unit was
not discharging industrial
effluents.

The answering Respondent
further clarified that the DSM
Mansurpur Unit was found to
be compliant even during the

inspection conducted by the
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"CPCB  and the UPPCB

pursuant to order dated
27.05.2019 in the 2017 NGT
Matter.
It was finally submitted that the
findings from the various sample
test reports and the DSM Joint
Report showcase that the DSM
Mansurpur Unit had not caused any

degradation to the environment.

Letter dated
20.09.2021 issued to
the UPPCB
providing status of
compliance with
recommendations in
the DSM  Joint

Report.

The  answering  Respondent
provided a status update on the
measures taken by the Respondent
No. 1 for complying with the
recommendations provided in the

DSM Joint Report, which were as

follows:

(a) In connection with
recommendation no. 1, it was
clarified that the pipelines /
openings mentioned in the
recommendations were drains

of domestic water and general




. | Correspondence |

ubmission

(b} In relation to recommendation

toilets being used by farmers. I
was further clarified that the
DSM Mansurpur Unit only has
a single outlet point (MS
pipeline)  through  which
effluent is transferred to the

ETP of the unit.

no. 2, it was confirmed that the
DSM Mansurpur Unit had
already installed a wvariable
frequency drive for control of
RPM of the skimmer.

In relation to recommendation
no. 4, the RT8C report of the
DSM Mansurpur Unit for the
2020-21 season was provided
to confirm that the unit had not
exceed the allocated cane
crushing capacity.

In relation to recommendation
no. 5, it was confirmed that an

indoor 'game room hall had
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- Bé:en lm(.)clli.ﬁed. to p.rovide fora
hazardous waste storage area.

(e) In relation to recommendation

no. 7, it was confirmed that the

recommendation had been

fully complied with.

5. | Letter dated . In addition to the representations
17.11.2021 issued to | set out above, the Respondent No.
the UPPCB | I has also issued a letter dated
providing status of ; 17.11.2021 to the UPPCB,
compliance with | providing the status of compliance
recommendations In | with the recommendations set out
the DSM  Joint | in the DSM Joint Report as of the
Report date of the letter. Vide the said
letter, it was confirmed after an
internal inspection, that the DSM
Mansurpur Unit has complied with
the recommendations set out in the

DSM Joint Report.

18. It is therefore submitted that the DSM Joint Report gave a clear
unequivocal finding that the Respondent No. 1°’s DSM Mansurpur

Unit had a functional ETP and STP and that the unit discharges only
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treated effluent as per rules. The report only sets out findings and
recommendations in connection with certain technical non-
compliances by the Respondent No. 1, all of which have now been
duly complied with. The Respondent No. 1 has aiso submitted the
status of compliance with the recommendations set out in the DSM
Joint Report vide letters dated 29.07.2021, 11.08.2021, and
20.09.2021 and 17.11.2021.

The conclusion of the inspection conducted by the UPPCB on
14.11.2019 in the 2017 NGT Matter and the findings made in the DSM
Joint Report of 2021 in the present proceedings overwhelmingly
establish without a shadow of doubt that the DSM Mansurpur Unit is
a compliant unit under the Water Act and has not released any
untreated effluents into the Common Drain. The findings in the DSM
Joint Report are further supported by the 2020 Shadilal Report and the
2021 Shadilal Report, wherein the UPPCB has made an unequivocal
finding that it was the Shadilal Distillery which was releasing
untreated spent wash effluents into the Common Drain at night time.
In these circumstances, the Applicant’s allegation that the Respondent
No. 1 is a defaulter, whether persistent or otherwise, or that it is in
violation of environmental norms, is incorrect and contrary to the

record.

Not a single adverse observation was made against the
Respondent No. 1 by the regulatory authorities in the 2017 NGT

Matter and the 2020 Shadilal Matter.
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It is a matter of record that in all of the inspections conducted by the
CPCB and the UPPCB in the 2017 NGT Matter and the 2020 Shadilal
Matter, not a single observation or finding has been made that it is the
Respondent No. 1 that released untreated effluents in any open drains
or nearby water bodies. Both the 2017 NGT Matter and the 2020
Shadilal Matter arise out of gross violations of effluent discharge and
handling norms under the Water Act by the Shadilal Distillery, which
eventually led to imposition of environmental costs amounting to INR
32.40 Lakhs on the said distillery in the 2020 Shadilal Matter.

It is submitted that the facts pertaining to the 2017 NGT Matter are
not subject matter of controversy in the present dispute and have been
admitted by the Applicant himself. Further, the Applicant has till date
not challenged the same which have attained finality. Despite having
full knowledge of these facts, including the 2020 Shadilal Report, the
Applicant continues to persist in making wild and unsubstantiated
allegations against the answering Respondent based on a (a) deliberate
misrepresentation of the proceedings in the 2017 NGT Matter, (b)
failure to acknowledge the findings of the CPCB and the UPPCB
pursuant to the inspection of 14.11.2019, and (c) blatant disregard of
the findings in the Shadilal Joint Report submitted by the CPCB and
the UPPCB in the 2020 Shadilal Matter and 'd.istortion of the same.
Hence, it is prayed that the allegations made in the Original
Application, being contrary to clear findings of fact in favour of the
Respondent No. 1, require no further consideration by this Hon’ble

Tribunal.
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In any case the findings of the Shadilal Joint Report categorically note
that it was the Shadilal Distillery that had been intermittently releasing
untreated effluent into the Common Drain. The Shadilal Joint Report
does not make a single adverse finding or averment alleging
wrongdoing by the Respondent No. 1. The Applicant was the original
applicant in the Shadilal Matter and is fully aware of the findings of
the Shadilal Joint Report. However, despite being fully aware of the
report’s contents, the Applicant has cited the report out of context to
wrongly state that the report finds that the Respondent No.1 “is
responsible for the release of the untreated industrial effluent into the
nullah”. Thus, the Applicant has deliberately misrepresented the
contents of the Shadilal Report to mislead the Hon’ble NGT.

It is further submitted that allowing the Applicant to now rely on the
Shadilal Joint Report to draw conclusions, albeit unwarranted and
incorrect, against the Respondent No. 1 as also impute wrongdoing on
the part of the answering Respondent No. 1 is untenable as it is solely
based on a singular reference to the DSM Mansurpur Unit’s
geographical proximity to the Shadilal Distillery, and the Applicant
has clearly misrepresented the said findings. In any case, the
Applicant’s conclusion is not borne out from the plain reading of the

report.

No reliance can be placed upon the purported third-party

analysis report dated 07.12.2020.
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The Applicant has relied upon an alleged test report dated 07.12.2020
(“Effluent Test Report”) which has purportedly been prepared
pursuant to a chemical test of a sample of effluent water taken from
“Husain Pur Bhopada Mod DSM Sugar mill and Sir shadi lai
Distillery Mansurpur ka Outlet Naia Jo Kaali Nadi mai Girta hai’.
The site for the sample has been clarified in paragraph no. 9 of the
Original Application as purportedly being the drain/nullah next to the
DSM Mansurpur Unit.

At the outset, the answering Respondent No. 1 submits that the said
test report does not even mention that namé of the lab/test centre
which has issued the report. Therefore, the test report has been issued
by an unverifiable source and cannot be relied upon. In any case, the
answering Respondent disputes the findings contained therein.

It is further submitted that the reliability of the Effluent Test Report is
questionable because the sample used for preparing the Effluent Test
Report has been taken from the same Common Drain where the
Shadilal Distillery was found on multiple occasions to be discharging
untreated effluent through flexible pipelines, as per the Shadilal Joint
Report and the 2021 Shadilal Report.

It is submitted that the sample collected from “Husain Pur Bhopada
Mod DSM Sugar mill and Sir shadi lai Distillery Mansurpur ka Outlet
Naia Jo Kaali Nadi mai Girta hai” used for preparing the Effluent
Test Report are in fact affected not just by the untreated effluents
discharged by the Shadilal Distillery, but also other sources of local

untreated sewage, such as roadside market and residential colonies
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etc., from where untreated sewage accumulates at the said sample
point. Without prejudice to the foregoing, even assuming without
admitting that the test result is correct, the findings in excess of
notified standards/parameters is attributable to other sources of local
pollution and to the Shadilal Distillery and cannot be attributed to
DSM Mansurpur Unit. A clarification to this effect has already been
provided by the Respondent No. 1 to the UPPCB vide letter dated

29.07.2021 and the CPCB vide the letter dated 20.09.2021.

Applicant’s allegations of air pollution being caused by the DSM

Mansurpur Unit are false
In addition to the allegations of water pollution, the Applicant has
made an allegation pertaining to air pollution caused by the
Respondent No. 1. It is submitted that the said allegation is false and
baseless. It is submitted that in the DSM Mansurpur Unit’s case, all
smoke emitted by the unit is first treated for effluents as per the norms
prescribed under the Air Act. The DSM Mansurpur Unit has all the
prescribed technology installed for handling gaseous effluents
produced during the operation of the unit. It is submitted that the
Respondent No. 1 has carried out targeted plaﬁtation 0f 25,000 trees in
Mansurpur during the year 2021-2022. The said fact was intimated to
the UPPCB vide letter dated 17.06.2021 / 458. Copy of the letter dated
17.06.2021 is enclosed herein as Annexure R-13.
Further, the ambient air quality in and around the DSM Mansurpur

Unit is monitored on a continuous basis by way of an online
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monitoring system on a real time basis which data is monitored by and
available to both the UPPCB and CPCB on an ongoing basis. The
answering Respondent is relying upon the data that has been generated
by the online monitoring system (OCEMS) which demonstrates that
the SPM in and around the DSM Mansurpur Unit has been within the
range between 72 mg/Nm3 to 75 mg/Nm3 which is far below the outer
limit of 150 mg/Nm3. Copy of the same obtained from the OCEMS
portal is enclosed herein as Annexure R-14.

The Respondent No.1 has appointed a third party consultant M/s
Newcon Consultants and Laboratories, Ghaziabad [recognized
/accredited by the UPPCB] for the purposes of analyzing the treated
effluent of the Respondent No.1 on a regular basis. That the said M/s
Newcon Consultants and Laboratories, Ghaziabad have conducted a
sample collection and provided a stack commissioning monitoring
and an analysis report for the DSM Mansurpur Unit which reports
confirm that the particulate matter, carbon monoxide etc. is within
specification/limit laid down by the UPPCB.. Copies of the latest test
report as on 18.11.2021 from M/s Newcon Consultants and
Laboratories is enclosed as Annexure R-15 (Colly).

It is further submitted that the DSM Mansurpur Unit is situated near
NH-58 which is a major highway with significant vehicular traffic
which contributes to severe vehicular pollution in the area which
pollution cannot be attributable to DSM Mamirpur Unit. As such, the
allegations made by the Applicant pertaining to air pollution are

misconcelved and false.
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The Respondent No.l humbly submits that, as a subsequent
development, a portion of the boundary wall adjacent and running
parallel to the Common Drain is on land that has since been the subject
matter of land acquisition proceedings by the Indian Railways,
pursuant to which the Indian Railways have taken control of the area
in question and demolished the said portion of the boundary wall
(starting near the molasses tank of DSM Mansurpur Unit till the sports
complex land of the DSM Mansurpur Unit). It is further submitted that
the Indian Railways have since the blocked and dismantled the
Common Drain originating from the Shadilal Distillery. Photographs
of the latest position on the ground showing the railway tracks,
demolition of a portion of the boundary wall and blockage of the
Common Drain are enclosed as Annexure R-16.

It is humbly submitted that no formal notice was served on the
Respondent No. 1 in the present matter. In these circumstances and as
the facts revolve around a narrow compass, this Additional Reply is
being filed in the interests of justice in order tb assist this Hon’ble
Tribunal as the present Additional Affidavit will indubitably throw
light on the subject matter in issue and undisputed factual events.

PARAWISE REPLY

Save the admissions of fact and matters of record, the allegations
contained in the Synopsis and the List of Dates filed along with the
Original Application are denied as being contrary to record and
speculative, having arisen out of the Applicant’s misinterpretation

and/ or erroneous construction of events that have been incorrectly
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attributed to the Respondent No. 1 herein, and have been dealt with in
detail in the paragraphs below. In this regard, the Respondent No. 1
further reiterates and relies on the Preliminary Submissions and
Objections contained hereinabove, the contents of which are not
repeated here. It is denied that the answering Respondent is a

defaulter, whether persistent or even otherwise. It is further submitted

‘that the Applicant’s reliance upon the various judgments for payment

of compensation is misplaced in the facts and circumstances of the
present case.

The contents of paragraphs I and II of the Original Application being
matter of record do not merit a response,

The contents of paragraphs III of the Original Application have no
basis either in facts or law, are clearly false and incorrect, and hence
denied to the extent the same are not a matter of record. It is denied
that DSM Mansurpur Unit is causing air or water pollution as alleged
or even otherwise. It is vehemently denied that the DSM Mansurpur
Unit is directly discharging industrial effluent without treatment into
a storm drain/nallah next to the unit or that it is released into the river
Kali. It is denied that DSM Mansurpur Unit is causing harm to the
environment or that this is dangerous. It is further denied that the
Mansurpur Unit of the Respondent No. 1 does not have an operational
ETP. It is denied that the DSM Mansurpur Unit is releasing untreated
industrial effluent or that it has acted in violation of Section 24 of the
Water Act or the directives issued pursuant to the Hon’ble Supreme

Court’s order dated 22.02.2017 in Paryavaran Suraksha Samiti and
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another v. Union of India and Ors., Writ Petition No. 375 of 2012.
It is denied that any closure orders or any other adverse order were
passed by the Hon’ble NGT against the Respondent No. 1 arising out
of the 2017 NGT Matter or that the Respondent No. | is a persistent
defaulter. The Respondent No. 1 herein reiterates and relies on the
Preliminary Submissions and Objections contained hereinabove,
which are not repeated here.

Save the admissions of fact made by the Applicant in relation to
previous applications filed by him, the contents of paragraph 1 and 2
of the Original Application are denied. It is vehemently denied that
the Mansurpur Unit of the Respondent No. 1 is a poiluting unit. The
contention pertaining to the Applicant and his concern for the social/
environmental issues are denied for want of knowledge. The
Respondent No. 1 herein reiterates and relies on the Preliminary
Submissions and Obijections contained hereinabove, which are not
repeated here.

Save the admissions of fact, the contents of paras 3 to 5 of the Original
Application are speculative, false, and hence denied except to the
extent the same are a matter of record. The Applicant admits that the
DSM Mansurpur Unit is a seasonal unit and also admits that there is
an ETP on the unit. Nevertheless, the Applicant goes on to falsely
state that the ETP is non-functional without any basis. The
Respondent No.1 disputes the veracity of the alleged google earth map
images and the alleged photographs annexed to the Original

Application which does not throw any light on the alleged discharge
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of effluents by the Respondent No. 1 and the Applicant be put to strict
proof of the same. It is submitted that the DSM Mansurpur Unit has
a functioning OCEMS system which is connected to the server of the
CPCB and the UPPCB, and shares data in relation to effluent
treatment and discharge with the CPCB and the UPPCB regularly. It
is denied that the ETP is not functional or that untreated industrial
effluent is released into the nullah and eventually to the river. The
Respondent No. 1 reiterates and relies on the Preliminary Submissions
and Objections contained hereinabove, which are not repeated here.
The contents of paragraphs 6 of the Original Application being matter
of record need no reply. The Respondent No. 1 reiterates and relies on
the Preliminary Submissions and Objections contained hereinabove,
which are not repeated here.

Save the admissions made by the Applicant that the DSM Mansurpur
Unit has an operational ETP and no violations were found upon the
inspection carried by the CPCB and the UPPCB on 14.11.2019, the
remaining contents of paragraph 7 of the Original Application are
speculative, false and hence denied. It is submitted that the
Applicant’s speculative allegation that a violation would have been
found if the OCEMS of the DSM Mansurpur Unit was connected to
the server of the UPPCB, is a baseless, frivolous and bald averment
because the DSM Mansurpur Unit has a functioning OCEMS which
is already connected to the server of UPCCB, which fact has also been

confirmed by the DSM Joint Report. The Respondent No. 1 further
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reiterates and relies on the Preliminary Submissions and Objections
contained hereinabove, which are not repeated herein.

The contents of para 8 and 9 of the Original Application are false and
denied in their entirety. The Respondent No. 1 disputes the veracity of
the alleged findings of the water analysis report, as also the false
imputation of wrongdoing by the Respondent No. 1. The Respondent
No. 1 further reiterates and relies on the Preliminary Submissions and
Objections contained hereinébove, which are not repeated herein.
Save matters of record, the contents of paragraphs 10 and 11 of the
Original Application are denied in their entirety as they are false,
speculative, and misleading. The Applicant admits that in OA No.
206/ 2020, he approached this Hon’ble Tribunal against the adjacent
distillery — Shadilal Distillery on identical facts. It is denied that joint
report dated 26.11.2020 indicates that the Respondent No. 1 was
responsible for the alleged release of untreated industrial effluent in
the drain. This is a misrepresentation of facts and a false equivalency
inasmuch as mere geographical proximity and adjacent location of the
DSM Mansurpur Unit to the Common Drain does not and cannot
imply that the DSM Mansurpur Unit was the source of effluents in the
said drain, especially when there are clear findings that the source of
the untreated effluents was the adjacent Shadilal Distillery. It is
denied that the Respondent No. 1 is responsible for release of the
untreated industrial effluent in the nullah or that this is seen from the

Google Earth image. The Respondent No. 1 reiterates and relies on
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the the Preliminary Submissions and Objections contained
hereinabove, which are not repeated here.

Save what are matters of record, the remaining contents of paras 12 to
16 of the Original Application are denied in their entirety. It is
submitted that the Respondent No. 1 is fully complying with the
applicable provisions of the Environment (Protection) Act and Rules,
1986, Section 24 of the Water Act and the directives issued pursuant
to the Hon’ble Supreme Court’s order dated 22.02.2017 in
Paryavaran Suraksha Samiti and another v. Union of India and Ors.
[Writ Petition No. 375 of 2012]. The DSM Mansurpur Unit has a
functional ETP as well. This is also confirmed from the findings in
the inspection undertaken by the UPPCB and the CPCB on 14.11.2019
pursuant to the 2017 NGT Matter, which has been admitted by the
Applicant in paragraph 7 of the Original Application, as well as in the
DSM Joint Report (Page 15). It is denied that the Respondent No. 1
is discharging untreated industrial effluent directly into the nullah.
The Respondent No. 1 reiterates and relies on the the Preliminary
Submissions and Objections contained hereinabove, which are not
repeated here.

The contents of paras 17 and 18 of the Original Application are
extracts from judgments and orders passed by the Hon’ble NGT which
are a matter of record. The Respondent No. 1 reiterates and relies on
the the Preliminary Submissions and Objections contained

hereinabove, which are not repeated here.



46.

47.

The contents of para 19 and 20 of the Original Application are denied
as false and incorrect. It is denied that the DSM Mansurpur Unit is
causing air pollution or that this has caused respiratory diseases
amongst the residents living close to the unit. It is denied that the
Respondent No. 1 is in violation of Section 22 of the Air Act. The
Respondent No. 1 disputes the veracity of the photographs attached,
and the Applicant is put to strict proof of the same. In any case, the
same is not attributable to the answering Respondent No. 1. It is
submitted that the DSM Mansurpur Unit is xcompliant with the
requirements prescribed under the Air Act and has all the required
equipments for handling effluents released into the open air through
the chimneys at the unit. It is further submitted that in case of the DSM
Mansurpur Unit, all gaseous effluents are released only pursuant to
being treated as per the emission standards prescribed under the Air
Act. The DSM Mansurpur Unit has all the-prescribed technology
installed for handling gaseous effluents produced during the operation
of the unit. It is further clarified that the Respondent No. 1 never
received the alleged UPPCB letter dated 10.03.2021. The Respondent
No. 1 reiterates and relies on the the Preliminary Submissions and
Objections contained hereinabove, which are not repeated here.

Save matters of record, the contents of paragraphs 21 and 22 of the
Original Application are false and incorrect and hence denied. The
Respondent No. 1 further denies the contents of the purported letter
dated 25.11.2020 allegedly issued by the Applicant to the CPCB,

UPPCB and the Central Ground Water Board and enclosed as a part
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of the Original Application. It is vehemently denied that the
Respondent No. 1 is a perpetual offender or that the concerned
authorities have allowed pollution to continue in respect of the DSM
Mansurpur Unit. The Respondent No. 1 herein reiterates the contents
of the Preliminary Submissions and Objections hereinabove, which

are not repeated here.

REPLY TO GROUNDS

The contents of Ground A of the Original Application are false and
frivolous and thus denied in entirety. It is denied that DSM Mansurpur
Unit is operating in violation of the Water Act or Air Act or the
standards set in the Environment (Protection) Act, 1986 and the
Environment (Protection) Rules, 1986. The Respondent No. 1 herein
reiterates the contents of the Preliminary Submissions and Objections
hereinabove, which are not repeated here.

The contents of Grounds B and C of the Original Application are false,
hence denied. It is denied that the DSM Mansurpur Unit is not
operating the Effluent Treatment Plant as per the consent or is
releasing untreated industrial effluent into the nullah or the Gram
Sabha Pond or the river Kali. It is denied that the ETP is non-
operational. The Respondent No. 1 reiterates that there is no violation
of the consent granted to it. In this regard, the Respondent No. 1
herein reiterates the contents of the Preliminary Submissions and

Objections hereinabove, which are not repeated here.
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The contents of Grounds D and E of the Original Application are
based on conjectures and surmises and presence of effluent is no
indication that the polluting unit is DSM Mansurpur Unit and not
Shadilal Distillery. In fact, Shadilal Distillery adjacent to the
Respondent No 1’s DSM Mansurpur Unit has been unequivocally
found to be the source of pollution in the drain as per the Shadilal Joint
Report dated 01.01.2021 and 2021 Shadilal Report dated 09.08.2021.
The Respondent No. 1 disputes the alleged findings of the purported
water analysis report. The discharge of untreated effluent is not
attributable to the answering Respondent No. 1. The Respondent No.
1 further reiterates and relies on the Preliminary Submissions and

Objections contained hereinabove, which are not repeated here.

Save what are extracts from judgments, the contents of Grounds F-H
are denied. It is denied that the Respondent no. 1 has discharged
industrial effluent directly into the nullah. The same is not attributable
to the answering Respondent No. 1. It is submitted that it is evident
from the DSM Joint Report and the 2021 Shadilal Report that it is not
the Respondent No. I who is discharging untreated industrial effluents
in the drain adjoining the unit. It is submitted that the Respondent No.
1 is fully compliant with the requirement to install and keep
operational an ETP and has not violated the law laid down by the
Hon’ble Supreme Court of India vide its order dated 22.02.2017 in
Paryavaran Suraksha Samiti and another v. Union of India and

Ors., Writ Petition No. 375 of 2012. The factum of a functional ETP
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in the Respondent No 1’s unit was acknowledged by the UPPCB and
CPCB in its inspection on 14.11.2019 (as admitted by the Applicant
in Paragraph 7 of the Original Application) and the same is further
recorded in the DSM Joint Report. The Respondent No. 1 reiterates
and relies on the contents of the Preliminary Submissions and

Objections contained hereinabove, which are not repeated here.

The contents of Ground I are denied as being false. Tt is reiterated that
it is not the Respondent No. 1 who is discharging untreated industrial
effluents in the drain adjoining the unit. It is denied that any
compensation ought to be realised from the Respondent No. 1. The
present case is not a fit case for direction of payment of compensation
by Respondent No. 1. The Respondent No. 1 reiterates and relies on
the contents of the Preliminary Submissions and Objections contained

hereinabove, which are not repeated here.

The contents of Grounds J to M of the Original Application reproduce
extracts from the judgements passed by the Hon’ble Supreme Court
of India, which are a matter of record, and are not applicable to the
facts and circumstances of the present case. As such, the Applicant’s
reliance upon the same is misconceived in the present facts and
circumstances. It is reiterated that the DSM Mansurpur Unit is
compliant with the relevant statutory and other norms. Further, the
DSM Joint Report has also not found the DSM Mansurpur Unit liable

for any water pollution or recommended the imposition of any



environmental compensation on the said unit. The Respondent No. 1
reiterates and relies on the contents of the Preliminary Submissions
and Objections contained hereinabove, which are not repeated here.
54. The contents of the paragraph on “Limitation” are denied. It is denied
that the DSM Mansurpur Unit has caused air or water pollution
whether after the unit became functional in November 2020 or even
otherwise. It is denied that any cause of action has arisen in the present
case. The Respondent No. 1 reiterates and relies on the contents of the
Preliminary Submissions and Objections contained hereinabove,

which are not repeated here.

55, The last two paragraphs of the Original Application under reply are
the Interim Prayer and the Prayer clauses. It is humbly submitted that
in the facts and circumstances set out hereinabove, the Applicant is
not entitled to any reliefs, whether interim or final. It is submitted that
contents of the “Interim Prayer” and “Prayer” sought by the Applicant
are also clearly misconceived and not sustainable both in fact and in

law. Hence, the same are liable to be rejected.

PRAYER

In light of the facts stated above, it is most respectfully prayed that this

Hon’ble National Green Tribunal may kindly be pleased to:

(a) Dismiss the present Original Application bearing OA No. 16 of

2021 filed by the Applicant, with costs; and



(b)  Pass such further orders as this Hon’ble National Green Tribunal may

deem fit in the interests of justice. B
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RESPONDENT NO.1

THROUGH

b

Cyril Amarchand Mangaldas
Advocates & Solicitor

Counsels for the Respondent No. 1

Place: New Delhi

Dated: 30/11/2021
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DSM SUGAR MILLS LTD. & ORS.

RESPONDENTS
AFFIDAVIT

I, Amit Sharma, S/ o Late Shyj Jagdish Chandra Sharma, aged 54 years, R/o — 439,
~Galaxy North Avenue, GC-3, Gaur City - 1, Sector 4, Greater Noida West, Gautam
Budh Nagar, UP - 201301, presently at New Delhi, do hereby solemnly affirm and

state as under:

1. That I am the Assistant Vice President (Business Compliance) of the
Respondent No. 1 abovenamed and am duly authorised vide board resolution
dated 09.12.2020 by the Respondent No.] to sign and verify the
accompanying Additional Reply and the present affidavit. T state that | am
aware of the facts and circumstances of the present Original Application based

on records of the




2. That the accompanying Additional Reply has been drafted under my
instructions, the contents whereof are true and correct based on records

maintained by the Respondent No.l company in the ordinary course and seen

by me and believed to be true as well as legal advice received and believed to

and are not being repeated for the sake of brevity.

5 .
SRR

DEPONENT

Verified at New Delhi on this 30th day of November 2021 that the contents of my

nothing material has been concealed therefrom.
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o MiZs DSM Supar,
Muansgurpusr, )
Muzaltor Nagar.

Subject-Authorisation issued under the provisions of Hazardous and Other Wastes {Management

e T

and Transboundary Moven nent) Rudes, 2016

Number of suthorization and date of issue 124 | Fiaz- t‘fﬁf"%fm”")mz’iﬁ? ol 161215

Reference ol appiication (No. and dae) 1 08.08.2016
Wr Sarad Raj Khan, Additional Munuger of ¥/ DSM Sug&t is hereby ¢ um;m,d an

)
authorization based on the enclosed signed insepection report for generation, cotlection,

stovage and disposal or any other use of hazardows or other wastes or both on the premises
situated ol Muansurpur, Muzallarmagar,

Details of Authorisation

SLo1 Category of Huzardous Waste as | Authorised mode of | Quantity
No. | per the 8¢ hl‘..dLllLk: LILand LI of | disposal or recyeling  or | (ton/anmuim)
these rules : wiilization or co-processing, '
3 ‘ | ete.
i S0 {used or »pgm oit) Mixed with baggasse & - 5.0 kg/day
- 5.2 {wasies or residues bural in boiler
| containing oif) |
I The authorization shail be valid for a period of Five years hom the daie of issue of this
tetter
2 The authvrization s subject to the foliowing general and 5puc111c conditions {please
specify any conditions that need w0 be unpom.d ovér and above general ccmdu;ons it
any ) .
A General conditions of autliorization;
L. 'The authorised person shall comply with the provisions of the Environment (Protection

Act, 1D86, and the rules made there under.

2. The authorisation or its renewal shatl be produced for inspection al the request of an

3

wn

Tipdie—120, ffd gy, TC-12V, Vibhuti Jm_hcmd 4
TP T SRS -226010 : - Gemi Nagar, Laclmow-E%U 03

officer authorised by the State Pollution. Board. _
The person authorized shall not rent, lend, sell, wansfer or otherwise transport the
hazardous and other wastes except what is permitted through this authorization.
Any unauthorized change in personsel, equipment or working conditions as mentioned in
the applicaiion by the person authorized shall constitute a breach of his suthorisation.
The person authorised shall implement Emerpency Response Procedure (ERPY for which
this authorisation is being granted considering afl site specific possible scenarios such as
spillages, leakages, fire ete, and their possible impacis and aiso carry out mock dritl in
this regard al regular interval of time.
The person authorised shall comply with the provisions our m(,ci in the Central Pollution
Cantrol Board guidelines on “Implementing Liabilities for Enynomnentai Damages due
to Handling and Disposal of Hazardous Waste and penalty®, '
Lo is the duty of the suthorised person to take pzml un‘us;mn of the State Pollution
_Ceatrel Board 1o close down the (acility.

The imported hazardous and other wastes shull be fully msmud for ransit as wel as for )
any aceideatal oecurrence ami its clean-up operation. ; “3-;:% SUGRE Rivne . ovind
‘ . alﬂilm!o, Dhseanpir - M Ui
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8 The record of consumpﬁ’zion and fate of the imported hazardous and other wastes shall be
maintained. - - ) o

1§ The hazardous and other waste which gets generated during recycling or reuse or
fecovery or pre-processing or-utilisation of imported hazardous or other wastes. shalf be
treated and disposed of As per specific conditions of authorisation,

H The imparter of exporter shall bear- the cost of Import or export and mitigation of
damages if any. ’: ' :

12 An application for the renewal of an authorisation shall be made as laid down under these
Rules. : ‘ : -

13 Any other conditions for compiiance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Changes or Central Pollution Control Board from time
to time, : ' _

Y4 Annual return shall be filed by June 30" for the period ensuring 3 1™ March of the year,

Specific conditions:

The wastes must be safely collected in leak proof containers and shall be duly marked in a
manner suitable for handling, storage and transport and the packaging shall be easily visible
and be able o withstand physical conditions and climatic factors. All hazardous waste
containers/bags shall be provided with a general labe] ag given in Form 8. The storage area
should be at an isolated spot in the premises and must be fenced, covered and duly marked.
The authorised person/agency shall ensure that no adverse impact on the air, soil and waler
ncluding groundwater fakes place due to activities for which authorisation has been
requested. Comprehensive safety measures mst be folldwed in handling 6f wastes and the
staft must be properly trained. _ :

It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble
Supreme Couwrt in W.P. () 657 of 1995; no industry covered under Hazardous Waste
(Management and Handling) Rules, 1980 (as amended) shall be allowed to operate without
vatid authorisation. It is also provided in the same order that indusiries which are not
complying with the conditions shall not be allowed to operate. Henge in case you fail to
apply for authorisation before iis expiry or fails to comply with conditions of the earlier
autherisation tssued to you, closure order shall be issued against your industry without any
further notice. ' ' f

The applicant must file returns on prescribed Form 4 along with a compliance report of this
letter. You should also maintain records on Form-3 and present it (o Board's inspecting
officials, . ‘ ’ ‘ .
In case of occurrence of an accident, compiete details on' Form-1 | must be sent to U.P,
Poltution Control Board at the easljest along with details of mitigative and remedial
measures taken. : ' ; o
It is also the mandatory duty of the oceupier of industry as well as operator of a facility to
develop suitable waste treatment and disposal facility and the design of the facility must be

approved by the Béard, Details along witl the project feport must be sent in this regard

“wilhin (ifteen days of receipt of this letier, otherwise the industry shall become member of a

common TSDF.and the industry shall start send ing the Hazardous waste already stored along
with the Hazardous waste generated at present at this TSDE. The proof of valid mermbership
of TSDF along with proof of disposal of hazardous waste to TSDF shall be sent to UP.
Pollution Controt Board within three months. '

The awthorised person shall not receive, collect, or §tore any hazardous waste from any
unauthorised occupier or generator of hazardous wastes. In case any hazardeus wastes is sold
1o any other reprocessing unit it must be ensured (hat such unit s fully complying witi
environmenial requirements and has a valid authorisation of the Board

In no case any hazardous wastes shall be disposed off an land, in any drain or stream, All
spilfages of hazardous chemicals, used containers of hazardous chemicals such ag flammable,
corrosive. explosive and foxic nature must be safely collected and stored. Non-compatible
wastes must be suitably ang safely handled.

Proposal regarding waste minimization and reuse of wastes must be sent, Details of any
recovery/ reuse system must be sent svithin two months.

R OPY
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DSM SUGAR MANSURPUR

Financial Year wise capex expenditure of ETP

/4 NNEOLNYE R-2

Particulars Amount Rs. Amount Rs.
ETP { FLOW METER) 4,02,182.40
£.T.P {M.S.PIPE LINE & FITTING) 1,13,451.57
E.T.P {LAB EQUIPMENT) 1,70,791.00
E.T.P (STRACTURE SERVICE) 3,78,478.00
E.T.P (FOUNDATION) 11,08,612.04
E.T.P {STRACTURE) 21,78,048.87
E.T.P {DIFFUSER SYSTEM) 39,70,519.38
E.T.P (FOUNDATION SERVICE) 40,77,230.75 | 1,23,99,314.01
ETP ( FLOW METER) . 69,776.60
E.T.P PUMP WITH MOTOR FOR EQUAL.TANK 2,48,564.00
E.T.P MODIFICATION OF AERATION TANK 1,01,916.31
E.T.P INSTALATION OF FLOW METER 3,12,911.00
E.T.P 85,116.00
E.T.P PEIZOMETER 1,64,514.00
_|E.T.P DIFUSED AERATION SYSTEM 20,38,851.05 30,21,648.96
ETP { ON LINE CAMERA INSTALLATION) 2,62,468.00
ETP ( LIME MIXING AND DOSING SYSTEIM) 2,32,705.82
water recycling - material 1,63,647.23
water recycling - service 35,676.00
dusr meter - etp 40,000.00
FLOW METERS-ETP 813438 15,47,935.05
SUGAR - ETP 30,14,249.49
CAPITAL - STP 38,91,169.36
CAPITAL CPU 30,17,819.65
FILTER PRESS 4,23,749.00
MCC PANEL - ETP 60,970.00 1,04,07,957.50
Grand Total 2,73,76,855.52 | 2,73,76,855.52

TRUECOPY
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BEFORE THE NATIONAL GREENTR!BUNAL PRINCIPAL
' BENCH, NEW DELHI |

O.A. NO. 823 OF 2017

~ IN THE MATTER OF:
VINIT KUMAR ‘ ... APPLICANT
VERSUS | |

M/S SIR SHADILAL | 5
DISTILLERY & CHEMICAL

| WORKS PVT. LTD. & ORS. | ... RESPONDENTS

1 PRELIMINARY OBJECTION ON BEHALF OF

] THE RESPONDENT NO. 2 |

i

AT R e S L

YR OO S R S S A A

COUNSELS FOR RESPONDENT No. 2
(SURAJ PRAKASH SINGH) & (PUSHPILA BISHT)
_ . ADVOCATES
] | Ph.No. 07428198666
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BEFORE THE NAT!ONAL GREEN TRIBUNAL PR]NCIPAL
BENCH NEW DELHI '

dAcNer 02047
IN
0.A. NO. 823 OF 2017

IN THE MATTER OF:-

VINIT KUMAR ... APPLICANT
VERSUS

M/S SIR SHADILAL

DISTILLERY 7 CHEMICAL,

Co WORKS PVT. LTD. & ORS. ~ ...RESPONDENTS |
; ~ INDEX. - 5
f S/No. PARTICULARS PAGE No.

T | Prelimina jecti ‘ |

; ry .~ Objections on behalf of]| _ o

: Respondent No. 2. Sqa.= 63' : |
7 2.

Annexu're R-1 (Colly)

True copies of the consents issued by the UP
rCB for a period of 01.01.2018 to 31.12.2019 .
under the Air (Prevention and control of | . N

Pollution) Act, 1981 as well as Woater -602. &of
(Prevention and control of Pollution) Act,

1974,
; | 3 Annexure R-2
True copy of the GSR 35(E) dated 14-01- 6"*’% —6l4
;; 2016. |
P A [VAKBUAT NAMA | I>\§ - .
= PROOF OF SERVICE 66 | |
j | RESPO% :
| © THROUGH " 1
: (SURAJ PRAKASH SINGH) & (PUSHPELA BISHT)
o ADVOCATES
. | 13 03.2018 . COUNSELS FOR RESPONDENT No. 2
: NEW DELHI CHAMBER NO. 36, R.K. GARG BLOCK,

| 'SUPREME COURT OF INDIA -

NEW DELHI-110081 ('an; | |
TBUéG OPY . Dhampur Sugar Mills A1, |

241, Okhla Industri Estéte, “
Phase- i1, ' |

New Delhi-110020
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L BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL |
i - BENCH, NEW DELHI | S

N L

0.A. NO. 823 OF 2017
IN THE MATTER OF:

fi | VINIT KUMAR ... APPLICANT

?: VERSUS

M/S SIR SHADILAL |

" DISTILLERY 7 CHEMICAL |

WORKS PVT. LTD. & ORS. ... RESPONDENTS

. |
b |
o PRELIMINARY OBJECTION ON BEHALF OF | :
G THE RESPONDENT NO.2

MOST RESPECTFULLY SHOWETH: t

g 1. The Respondent no.2 (answering Respondent) has been made a If
lparty in the Original Appiicatipn without there being any'
foundation in the Original 'App[iéation regarding discharge of:'
Spent Wash by the aﬁswering Respondent: thereforé the§
] 7 ' | impleadment of theianswering respondent seems to be based on ' t

|
i

some misconception or for scme malafide reason and therefore |

LA A o i i

the present Originai Application as has been drafted deserves to

the dismissed outright.

2. It is submitted that the Answering Respondent is a-sugar unit

which does noét generate Spent Wash. The Spent Wash. is’
'generated in the nearby Distillery owned and operated by

another Company the Respondent no. 1 in the instant

TRyéG@P% S




" Application. On this pretext, various reliefs have been claimed ;

before this Hon'ble Tribunal,

3._ The very basis o';f the 'app[icaition, l.e. that the ansWering% _
: Respondent unit has been discharging the spert wash IS

misconceived as |n the process of:manufacture of’ Sugar ,noig
spent wash is produced and lit is specifically stated that the._g
answering Respoﬁdent does "not produce spent wash.:g

Accordingly, it is the respectful submission of the answering’

Respondent that the present application deserves fo be

dismissed in limine with costs imposed upen the Applicant.

4. The -sugar Mill of the answering Respondent is a: seasonal-

industry wherein the Cane crushing season defined as beginning :
: from October and maximum ends in July, though in reality the :
Cane crushing operations begin some-time in the month ofj

Oct/Nov and end In April depending .upon fhe availability of the I ;

. _ Cane. . | | | !
5. In the respectful submiséion of the :answering Respo_ndent, 'thisl
foundation of the- ciaim of the app’licant‘ is completely unfound'ed.

-and baseless and therefore, the Eap:plicant is not entitied to the

reEief claimed against the answering Respondent. Inter alia thel

- following submissions made be considered in this regard:
= The Unit of the answefing_ Respondent is a Sugar Milr; l

where nio spent wash is generated. | -

* The Unit has its own ETP which is working efficiently ahd , g

is complying with all norms for discharge of treated’

| effluent. : | o r
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* Repeated inspections carried out by 'U‘PPCB and / ora
CPCB. have verified and confirmed that the unit is

operating as:per the prescribed standards.

* The applicant has concealed rhaterial facts and has also
indulged in blatant falsehood to misguide this Hon’ble-

Tribunal.

* The answerihg Respondent has unnecessarily been madé
a Party due to misconceived notions and /-or for some

ulterior motives _ !

It is evident therefore, that upon complete treatment of the'
effluent in the ETP system of the answering Respondent Unit, :
there is no discharge by the ansvjering Respondent in the drain,

therefore, it is submitted that there is no questibn of any

discharge reaching’ River Yamuna or any of its tributaries etc.

The treated effluent Water is used for lrrigaﬁbn in the

surrounding fields by the Fafmers as per norms,

Itis rﬁost respectfully submitted téhat the answering Respondent
Unit s a non-polluting industry which has strictly followed ':
directions issued by the Uttar Pradesh Pollution Control Board
and Central Pollution Control Board as weli as this 'Hon’ble'?

Tribunal issued from time to time to sugar industries.

In view of the fact that the answering Respondent is a non-

polluting unit which has been -complying with directions issued

from time to time, the UPPCB- granted and renéwed the consents
to operate the ahsweriﬁg Respondent unit for-a period of-
01.01.2018 to 31‘.1‘.2.2‘019 under the Air (Preverntion and cohtrolf
of Pollution) Act, 1981 as well as'Water (Prévention énd control

of Pollution) Act, 1974. The said consents are valid as on date.

&

TRUE COPY
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True copies of the consent issued by the UP. PCB for a period of ;;

01.01.2018 to 31,12.2019 under the Air (Prevention and control

of Pollution) Act, 1981 as well asiW'ater (Prevéntion and control

of Pollution) Act, 1974 are filed ‘herewith as Annexure No.R-

1{Colly).

inspection. The inspection bf‘the Unit of the answering:

Respondent was carried out on 07.1 1.2017 prior to issuance of

the Consenis under the Air (Prevéntion and control of Pollution}:

Act, 1981 as well as Water (Prevéntion and control of Pollution)

‘The answering Réspondent haé been subjected to several

Act, 1974 and the last inspection of the unit of the answering :

Respondént was ‘caried out on- 06.03.2018 wherein no‘é-

ifregu[arity was found pertaining to discharge of effluent in the .

drain (as alleged in the Application).

.The answering Respondent submits that the present Original
Application filed by the applicant is a gross abuse of the process.
of law. Material facts have been cbncéaled by the applicant from"

this Hon'ble Tribunal and the facts disclosed have been pleaded

in a clever manner so as to mislead the Hon’ble Tribunal.

The applicant has failed to disclose before this Hon'ble Tribunal:

that the standards for dischargé of Environmental Pollutants

prescribed at S.No. 4 Vof Schedule 1 to the Environment

(Protection) Rules 1986 prescribe that effluents with a BOD of

100 mg/L could be utilised for disposal on land and effluents with.

a BOD of less than 30 nﬁgl_’i_ can be disposed into inland surface

waters. Further the Ministry of Environment, Forest & Climate

Change recognizes that for sugar industry a BOD of 30 mglL

TRWW




; doés not poliute inland su_rfabe wéters, The standards have beené
J revised now through GSR 35(E)? dated 14-01-2016 and still a_‘-; ,
provision to allow discharge of a BOD of 30 mg/L into inland
surface waters in réspect of sugaf in:dustry has been mainta‘ined.

True copy of the GSR 35(E) dated 14-01-2016 is filed herewith

as Annexure No.sz.

Thus the standards allow the discharge of effluents with a BOD -
of 100 mg/L on land and 30 mg/L in inland surface waters.
Therefore a discharge into inland éun‘ace water from a sugar milt |
with a BCD of 30 rhg/L, is not regﬁar’déd as a source of pollution

to the receiving body of inland waters.

Further the industry after detailed discussions With the CPCB;
has brought down _the waste watér generation considerably and | |
is committed to achieving 200 liters per tonne of Cane crushed
as also prescribed fhrough the .MOEF notification no. VGSR 35(E) -

dated 14-01-2016. °

The applicant has 'in his represéntation- referred to the CREP
recommendation, but is it relevant to mention heré that the.

Ministry of Environr_nent, Forest & Climate Change has refused -'

PR PELE S LY

to accept the same in respect of Zero Liquid Discharge in the f ,

Sugar Industry. Even this Hon'ble Tribunal in its judgment dated | i

13.07.2017 has held in the Origin'al Application N0.200/2014
M.C. Mehta Versus Union of India & others and other connected
matters in paragraph 148 that Zero Liquid Discharge cannot-be:

adopted across the board and therefore this Hon'ble Tribunal

‘has held that Zero Liquid Discharge has to be adopted on case

TR@E@W |

to case basis.
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The a-pp[icant has Sfiled the Original Application on 19.12.2017;
but has deliberateiy mislead this Hon'ble Tribunal to believe thaté
the protocol of Zero Liduid Discharge is required in the Sugarj
Industry and therefore the app['icajnt has also indulged in blatant
falsehood to misguide this Hon’blge Tribunal. For these reasons;;
which are substantiated hereiébelow, it is the respectful;‘
submission of the. answering Respondent that the Original

| Application deserves to be diémissed in liminewith exemplary;

costs in respect of the Answering Respondent.

In view of these glaring facts, it is the respectful submission of

‘the answering Respondent, that the claim of the applicant cannot
be sustained and' deserves 1o the dismissed outright with.

exemplary costs, so as to dissuade such motivated claims from:

being made in the future.

For the foregoing reasons, none of the prayers/reliefs prayed by .
the Applicants deserve to be .granted. It is the respectful:
submission of the Respondent th;at the present application filed.

before this Hon’ble tribunal deserves to be dismissed with-

Dhampur Sugar MIHS

exemplary costs. 241, Okhla Ing

Phase 111,

New Delhi-1
RESF’OND TNo 2

THROUGH

(SURAJ PRAKASH S[NGH) & (PUSHPILA BiSHT) ‘

ADVOCATES

12 032018 COUNSELS FOR RESPONDENT No. 2
NEW DELH! © CHAMBER NO. 36, R.K. GARG BLOCK,

: 'SUPREME COURT OF INDIA -

NEW DELHI-110001

.TRLé/COPY'




BEFORE THE NATIQNAL GREEN TRIBUNAL PRINCIPAL :
BENCH, NEW DELHI L

__ IN
. | | 0.A. NO. 823 OF 2017

IN THE MATTER OF::
VINIT KUMAR - ... APPLICANT
VERSUS
M/S SIR SHADILAL ' -

DISTILLERY 7 CHEMICAL

WORKS PVT. LTD. & ORS, ... RESPONDENTS
L AFFIDAVIT

|, BHYan LyNAEL Shadeipe ageé about . =%

o Aikppapuns 8GR, HILS 7. |
Assisrr] MWM(% .. presently in New Delhi do hereby

years, working as .

solemnly affirm and state on oath as follows; #

(1) That | am working as @f"TMTWW'&‘?&(L%’@r and;
am conversant with the facts and circumstances of the case and-

competent to swear the present affidavit. -

(2) Thatl have read arijd understood contents of the aécompanying,
Application. The séme have béen drafted by coﬁnsel under my
instructions. | state that the contehts thereof are true and Cor"rectl
to the‘best of my knowledge on }‘he basis of record maintained:

by the Respondent in the ordinary course of business. No ing-

~material has been concealed theréfrom.

b PONENT
i

Dhampur Sugar Mills Ltd.,

: LR ) 241, Okhla Industrial Estate,

. New Delhi-
4 : , __ T COPY o elhi-110020
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* VERIFICATION
Verified at New Delhi on this J‘a day of March 2018 that the:
contents of the above affidai{_ifi are true and correct to my knowledge

and nothing material has been cbﬁeea‘»l-éd therefrom.

PONENT

Dhampur Sugar Milis Ltd.,
241, Okhla Industrial Estate,
Phase-III,

New Delhi-110020




: ' before any of the aforesaid authorities, Board(s), Court(s) and write, sign, execute,
Vakalatnama (s), application(s), form(s) and such other paper(s), document(s) and deed(s) |

Qe

(O ~ Aparna Goel

v

.\\

Dhampur Sugar_MiII;'. Limited
241, Okhla Industrial Estate, Phase Il
New Delhi- 110:020, Intia

Tek: +91-11-3065 9400, 4161 2456
Tele Fak: +91-11-2693 5697

" E-mail: corporateofﬁce@dhampurcom

. Website: www; dhampurcom
i

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE FINANCE SUB-COMMITTEE ;
MEETING (NO, JANUARY - 01/2016-17) OF THE DIRECTORS OF DHAMPUR SUGAR MILLS . ‘
LIMITED HELD ON 27™ JANUARY, 2016 AT ITS_CORPORATE OFFICE AT 241, 0KHI.A|
INDUSTRIAL ESTATE, PHASE -1Il, NEW DELHI-110020 |

"RESOLVED THAT Mr. Gaurav Goel, Managing Director, Mr. Gautam Goel, Managing
Director, Mr. SK Bhatnagar, President:(Corporate}, Mr. B.N. Jha, Vice President (Corporate
Office}, Mr. Nalin K Gupta, Chief General Manager (Finance} or Mr. Somesh Rattan, Senior -
Manager ( Legal) be and are hereby severally authorized to represent the Company before ;
the Department of Company Affairs, Company Law Board, Courts of Law, Tribunal, Forum, .
Quasi-Judicial -Bodies, Arbitrator(s} and / or other Adjudicating Authorities and Statutory

Authorities and to appoint Advocate(s), Attorney (ies) at Law, Consultant{s) to represent

the Company in connection with matters related thereto including legal casés pending .

for the purpose aforesaid.

RESOLVED FURTHER THAT Mr. Gaurav Goel, Managing Director,' Mr. Gautam Goel, i

A ‘ Managing Director, Mr. SK Bhatnagar, Président (Corporate], Mr. B.N. Jha; Vice President -

(Corporate Office), Mr. Nalin K Gupta, Chief General Manager (Finance) or Mr. Somesh
Rattan, Senior Manager ( Legal) be and are hereby severally authorized to sign, execute all ]
types of paper(s}, agreement(s), document(s), undertaking(s), deed(s}, other document(s} as |
may be required in the conduct of routine matters of business of the. Company.” .J;

For Dhampur Sugar Mills Limited

Company Secretary \
M.No : 22787

CiNt L15249UP1933PL{000511

Regd. Office: Dhampur, Dist. Bijncr, Pin Cade: 246 761 (LR

Branch Office: 1/1 25, Vijay Khand, Gomti Nagar, Lucknow - 226 010 (U.P), Teli+61-522.239243
Units : 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpura 5. Meerganj

N A m e,

G -

A T L L D o T i U oae s P o P,



=

M

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL
BENCH, NEW DELHI |

0.A. NO. 823 OF 2017 R

N

IN THE MATTER OF:
VINIT KUMAR ... APPLICANT

VERSUS

M/S SIR SHADILAL DISTILLERY 7 CHEMICAL WORKS PVT.
LTD. & ORS. .
RESPONDENTS

This is to certify that Shri Shyam Sunder Sharma, Assistant
Manager (Legal) of the Company Dhampur Sugar Mills
Limited is hereby aurhorised to swear Affidavit and file
Application/ Reply before the Hon’ble National Green
Tribunal, New Delhi in the aforesaid matter on behalf of the
Sugar Unit DSM Sugar Mansurpur , Distt Muzzaffar Nagar , a
Unit of the Company.

)

Sign. Of | am Sunder Sharma
Asstt. Mapager (Legal)

Dhampur Sugar Mills Ltd.,

241, Okhla Industrial Estate,
Phase-III,

AttestedDithi-110020

(S KBHATNAGAR)

PRESIDENT (CORPORATE)
DHAMPUR SUGAR MILLS LTD.,
241, OKHLA INDUSTRIAL ESTATE,
PHASE-IIl, NEW DELHI-20

TRYE COPY
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U.P. Pollution Control Board
| =5 " CONSENT ORDER | | '
‘Reference No. B Dated : 08/01/2018 "
44/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/wat :
er/Muzaffarnagar /2017
To,

M/S Arvind Kumar Dixit

DSM Sugar Mansurpur (A Unit of Dhampur Sugar Mills
DSM Sugar Mansurpur (A Unit of Dhampur Sugar Mills Ltd.)
Muzaffamagar

s

! Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Ac!t 1974 :
H (as amended) for discharge of efﬂuent to M/s. DSM Sugar Mansurpur (A Unit of Dhampur :
iy Sugar Mills

Reference Application No :54265 _ o _ Dated :08/01/2018§

- For disposal of effluent into water body or drain or land under The Water (Prevention and control of

, Pollution) Act,1974 as amended (here in-after referred as the act ) M/s. DSM Sugar Mansurpur (A

i Unit of Dhampur Sugar Mills is hereby authorized by the board for discharge of their industrial

effluent generated through ETP for irrigation/river through drain and disposal of domestic efﬂuent

- through septic tant/soak pit subject to general and special conditions mentmned in the annexure Ain
refrence to their foresaid application . :

2. This consent is valid for the per1od from 01/01/2018 to 3 1/12/2019 :

P 3. In spite of the conditions and provisions mentioned in this consent ord UP Pollution Control Board
gif! reserves its right and powers to reconsider/amend any:-.or‘all conditions tinder section 27(2) of the
Water (Previntion and Controt of P 11ut10n) Act,’ 197 § amended .

e e e A8 L L AN i,
—_

This consent is being 1ssued with the penmssmn of competent authonty

For and on behalf of U.P. Pollution Control Board r
PARAS - Digitally sigred by !
"PARAS NATH Paras Nath

NATH . Date; 2018.01.08 ‘
’ Y8 20" Ny [
20:58:34+0530°  E.E Incharge ,Circle-3

Enclosed : As above
(conditien of consent): ‘

Copyto:  Regional officer , U.P.Pollution Cont}ol Board , Muzaffamagar .

s Digitally signed by ) . ‘

PARAS I PARAS NATH Paras Nath 4
N ATH -...Date:2018.01.08 [
' wagesie LR Incharge Circle-3 4

T T T T AT
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.DSM Sugar Mansurpur (A Unit of Dhampur Sugar Mills vﬁdé

4a,

4b.

Consent Order No. 54265/ Water o : Dated: 08/01/2018

CONDITIONS OF CONSENT

This consent is valid only for the approVed production capamty of Cane crushmg capac1ty 7000
T.C.D.

The quantity of maximum daily effluent discharge shoulc not be more than the followmg :

Effluent Discharge Details : :
S.No - Kind of Effulant Maximum daily ~ Treatment facility and
discharge K1./day discharge point
1 Domestic 100 KL.D STP
2 Industrial 700 KLD ETP

Arrangement should be made for coilectlon of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for

- measurement of effluent and for collecting its sample. Except the effluent informed in the

application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic efﬂuent should not be discharged in storm water

drain .

The domestic effluent should be treated in treatment plant so that the should be in conforrmty with
the following norms dated treated effluerit . .

Domestic Effulant
S.No : Parameter Standard
1 Total Suspended Sclids 100 mg/it.
2 . BOD ' 30 ma/lt.
3 cop. 250 maltt.
4 : Oil & Grease |- 10 mo/it,

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.




Industrial Effulant

S.Noe ‘ Parameter : Standard

1 Total Suspended Solids . |As per the notification issued
' by MOEF&CC vide its GO no
GSR .35 (E) dated

14/01/2016.

2 ' BOD As per the nofification issued
: - by MOEF&CC vide its GO no
GSR .35 (E) dated
14/01/2016. - -

3 . COD ' As per the notification issued
by MOEF&CC vide its GO no
GSR .35 (E) dated

14/01/2016. -

4 Qit & Grease As per the notification issued
by MOEF&CC vide its GO no
GSR .35 (E) dated

14/01/2016. -

5 Quantity of Discharge As per the notification issued

GSR .35 (E) dated

by MOEF&CC vide iis GO no| -

14/01/20186.

Effluent generated in all the processes, bleed water, cooling effluent and the effluent génerated from
washing of floor and equipments etc should be treatdd before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Envirornment (Protecﬂon)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same Should not be more tha,n the
norms prescribed for the water used in manufacturing proeess of the industry .

The method for collecting industrial and domestic efftuent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Env1r0nment
(Protection) Act, 1986,

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No.; 2) and
disposed of on one disposal peint. This common effluent disposal point should have arrangement for
flow meter/V Noich for measuring effluent and its log book be maintained .

Specific Conditions:
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1-The unit shall maintain strict supervision upon ﬂuctuatlons in operating parameters with reSpect to

- each treatment unit of the Effluent treatment plant

2-The E.T.P. unit operation line up Strengthening is to be maintained. :
3-The industry will ensure the continuous and unmterrupted data supply from the OCEEMS to the
CPCB and SPCB
4-The industry should ensuvre the operation of the ETP in such a manmer that it confirm the- standards
lay down under the notification issued by MOEF&CC vide its GO no GSR .35 (E) dated 14/01/2016.
5-The unit shall establish the cooling arrangement and polishing tank for recycling the excess.
condensate water to process or utilities or allied units.
6-Effluent Treatment Plant to be stabilized one month prior to the start of the crushmg season. and
continue to operate one month after the crushing season.
7-During no demand period for irrigation, the treated effluent to be stored in a seepage proof hned
pond having 15 days holding capacity only.
8-Flow meter to be installed in all water abstraction points.and usage of fresh water to be minimized.
9-The newly provided treated effluent storage tank with 15 days holding capacity shall be connected
to E.T.P. unit operations & integrated with tertiary treatment stage.
10-The unit shall ensure deployment of qualified to step up self monitoring mechanism on 24 ><7
Hours basis.
1i-The unit shall implement treated effluent flow distribution measurement for irrigation purposes
completely in accordance with irrigation plan.
12-The impact of treated effluent application on land is to be included further in E.LA. studles
involving ground water monitoring point identified in close proximity to the unit.
13-E.LA. studies shall include comprehensive study of water & waste water balance in Addition to
the adequacy studies of E.T.P. relating to pollution load reduction impacts after implementation of
treatment technology & discharge of treated effluent completely for irrigation purposes in plaee of

discharge on surface water body.
14-The unit shall deploy self monitoring task force to strictly vbserve & monitor treated effluent

discharge restriction on surface water body located in its proximity,

15-The unit shall also explore treated effluent re-cycle mechanism in furtherance to the application
of treated effluent on land as a significant alternative mode of re-cycle. This step shall in turn reduce
hydraulic loading of effluent discharge as well as shall éliminate extrancous treated cffluent
discharge possibility elsewhere.

16-The unit shall submit the audited balance sheet for the current year and the details of fees -
deposited during last three years within a month. L

17-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands

automatically cancelled.
18-The show cause notice issued by the SPCB vide letter no. H01874/C-3/Tal-3 15/Muzaffarnagar/Ka

Ba/17 dated 09/05/2017 under the section 33- A of Water (Prevention and Control of pollution) Act
1974 as amended is hereby quashed with the approvai of the competent authority.

- Issued with the permission of competent authority .

For and ;cm:E behalf of U.P. Pollution Control Board .

Conc. Digitaily signed by ' ‘
PARAS psiani Paras Nath
NATH . Date; 2018.01.08 L

wazsoss E R Incharge ,Circle-3
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U.P. Pollution Control Board

CONSENT ORDER

Reference No. | R Dated : 17/01/2018 i;
i 53/UPPCB/MuzaffarNagar (U PPCBRO)/CTO/alr/Muzaffarnagar =
./2017
To, | - - o ;

M/S Arvind Kumar Dixit ' ‘[

DSM Sugar Mansurpur (A Unit of Dhampur Sugar Mills ‘ L r
DSM Sugar Mansurpur (A Unit of Dhampur Sugar Mills Lid.) 1
Muzaffarnagar ) . i

e L A AT e R

Sub ; Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. DSM Sugar Mansurpur (A Unit of Dhampur Sugar Mills

Reference Application No. 54266 ‘ : Dated : 17/0_1/2018
ky L. With reference to the application for consent for emission of air pollutants from the plant- of M/s ‘
i DSM Sugar Mansurpur (A Unit of Dhampur Sugar Mills. under Air Act 1981. It is being authorised

- for said emissions, as per the standards, in environment, by the Board as per enclosed conditions . i
2. This consent is valid for the period from 01/01/2018 to 31/12/2019 . '

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollutmn Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the :
Air (Previntion and Controt of Pollution) Act, 1981 as amended. | :

This consent is being issued with the permission of competent authority . - :

For and on behalf of U.P. Pollution C.ontrol; Board

-, Digitally signed by
PARAS .. PARAS NATH

E.E Incharge Circle-3

. ‘ Paras Nath
. Date: 2018.01.77 N
S NATH o Tw72140530 - EE Incharge Circle-3
Enclosed : As above ‘ ;
(condition of consent): _ o : ' 2 '
Copyto:  Regional Officer, UP .Pollution Control Board , Muzaffamagar
. Digitall d :
PARAS '_b;gp.qaﬂissﬁr;\?m P ar;l s Nath i
- Date; 2018.01.17 - !
NATH 1?:5%47 +05'30" .
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2(a) .

2b) .

This consent is valid ounly for the approved production capacrry of Cane orushmg capamty 7000

U.P. Pollution Control Board

CONDITIONS OF CONSENT

Dated :

T
W)

17/01/2018

T.C.D.
The maximum rate of emission of flue gas should not be more than the emission norms: for the
stacks. :
Air Poj]lution Source Details - .'
S.No Air Polution | Type of Fuel Stack No. Parameters Height -
Source 5 ' .
1 Boiler 100 Bagasse 1 Particulate 60 mt. with .
TPH Matter ESP
2 Boiler 80 TPH| Bagasse 2 Particulate 60 mt.with
, Matter _ESP

The emissions by various stacks into the environment should be as per the norms of the Board .
' Emission Quality Details Detail

S.No Stack No Parameter Standard
1 ‘ 1 Particulate Matter 150 mg/Nm3
2 2 Particulate Matter 150 mg/Nm3

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution centrol system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the BoardfMoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emlssmns ch1mney/stack as per the norms of the Board/MOEF
& CC/or otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from i issuance of
consent order along with the point wise comphance repoft of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:
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1.The industry should be operated in such a manner that it does not adversely affect the env1r0nment
and the solid waste generated such as ash etc. be disposed in eco friendly manner.

2.Any source of emission other than that mentioned in the Air consent seeking application w111 not
be permitted by the Board.

3.The industry should follow the directions issued by the Ministry of Environment Forest and
Climate Change, Delhi vide Notification no. GSR 3S(E) dated 14/01/2016. :

4.The industry should ensure the operation of the air pollution control system (APCS) in such:a
manner that the air emission confirms with the standards prescrlbed under the E. P Act 1986 as
amended.

‘5. Industry shall submit Environmental Statement m prescrlbed format as per rule no.14 as per. E P

Rules 1986.

6.This consent is valid only for products and quantity mentioned above. Industry shall obtain pr1or
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

7.Industry shall abide by orders / directions issued by Hon’ble Supreme court Hon’ble ngh Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

8.Industry shall submit monthly monitoring reports of all stacks and ambwnt air quahty from a
cerfified / approved laboratory under E.P. Act 1986.

9.Industry shall comply with various provisions of Air (Preventmn and Control of Pollution} Act
1981 as amended, Water (Prevention and Control of Pollution} Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

10.The unit shall submit the audited balance sheet for the current year and the details of fees
deposited during last three years within a month, - 1
11.The use of Pet coke and Furnace oil as.a fuel in the factory is restricted in comphance of the
Hon’ble Supreme court order.

12.1f the CPCB or UPPCB issues the Closure order agamst the industry th1s consent order stands
automatically suspended for that period. '

13.The unit shall obtain prior consexts in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/:D.G. Sets or alteration of existing emission sources in
accordance with section- 21/22 of air Act 1981 (as amended respectively).

Issued with the permission of competent anthority .

¥or and on behalf of U.P. Pollution Control Board .
: Digitally signed
PARAS [ oimsrarm

NATH - Date: 2078.01.17 Paras Nath

112802+0530" E_F, Incharge C1rcle-3
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MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE ;
NOTIFICATION
New Delhi, the t4th January, 2016 :

G.S.R. 35(E) —In exercise of the powers conferred by sections 6 and 25 of the Environment i
{Protection) Act, 1985 (29 of 1986), the Central Government hereby makes the following rules further toamend . ;
the Environment (Protection) Rules, 1986, namely:-

1. Short title and Commencement.- (1) These rules may be: called the Environment (Protection)
Amendment Rules, 2016, : ‘
{2) They shall come into force on-the date of their publication in the Official Gazette.

2. In Schedule-l to the Environment (Protection) Ritles, 1986, for serial number 4 and the entries relaling
thereto, the following serial number and entries shall be stbstituted, namely:-

5.No. Induskry Parameters © Standards

M @ @ BERE @
“4, ! SUGAR INDLUSTRY EFFLYUENTS - All c-onc'e.ntration "vahtes are in “
milligramume per litre except for pH E

pH ‘ 55-85 '

Total Suspended Solids 100 (for disposal on land) !

(T58), milligramme . per i

litee - ~ |30 (for disposal in surface waters)

Biological Oxgyen Demand , | 100 (for disposal on land)

. . qRéECOPY -
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4
BOD[3 days at 27°C), 30 (for disposal In sturface waters)
millipramme per litre _ ‘

Qil & Grease . . CT 10

milligramme per litre ‘

Total Dissolved Solids :

(TDS), milligrarane per 2100

litre

f};’latl wastewater discharge : 200 litre per torne of cane crushed

{Final treated effluent discharge restricted to 100 litre per tonme of cane
crushed and Waste water from spray pond overflow or cocling tower
blow down to be restricted to 100 liire per tonne of cane crushed and
only single outlet'point from urit is allowed,) )

EMISSIONS

The particilate matter ermssmns from the stack shall be less than 150
milligramme per normal cublc mefre

i

4{1} Treated effluent Frrigation protocol and waste water conservation or waste water managemenf in

Sugar industries
{i) Loading rates for different soil textures

S.N Soil Fexture : Loading rate in
: méHa/Day :
1 Sandy . 225 16 280
2 Sandy loam ‘ 170 t0 225
3 FLoam - 110 to 170
4 Clay loam 55 to 110
15 Clay 358055
(ii) Waste water conservation and pollution control management -
- Bstablishment of cooling arrangement and polishing tank for recyding the excess condensate water to
process or utilities or allied units.
2. Effiuent Treatment Plant to be stabilized ne month prior to the start of the .crushing season and
continue to operate one month after the crushing season.
3. During no demand. period for frrigation, the treated effluent to be stored ina seepage proof lined pond
having 15 days holding capac1ty only.
4. Flow meter to be installed in all water abstraction points.and usage of fresh water to be minimized.
5. Suitable Air pollution control devices to be, installed to meet the particulate matter emission standard.”,

[F.No. Q-15017 /31 /2007- CPW]
DR.RASHID: HASAN Agdvisor

Note: - The principal rules were published in’ the Gazette of India, Extraordinary, Part II, Section 3,

Sub-section (f) vide number 5.0, 844(F), dated the 19" November 1586 and subsequently amended
vide the following notifications, namely:- _

S. . 433 (E), dated the 182 April 1987; GSR 176(E), dated thé 2+ Apsil, 1996; G5.R. 97 (E), dated the

18t February, 2009; G.S.R. 149 (E), dated the 4% March , 200%; G.5.R. 543(F), dated the 22°¢ July,2009;
G.S.R. 739 (E), dated the 9t September, 2010; G.S.R. 805(E), dated the 4% October, 2010, G.S.R. 215 [E},
dated the 15t March, 2011; GS.R 221(E), dated the 18* March, 2011; GS.R. 354 (E), dated the 2~
May, 2011; G.S.R. 424 (E), dated the 1t June, 201L; GS.R. 446 (E), dated the 13* June, 2011; G.5.R.

152 (E), dated the 16th March, 2012; G.S.R. 266(E), dated the 30t March, 2012; G.S.R, 277 (E), dated the

31s March, 2012; G.S.R. B20(E), dated the 5" November, 2012; GS.R. 176 (E), dated the 18 Maxch,
2013; ‘GS.R. 535(F), dated the 7% August, 2013; GS.R. 771(E), dated the 11 December, 2013;
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G.S.R. 2(E), dated the 2 January, 2014; G5.R. 229:(E),-dated the 28t March, 2014; G.5.R. 232(E}, dated

the 313t March, 201¢; GSR. 325(8), dated the 07 May, 2014, G.SR. 612, (E), dated the 250 August ;
: 2014; G.5R. 789(E), dated. the 11 November, 2014; 5.0. 3305(E), dated. the 7% December, 2015 and
lastly amended vide notification 5.0. 4(E), dated the 1=t January, 2016. k
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Dhampur Sugar Milis Limited

241, Okhla industrial Estate, Phase HI
New Delhi - 110 020, India

Tel: +91-11-3065 9400, 4161 2456

Tele Fax: +91-11-2693 5697

E-mail: corporateoffice@dhampur.com
Website: www.dhampur.com

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE FINANCE SUB-COMMITTEE
MEETING (NO. JANUARY - 01/2016-17) OF THE DIRECTORS OF DHAMPUR SUGAR MILLS
LIMITED HELD ON 27" JANUARY, 2016 AT ITS CORPORATE OFFICE AT 241, OKHLA
INDUSTRIAL ESTATE, PHASE —1il, NEW DELHI-110020

"RESOLVED THAT Mr. Gaurav Goel, Managing Director, Mr. Gautam Goel, Managing
Director, Mr. SK Bhatnagar, President {Corporate), Mr. B.N. Jha, Vice President (Corporate
Office}, Mr. Nalin K Gupta, Chief General Manager (Finance) or Mr. Somesh Rattan, Senior
Manager { Legal) be and are hereby severally authorized to represent the Company before
the Department of Company Affairs, Company Law Board, Courts of Law, Tribunal, Forum,
Quasi.-JuHi‘cial Bodies, Arbitrator(s) and / or other Adjudicating Authorities and Statutory
Authorities a'n"d_ to appoint Advocate(s), Atlorney (ies) at Law, Consultant{s}) to represent

“the Company ifi-connection with matters related thereto including legal cases pending

before any of thé‘-u‘aforesaid authorities, Board(s), Court(s) and write, sign, execute,
Vakalathama {s}, application(s), form(s) and such other paper(s), document(s) and deed{s)
for the purpose aforesaid.

RESOLVED FURTHER THAT Mr. Gaurav Goel, Managing Director, Mr. Gautam Goel,
Managing Director, Mr. SK Bhatnagar, President (Corporate), Mr. B.N. Jha, Vice President
(Corporate Office), Mr. Nalin K Gupta, Chief General Manager (Finance) or Mr, Somesh
Rattan; Senior Manager { Legal) be and are hereby severally authorized to sign, execute all
types gif paper{s), agreement(s), document(s), undertaking(s), deed(s), other document(s) as
may be required in the conduct of routine matters of business of the Company.”

Aparna Goel
Company Secretary
WVl.No : 22787
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT

FARIDKOT HOUSE, COPERNICUS MARG, NEW DELHI

(ORIGINAL APPLICATION No. Qf201)

IN THE MATTER OF:

)
Vint  Kumas
M f vi¢

£ S Sladilad st \ '

b"&t"“ﬂﬂ“‘j % Chamical wovks Wt LI 2 o,
o] "
KNOW ALL to whom these present shall come that |, \’T N'} Kuv‘naih aged about S_a years
working having its Office at:
j.u,\aop\pl_nmst Mo « 7 . the above-named Respondent / Noticee Company do

hereby appoint.

(hereinafter called the Advocates) to be my/our Advocate in the above noted case authorize him:-

To act, appear and plead in the above noted case in this court or in any other Court in which the same may be
tried or heard and also in the appellate Court including the High Court sutbject to payment of fees separately for
each Court by mefus,

To sign, fite, verify and present pleadings, appeals cross-cbjections or petitions for execution review, revision,
withdraw, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper
for the prosecution of the said case in all ifs stages subject to payment of fees for each stage.

To fiie and take back documenits, {o admif andfor deny the documents ef the opposite pariy.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise
touching or in any imanner relating to the said case.

To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts hereof and to de all other acts and
thincs which may be necessary to be done for the progress and in the course of the prosecution of the said case.
To appoint and instruct any other Legal Practitioner autheorizing him to exercise the power and authaority hereby
conferred upon the Advocate whenever he may think fit to do so and sign, the power of attorney on our behalf.
And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in
the matter as my/our own acts, as if done by me/us to all intents and purposes.

And I/We undertake that |AWe or my/our duly authorized agent would appear in court on all hearings and will
inform the Advocate for appearance when the case is called.

And {AWe undersigned do hereby agree not te hold the advocate or his substitute responsible for the result of the
said case. The adjournment costs whenever ordered by the Court shall be of the Advocate, which he shall
rece ve and retain for himself.

And |/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/us to be
paid to the Advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until
the same is paid up. The fee setlled is only for the above case and above Court. | We hereby agree that once
the fee is paid, |/We will not be entitled for the refund of the same in any case whatsoever and if the case
prolongs for more than 3 years the original fee shall be paid again by me/us.

IN WITNESS WHERE OF I/fwe_do hereunto set myfour hand to these presents the contents of which have been
understocd by mefus on this ‘3 day of M 2018.

(Advagates)

SUR

Chamber No, 36, R.K. Garg Block
SUPREME COURT. OF INDIA

-

(o

Client

PRAKASH SINGH
Advocate

New Delhi-110001 '

Ph. No. D742B198666

E-mail: atvocats. sura]slngh@gmg.il com
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BEFQRi THE HON’BLE NATIONAL GREEN TRIBUNAL,

- PRINCIPAL BENCH AT NEW DELHI

- ;
/ o

CASENq 0:A: N0 823.08.201%F ...
IN THE MATTER OF: - | |
NIN ..T. KUMW\ ........ S evvesnsnenes
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OINTINSPECTIQN OF py/g. g SHADI
UZAFFA
In compliance t
B23/2017 of 2018 date

have inspected the unj

following officials;

Mansurpur-251203  District
23,10.2018.

Anmwam -5

SPVT. LT,

ORDER IN 0.A NO. B23 GF 2017

S N

Mr. Vivek K, Sc'¢, CPCB, Dethi

Dr. Vivek Prakash Pankaj, RA, CPCB, Delhi

Dr. D.C Panday, ASG, UPPCB, Muzaffarnagar, U.P.
Mrs. Deepa Arora, ASO, UPPCB, Muzaffarnagar, U.P.
Mr. Vipul Kumar JE, UPPCB, Muzaffarnagar, U.P.

0 the Hon'ble NGT Principal Bench, New Delhi order in 0.A No.
¢ 09.10.2018, a teain of CPCB, Dethi with UPPCB, Muzaffarnagar, U.P.
t M/s. Shadilal Distillery & Chemical Works Pvt. Ltd., Mansurpur, U.P.
Mansurpur (A unit of Bhampur Sugar Mills Ltd.), P.O-Manzurpur-
gar (U.P) on 23.10.2018. The inspection team comprised of the

The joint team visited both the units, M/s. Sir Shadilal Distillery & Chemical Works
Pvt. Ltd. and M/s DSM Sugar Mansurpur (A unit of Dhampur Sugar Mills Ltd.}, 7.0-

~Muzaffarnagar (U.P) and surrounding premises on
The distillery unit was found operational during the visit; however the Sugar

Unit was not in operation since the Sugar Cane crushing season is yet to commence. [t was

informed that the Sugar Mill sh

all be operational within 10 - 15 days scheduled maintenance

activiries are being carried out, The observations made by the team with respect to the
industrial units are presented below;

1. SIR SHADILAL DISTILLERY & CHEMICAL WORK'S MANSURPUR, MUZAFARNAGAR
(U.P) '

A: General Information:

i
|
i

1 E Name of the unit and Address M/s. Sir Shadilal Distillery & Chemical Works
! Mansurpur, Muzafarnagar {U.P)
/2. | Name of the Contact person~ | Sh. Bhagat Singh B o
Designation GM(W)
| | Contact No. & e-mail 9837790221, bsr@svpindystires.ia
¢3. | Year of Commissioning. 1960 k )
14 |Sector Distillery M
/5. Manufacturing process Batch ] )
"6 Production capacity N B
| s Installed Prod. Cap. 100 KLPD
¢ Present Production 85-90 KLPD
Products Manufactured (KLA) | 2013-14 2014-15 201516
200,47 208.72 1261.02
Lac litres Lac litres lac litf;«:s
i Raw materials requirement {2013-14 201415 2015-16
| Molasses (MT) 902715 883504 L4720
17. | Actual no, of operating days ina | 244 232 266
lyear e o
8. | Process details The process flow diagram of the unit is attached us :

Annexure-1
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¢ ) o, Statusg‘ﬁm%'”’ e e - -
h I  Consent under the Air Act: Granted by UPPCEupto
Authorization (validity /applied) ’ 315t Dec-2018, Copy - Annexure -2
| §Consent under the Water Act: Granted by UPPLBup
1 'to 31% Dec-2018. Gopy - Annexure -3
i

|
|
;
|
! | The unit has not obtained HW Authorization.

. B: Water Pollution and its Control:

10. | Water Suppiy Source Bore well
: No. of bore wells 2 Nos
' - Water Consumption (KLD) 1060 KLD
Logbook maintained: Unit has installed Flow meter for the fresh water

CGWA Permission Obtained: | intake.

The unit has applied for the permission from COWA,
however permission is yet to be obtained and a3
. informed the application is under process.

11. | Waste Water Generation (KLD}

Stream/section Quantity ¢ Disposal/utilisation e
: Spent Wash 717-800 Bio- methanation + RO+ MEE+ Bio-
1 Spent lees 361 Recycle B
Fermenter washing 20-40 Recycle ' B
Floor washing 5 ETP T
| Process Condensate 335 Recycle -
' Cooling tower blow 260 Recycle e
Boiler blow down 30 Recycle o
; Others 49 Domestic _
12. . Details of ETP " ETP Details: e
| » ETP Description with flow  Primary Treatment:
diagram Bio digester details:
e Designed flow-1225 KLD
i e Organicloading -10 kg BOD/m3/d
s HRT-11 Days

¢ % reduction (design efficiency): BOD - 90% &
COD-65%

« Biogas produced -35,000- 38,000 m3/day
. e Biodigester O/L is sent to RO Plant

RO Feed rate:31.8m3/hr
Permeate generation:14m3/hr
Reject generation:17.8m#/hr
As per the log books maintained the unic is regularly
operating the R.0 plant {Copy for 03 months log book
attached as Annexure- 4)

13, i Details of R.O plant

T2 Details of MEE plant Type: Integrated Evaporator with distillation plant
| No. of effects: 3

MEE Feed rate £ 20-25 ms /hr
:10-12m# /hr

Condensate generation

i P Generation of concentrate :10-13m3/hr

: : Unit is carrying out CIP and Hydro jet cleanting as ped

! schedule and as per the log books maintained the unit

| l is regularly operating the MEE {Copy fevr 03 munths |

| fog book attached as Annexure - 5)
[ 15 { tilisation of R.O permea'fé_g ) wafifiisatic))_ﬁgfﬁ:(j péflxlézxte: Reuse after Treatment
- _"_J__d—_ﬂ_____,__d..‘——-v——-“"“___vﬂ——m_u—.-vgu e
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16,

| MEE condensate  Utllisation of R.0 Reject: As Feed of MEF.

. Utilisation of MEE concentrate: Bio composting

Details of ~online  Flow
measuring device installed

Utilisation of MEE condensate: Reuse after Treatment
During the visit, discharge of effluent from the unit
within or outside premises was not chserved and the
cffluent  streams  were  being  treated  and
reused/recycled, as detailed above.

The unlt has installed 02 Online flow meters vith

connectivity to CPCR.

17.

¢ MEE condensate & treatment
 given, if any

Details of reduction in water
consumption due to
utilisation of R.0 permeate/

Presh water consumption before It 0/MEF, (per Lo
alcohot): 20 KL/KL

Fresh water consumption after RO/MEE (per KL of
alcohol): 10 KL/KL

Treatment options: At present, the unit is recycling the
MEE condensate after degasification for coofing tower
operations. Further the unit has installed a water
treatment plant consisting aeration tank, tube settler
and reverse osmosis plant of 800m3/day for the
treatment of existing RO plant permeate, MEE
condensate and blow down of boiler and cooling
towers. The CPU was under commissioning, as
observed during the visit.

C: Information regarding Bio-composting:

- 18. r Active area for bio compost 15.3 Acres

1 | preparation

119, | Areafor press mud storage 4.0 Acres

~20. | Area for bio compost storage | 8000 m2.

21, | Finished compost packing Available

: facility

- 22. | Spent wash storage capacity Unit is having total lagoon storage capacity of

' approx 17500 m?in 05 open storage tanks/lagoons.
As informed the spent wash storage capacity is
around 12,900 m?, which is allowable as per the
CPCB guidelines. However one lagoon was ohserved
to be having diluted coloured water. and a3
informed the lagoon is used for storing rain warter
and due to heavy rains, mixing of spent wash had

‘ occurred in this lagaon.

23 Availabiiity of press mud & The unit is procuring press mud 'f'r'éxnzl"ﬁ'é'eii'-iiy' sugéiz'
‘ ' : antity of 44740
| Quantity stored mills and has stored approx gquantity of 44

: Tonnes
24, g'Maturity{h;_é in days forone | 60 days
i cycle& total cycles/year 6 cycles/year

[

Unit has obtained EC amendment fram MobF&UC
for carrying out manufacturing operations for 365
days on the basis of covered composting Tacilities

provided, Copy of the EC smendment s placed at

Page 3ar 8

T&U%C’OPY



‘%}Q“a‘-‘&z%

H "__'—'%_Mw_%___m“ e _
’é,y E_-—w Rmmeniine g
z; | 25. | Utilisation DfS W/COHC SWi in | Avg, no. of days uféprwing 5.W o a cycle:dd days
bio Composting
: Avg, s, unantlty sprayed in a day 280-300 m?
26. | Ratio of filler material tg spent | 1.7
wash
27. : Details efwmdrows (Numbe: Length:116M 0m
length, height, width of Width:30.M 3.0 M
stacking, space between two Height:1.5 1.5 M
windrows) and equipments Number:26 Nos 56 Nos
Space between rows:2.0
Quintals of press mud used in one windrow:20%
MT& 135 MT resp.
No. of aero tiliers used: 2Nos
! | No. oftractors used: 4-
28, | Details of registration from | " Unit_has ‘obtained regstrat'bn from Agncustur&
Agriculture department, as per | department for the compost manufacturing. Copy
new notification of compost | attached as Annexure - 7.
quality
29, | Arrangement for rainy season | As detalled above, Unit has obtained EC amendment
and details regarding closure of | from MoEF&CC for carrying out manufacturing
operations for 03 months | operations for 365 days on the basis of covered
during monsoon composting facilities provided. Unit has provided
covering to approx. 10 Acre of the compaost vard and
covering of some additional compost yard area was
being carried out, as observed during the visit,
30. | Details of PTZ cameras The unit provided 02 PTZ cameras, one at Bio-
provided compost Area and other one at Lagoon Area. The
cameras were functioning as ohserved during the
visit,

D: Air Pollution and its Control:

f Sources of Air Pollution
|

1. Boiler 20 TPH

32 ’ Type of Fuel/s used with

Details A
: consumption and Stack details | Fuel used Rice husk + Bio-gas
 with APCD Fuel Rice husk - 45 MT/day
consumption . Bio-gas - 35,000 m3/day
| Stack height 42 meters
&dia 1.5 meters
N APCD attached | Multi cyclone |
133, ' Details of online P.M meter Unit has installed online Opaci—tSQ' er o
: g(opacity) available & monitoring of PM in the boiler stack and has
connectivity

provided connectivity to CPCB.

E: Sohd Waste Management:

34 Type & Quantity of Waste
i Generated

| Fermenter sludge: 23 'M:[_‘_ﬂiay

| Bottom sludge (molasses)
! Boiler ash: +10-14 MT/day )

\);ﬁ“)»?v A

NYAN SR VR R
JLLRS !

- Paged ol g

TRU%@PY



i_——-—ﬁ—'?'——:-—"ﬁ—.——'_'_'__—-“M”""""‘_—"' ""‘-';-"'-—-4—7“_ e e . . . -
35. | Facility of Storage/ Disposal ? Fermenter sludge: In-Bio composting
. Bottom sludge (molasses) In-Bio composting

) {Boilerash: in-Bio compostling

I

1
{
| i
!f ;
I

F: Observations & Recommendations with respect to the unit:
1. The unit was in operation at approx 85-90 KLD during the inspection and the effluent

treatment systems provided comprising of Bio digestor, R.O, MEE etc were found
operational, as detailed above.,

- Unit has obtained EC amendment from MoEF&CC for carrying out manufacturng
operations for 365 days on the basis of covered composting facilities provided. Unit has
provided covered area of approx. 10 Acres for carrying out composting during rainy
season and it was observed that work was in progress for providing covered shed over
an additional area of 3-4 Acres, It was also observed that some of the covering shezts
have been damaged in the heavy rains and the same were being replaced.

. The unit has applied for the permission from CGWA for the extraction of fresh water

from 02 bore wells. However permission is yet to be obtained and as informed the

application is under process.
The unit is recycling the MEE condensate after degasification for cooling tower

4.
operations. The unit has installed a Condensate Polishing Unit {CPU) consisting aeration
tank, tube settler and reverse osmosis plant of 800m3/day capacity for the treatment of
existing R.O plant permeate, MEE condensate and blow down of boiler and cooling
towers. The CPU was under commissioning, as observed during the visit,

5. During the visit it was observed that the unit was not discharging any effluent outside
the premises. The unit has also blocked the drain available at the boundary of the unit
and joining the outside drain, by brick wall, as per the directions of UPPCB. The

inspection team did not observe any discharge to the drain outside the unit premises

and adjoining to the nearby Sugar unit.

6, Unit is having total lagoon storage capacity of approx 17500 m?in 05 open storage
tanks/lagoons. As informed the spent wash storage capacity is around 12,000 m?, which
is allowable as per the CPCB guidelines. However one lagoon was observed to be having
diluted coloured water, and as infermed the lagoon is used for storing rain water and
due to heavy rains, mixing of spent wash had occurred in this lagoon.

Unit shall treat the coloured mixed effluent observed in one of the lagoons in the existing

7.
ETP and shall restrict the storage capacity of spent wash to 12000 m3 according to CPCB
guidelines for maximum permitted storage of 30 days equivalent spent wash utilised in

bio composting.
As observed during the visit the unit at present is having the required systems for

achieving Zero Liquid Discharge as per the ZLD action plan.

2. DSM SUGAR MANSURPUR (A UNIT OF DHAMPUR SUGAR MILLS LTD.), P.O-

MANSURPUR-UP):

A: General Information - |
1 iéf-Name of the unit and address DSM Sugar Mansurpur (A unit of Dhampur Sugar
; ' Mills Ltd.), P.O-Mansurpur-251203

|
District -Muzaffarnagar (U.P)

!

;FZ‘ i Name of nodal officer, Mobile and SaradRaz Khan Mob No: 8171717833
| fflandline telephone no/fax and e-| Email- saradrazkhan@dhampur.com
j’{ mail/web site -
/3. | Category . Red
. Page 5 ¢f 8
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1¢C.

| Operational status |
Sk skl

11,

Molasses generation

“T¥ear oftommlssaomng

| Sectorand Statys

Production details
*  Products

N Opfr'ating capacity
i Can Cane crushing ca;ﬁfimtj;w T

Press M_L_xd generation

| B: Water Pollution and its Control:

1933
i Sugar (Operatlonal)
Refined White Crystal sugar
7000 TCH
7000 TCD
1391’4301 77 Quls.
7651626 Qt}s

__ 615016, 85Q[§s "

Not n aper: atlon Efunhg the visit

i treated effluent:

12. | Water Supply Source(s) %*mie"vv;ﬂ‘@?ﬁggr‘" )
| Water Consumption (KLD) mm —
Unit has obtained CGWA permission for extraction ot
‘ ground water. Copy placed at Annexure 8.
13. | Flow Mete.r to show freshwater Yes[Flow meters have been installed at all 3 tube-wel: s
consumption
14. | Flow measuring device at the | Yes [E‘Tow meters at Inlet & outlet of ETP arréfévéi’%aﬂt')i'ej” 7
inlet and outlet of ETP
15. | Waste  Water  treatment | )
capacity (KLD) ;
7 Industrial 1600 KLD
16. | Details of ETP Unit has provided ETP consisting ot Bar Screen, il
» ETP Description with flow | skimmer, Oil & Grease Trap, Equalization Tank, Primary
diagram Clarifier, Aeration Tank {Diffused), Secondary Clarifier,
| Sludge Drying Beds, Lagoon, Dual Media Filter,
' Activated carbon Filter { Copy of flow chart - Annexure
9)
17, | Waste water discharged [afte;u As informed the unit discharges majority of the treated
% treatment]){KLD) effluent for irrigation/storage in lagoon & rest treated
f 18. | Mode of disposal of finally : effluent recycled to process. It was also informed that

some quantity is also discharged to land/drain after
meeting the BOD standard of 30 mg/l, if the same is not
utilised for irrigation. Since the umit was not '
operation sample could not be collected for verifying the
compliance to norms.

19)

Sludge disposal mode

Mixing with Press Mud and some qtySlpphedtoma.J\
growers on demand.

C: Information regarding Ferti- irrigatien

1 20.

: Details of treatment effluent
! before Ferti-irrigation

|
i

The final treated effluent after ter'i:it'o"rhy treatment sent
to Pakka Lagecon from where it is pumped for nearby
farmer’s field through PVC and MS pipe line.

. Command area for irrigation
" (available land area)

As informed 133 Hectare area is availa ble

7 ’

System of transportation of
f treated effluent upto field

As per requirement of growers, the treated waste water

is pumped through M.5 & PVC pipe line for irrigation use .
| in nearby farmers’ fields. )
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[ Formal
- @ dBreermeny with |

f | farmenry for o
{
I

effluent

. R LTS TTPY PRVEN
U § ¥ by ay, Dty ty v s .
Sing treate | Cletter 0, A2y 2071, T s SR

| 24. | Ground.- -wWater
net“woyk nfany

!
|
:
25. | Storam :
{ ! orage fac:llty availabile ¢, Unit by i
i | treated effluent gy SIS pavide] PO Lagoor i e, o
i ~' de Ing low | 1o0pn Ki J ’ S
- "mand per tog, 1fany ; ‘
Af. . i
{ ir Po!lutmn and its Contrp}

Monitg
Niloring | Ny iwvailable Present]y

;26. Somccs ofAn“Po'J"Iutiéh' oo e _

| ; i 0TPH Boiter . Stack Hhghit 60y Mveaiygy aeeppp a0
| L RCr B
' 3 90 TPH Botler =Stack Hight 60 Mo Dhig 4000000 e
e - o BCC ‘
[l piype o Fuel used  with | g e (87 7,

i i agasse (8276 T ]

L %consumptlon K (8276 k)

I8 T APCS AR e

: ; tails ; Stack wise Our above both the hoilers are equipped with £np

| |
| ) (Electro static precipitator).

!Ll)_;ftal]s of Consent status and othemtory comphances

29, ; Valid Conseut to operate under CTO urfd_(;f‘the water act is valid up 5 3117 20%7% oy

‘ ! section 25 of Water | at Annexure i0,

; 4 (Prevention and Control of

: ] Pollutlon) Act, 1974

30. i ~ Valid Consent to opérate under | CTO under the water act is valid up 1o 31122617 LUp
5section 21 of Air (Prevention at Annexure 11,

i and Control of Pollution) Act,
11981

. F. Detalls of On- line effluent monitoring system " T

'31 Whether Online  Continuous | Unit has installed Online Mmutormo ‘Q’sfem o
i ' Effluent monitoring  system | BOD, COD, TSS and flow and as informed the same <
provided be operational once the unit commences productio:s

jsiat

F. Observations & Recommendations with respect to the unit:
1. The Sugar Mill was not in operation during the visit and as informed the crushing shal;

commence within 10 - 15 days and routine maintenance activities were being ca
out,

The unit has provided an ETP of 1600 KLD capacity, which is located outside the unst
premises and on the other side of the highway. The unit has laid closed pipehine for
transporting effluent from the unit to the ETP,

It was observed that ETP was being stabilised and some readymade bautum.l culiure
was being added to the aeration tank and the diffusers were found ok)c;‘l"afiurlei‘ DL;&'.H-:’
the visit the teamn did not it was observed that the unit was not discharging any eitfluen:

outside the premises,
The unit has obtained permission from CGWA for the extraction of resh wate

5. Since the unit was not in operation and effluent was not being gener dt;fd,;llm!:luluicht.::
| ream could not collect any effluent samples. As informed the unit dischar ,eb : 1 . .l i
the treated effluent for irrigation/storage in lagoon & rest tmn:! e! 1{111:11[1:! - l:i N
The unit has laid pipelines for transportation of tredted etfluent ty )
o e ded storage lagoon of 10000KL capacity for storing tv eated effluent

and has provi
Page 7088
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~6. The unit shall adhere to the comprehensive irrigation management plan for utilisation of
\ treated effluent from ETP in accordance with the notified treated irrigation protocol for
sugar industries and ensure compliance of treated effluent loading rate for irrigation.

The unit shall also develop a ground water monitoring network/plan for assessing the
impact of utilisation of treated effluent for irrigation.

]

8. The inspection team also collected one sample of Ground water from the hand pump
{india Mark) near the outside drain adjacent to both the Sugar and Disullery umts and

the characteristics are summarized as under:

Parameters
g‘ESl. §Sampiing pH gConduc?TDS .COD |Total  Calciu ChloriESuifa Phosph Potas
‘Ne. EPoint | tivity Harness 'm de  [te ate sium
| as
| ; CaCo3 . 3
‘Hand 7.1 1560 11068 {13 684 168 127 278 BDL &
pump |
inear the
01 jadjacent
: . drain
Depth 200,
/ft approx. :

Note: All the concentrations are expresséd in mg/] except pH.& Conducﬁ@ity.

9. The analysis result indicates that the parameters are within the drinking water
standards except for COD value of 13 mg/L. The result does not indicate contamination

with respect to industrial discharge.

10. The relevant photographs taken during the visit are attached as Annexure 12.

Name & Designation of inspecting officials Signature

1, Mr. Vivek K, Sc'C’, CPCB, Delhi




Annexure K- 6

Item No. 06 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No.823/2017
Vinit Kumar Applicant(s)
Versus

M/s Sir Shadilal Distillery &
Chemical Works Pvt. Ltd. &Ors. Respondent(s)

Date of hearing: 27.05.2019

CORAM:
HON’BLE MR. JUSTICE RAGHUVENDRA S. RATHORE, JUDICIAL MEMEER
HON’BLE DR. SATYAWAN SINGH GARBYAL, EXPERT MEMBER

For Applicant(s) Mr. Rahul Choudhary and Mr.
Sharon Mathew, Advocates

For Respondent(s) Mr. Mukesh K. Verma, Advocates
for State of UP
Ms. Pushpila Bisht, Advocate for
R-2
Mr. Shasah Saxena, Advocate for
Mr. Ardhendumauli Kr. Prasad,
Advocate for CGWA
Mr. Abhay Chattopadhyay,
Advocate for R-1
Mr. Rajkumar, Advocate for
CPCB
Mr. Ranjesh Kr. Sinha, Advocate
Mr. Daleep Dhyani, Advocate for
Mr. Pradeep Mishra Advocate for
UPPCB

ORDER
In this case the primary grievance raised by the
applicant is in respect of the discharge of the industrial
effluents and accordingly it has been prayed that
immediate steps be directed to be taken by following such
procedures as prescribed by Central Pollution Control

Board and Uttar Pradesh State Pollution Contro! Board on



24.02.2015 and 04.03.2015, against respondent nos.1 and
2.

After considering the controversy involved in the
matter, Tribunal had directed for a joint inspection by
Cenfral Pollution Control Board and Uttar Pradesh State
Pollution Control Board. In furtherance thereof and after
conducting the inspection a report has been filed on
31.10.2018. As per the report, respondent no.1- M/s Sir
Shadilal Distillery & Chemical Work Pvt. Ltd., was found
that the unit was having the required system for achieving
zero liquid discharge, as per the ZLD Plant. As regards the
DSM Sugar, Mansurpur, it had been observed in the report
thlat. unit was found closed. Thereafter on 08.01.2019 the
Tribunal had ordered UPPCB to inspect the site and submit
a report. However, as at that time being off season for sugar
industries, unit was found not in operation.

After considering the submissions made by the
Learned Counsels for the parties and on perusal of the joint
inspection report filed by the CPCB as well as UPPCB, we
deem it proper to dispose of this application with the
following directions:-

1. That CPCB as well as UPPCB shall jointly inspect the
unit of M/s Sir Shadilal Distillery & Chemical Work

Pvt. Ltd., bi-monthly from the date of this order till

end of the year i.e. 31.12.2019.

TRYE COPY



2.0n any of the mmspection, during the period, if
irregularity or non compliance of the standards
prescribed is found then the SPCB shall immediately
- close down the unit.
3.0n commencement of the crushing season of sugar
industries, the CPCB and UPPCB shall jointly inspect
the unit of DSM Sugar in the first week of November,
2019 and in case it is found to be non-compliant then
the same shall be immediately closed.
4.1f the units are closed on account of being non-
compliant and on removal of the deficiencies, the unit

shall start operation, only after order of the Tribunal.

In wview of the above the original application

no.823/2017 stands disposed of, with no order as to cost.

Raghuvendra S. Rathore, JM

Dr.Satyawan Singh Garbyal, EM
May 27, 2019
JG
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 206/2020

Vinit Kumar Applicant(s)
Versus

M/s Sir Shadilal Distillery & Chemical
Works Pvt. Ltd. & Ors. Respondent(s)

Date of hearing: 24.09.2020

CORAM: HON'BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE 8. P, WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Appilicant(s): Mr. Rahul Choudhary, Advocate

ORDER

1. Grievance in this application is that Respondent No. 1, M/s Sir
Shadilal Distillery and Chemical Works is operating at Mansurpur,
District Muzzafarnagar, U.P., in viclation of environmental norms. There is
violation of Environmental Clearance (EC) condition requiring Zero
Liquid Diécharge_ (ZLD) and setting up green belt. Concentrated
untreated spent wash 1s being illegally stored. Closure order was issued
by the Collector under the Water (Prevention and Control of Pollution)
Act, 1974 but the State PCB suspended the same. The matter was earlier
considered by this Tribunal on 27.05.2019 in O.A. 823/2017. The

Tribunal directed joint inspection by the CPCB and the State PCB and if

THUE COPY



the unit was non-compliant, the unit was to be closed. However, the said

order has not been complied witl.

2. In view of above, before we consider the matter further, it will be
appropriate to require a joint factual and action taken report from the
CPCB and the State PCB within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.

The applicant may furnish a set of papers to the CPCB and the

State PCB and file an affidavit of service within one weel,

A copy of this order be forwarded to the CPCB and the State PCB

by e-mail for compliance.

List for further consideration on 08.01.2021.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM

September 24, 2020
Original Application No. 206/2020
SN
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To.

f he Regisl z:r

National Green Tribunal
Prmc‘*x; i ’i ench

New Delhi.
i‘;;*fﬁ&i}. s adicial-netEgovin

Sub.-Compliance to the direction issued on 28.01.2021 by Hon'ble

National Green Tribunal in O.A. No. 16/2021 Vinit Kumar Vs,
M/s DSM Sugar Mills Ltd. And Ors.

it

Sir,

With reference to the sabicer mentioned above kindly find encioseéd
herewith the Joint Committes Report of CPURB and TTPPCR in compliance
of the order 1ssued on 28.01.2021 by Hon'ble National Green Tribunal in
(LAL No. 16/2021 Vinit Kumar Ve, Als DSM Sugar Mills Ltd. And Ors.

Encl. : As above,
Yours farthiully
/
W
{Af%lt Singh}
Regional Officer

fo};}x; 1o
Member Secretary, UP. Pollution Control Board, Lucknow for information.

2, Shr Pradeep Mishra, Advocate. Howble Supreme Cowrt/NGT, New Delhi
for perusal and necessary action.
%, Chief Law Offtcer, ULP. Pollution ( “fmﬂ'@] Board, Lucknow for information.
4. Chisf Environmental Offcer (Cizele-3), 1P, Pollution Control Board,
Lucknow e information.
f‘w bl
f?f
Regional Officer
=
</
g <.
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Joint Inspection Report

(09.03.2021)

of

M/s DSM Sugar Mansurpur, (A unit of Dhampur Sugar Mills
Ltd.), P.O.- Mansurpur, District-Muzaffarnagar- 251203,
Uttar Pradesh

In the Matter Of
Vinit Kumar Vs M/s DSM Sugar Mills Ltd. And Ors,
In OA. No. 16/2021

-Prepared by-
The Joint Commiittee of CPCB & UPPCB

Constituted by
Hon'ble National Green Tribunal

{Order dated 28" January, 2021)
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2.0 Inspection of Mfs DSM Sugar, Mansurpur {A unit of Dhampur Sugar Mills Pyt Ltd.),

P.O. Mansurpur UL, by joind team of CPCB aned UPPCE 0ff1cialS .. e ove s v e s

5

Ak e aaa wrn aza e

2.3 Analysis results of the drain samples collacted from various locations.., ..

34t Inspection Report OF M/S Dsm Sugar Mansurpur, (A Unit Of Dhampur Sugar Mills £8d.)
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Table- 1: Analysis results of samples collected from Drain inside unit near bagasse
storage, Drain behind unit near ratlway nack, Downsiream of Mansurpur drain, Drain
fwar Kali River and Gram Sabha Pond After

[ 1 U U PPD PRI 3

Table-2 : Details of the hazardous waste generation (used oif} by the unit {Avg, quantity
from 1 Nowv-20 to 9% Mar-21y o T UUP OIS UURDURTUUIN £

Table-3 : Analysis results of samples collectzd from infet, cutlet & various units of EIF
and treated efffuent storage lagoon including outiet of irigation pipeline as well as

Grram Sabha Pond o e USSP 15

‘Table-f Co-ordinates of bore-wells mstalled at M/s DSM Sugar, Mansurpur, F.O-
Mansurpur. Districts Muzatfarsagar. o s TUTORUTIURURRR PRy v

TableS: Month wise details of fresh water abstraction {from 1% Feb-2027 to 9% Mar-
20210 PP e e i7

Table-6: Fiezometers locations. ... e s 18

Table7 : Groundwater Analvsis Report- Quality of Groundwater is compared with
Bursau of dian Standard (8IS} DRINKING WATER — SPECIFICATION {Second

J

Revision) 15 WSO 20020 e e e UTIO e 18

Table-§ : Analysis results of sample collected from STV inletand outiet e A9

e N
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JOINT INSPECTION REPORT OF DSM SUGAR MANSURPUR, {A UNIT OF
DHAMPUR  SUGAR MILLS LTDJ, PO~ MANSURPUR, DISTRICT-
MUZAFFARNAGAR- 251203, U.p. ON (9032021 IN COMPLIANCE TO
DIRECTION ISSUED BY HON'BLE NATIONAL GREEN TRIBUNAL IN O.A. NO.
16/2021, IN THE MATTER OF VINIT KUMAR VS M/S DSM SUGAR MILLS LTD.
AND ORS, - REG,

1.t Background

Hon'ble NGT vide order dated 23022021 in the matter of Vinit Kumar Vs Vs DEM
Sugar Mills Lid, And Ors. in QA Ne. 1672021 had directed followin g

T N TN
L iFf _ft?m? Laonintise of

2 r Serord e srwped Eonleis oomeoele - [ P
irke POR macoviarn “N{ ThGHHE O BTCH 0E FH

cafled for i exervise of thely sigilory

i

GeHD foken eporl on e msdier wnlldn breo o

v

£ ol vy FEYE TR wimbe IR sagll die dfre semiebad cresaisrees Smee
in Hw ff B Of sedrc Bubly ’}ilf“jt spord PR Te siafe PCE will be the sodal {QEEHCY i

B R S NN S S S
coordiation pud ¢ ﬁféisf;»"f.{!:?aéai*

28 inspection of M/s DSM Sugar, Mansurpur (& unit of Dhampur Sugar Milis Pt
Lid)), P.O- Mansurpur, District Muzaffarnagar U.P. on 09.03.2021 by §oini: team of
officials from CPC ft and Regienal Office, U PP( B, Muzaffarnagar.

I compliance to the aforesaid direction, a joint team of officials from Central
Pollution Control Board, Dethi and Regional Office, Muzatffarnagar, Ustar
Pradesh Pollution Contrel Beard UPPCOR} vistted the unit M/s DM Sugar,
Mansurpar (A unit of Dhampur Sugar Mills Pyt Lid), P.O- Mansurpur,
Distriet- Muzaffarnagar UL (Thersafter reforred as the Linit") prenuse and
surveyed the diein along the boundary wall of su

gar miidl near railway track gl
the interior Jorations as well ag Oram Sabhs Pand and sl ong the NELER o trace
any bypass, efflusnt discharge point i the drain on 09.03.2021.

*  Daring inspection, the wam found & drain inside the unit near bagasse storage
ared, which contains black colored waste water, The samples were ¢
further physico~cherical anabysis (Pic-22), Sample analy

Hectod for

resuit is at Tabie-
o The team has surveved the boundary of the unit up to the inferior locations up ko

a nearby distillery unit. During survey. a drain of waste water was observed
behind the unit, near raitway track armzmg; the boundary of the unit {Pie-2). Few
outets were also found opered towards the draln (Pie-31), The Sampie were
collected by the team for physico-chamic si “:m"e.{}.':«'ﬁa. Sarmple analvals result s at
'i"ﬁ'ﬂif:-w i.

* Ihe team followed the drain flowing towards backside of the ETT towards Gram
sabha Pond and samples were collected from the Pond for the anal vsis (Pie-32).
Further this drain meets the Mansurpur drain at WH 58 at downstream Tncation

of the unit, where the sowa ge from Mansurpur area also combines. The sainples
Fage 4 o8 27
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for analysis were collected by the feam from Mansurpuwr drain at NH 38 ab
downstream location (Pie-1h.

s The joint team fied to survey the Mansurpur drain at NH 35 up to the
confluence of River Keli west, however due to unmapproacs hahility to the
confluence peint, the sample was also collected 7 km before the point {Pie-33).

2.1 The analysis results of the drain samples collected from various locations are
shown in Tablel,

Table 1. Analysis results of samples collected from Drain inside unit near
bagasse storage, Drain behind unit near vailway track, Downstream of
Mansurpur drain, Drain near Kali River and Gram Sabha Pond After UTP.

?amme%@rﬁ mg/l etcs&p’r pH Color in ki:wcn amc:* Cemdmm ity in umho»‘cm :

; bamgie. pH C(}E} ROD TS‘% T l | Phes - Ammont
- Analysis s phaic a

[ Niwamt i p 53 D et Bl 1L L A v e e it s R e

| Drrain located
Cwithinunits _ 4
premisesnear | 7.0 [ 1357 0 363 0 222 3TH4 . 357 -

 bagasse
| storage
Drain behind :
Cunit near 7S
craflwavitrack
Gram Sabha | ‘ 3
Pond After . 54 11D 397 L 205 1708
Diownsiream ‘ f : :
Cof Mansurpur | 60 1210 571 382 1376 236 14
crain at MNH-5X 5 1 '
f}a @in near
. Kali River
‘Jufzfred j : : :
standards for | S5t085 250 100 . 100 2100 - . |
| land disposal L B | | |

Thie above analysis results of the drain samples podlecked from vartous locations

depict the following:

¢ The analvsis results of the Gram Sablu pond show pH= 5.4 {:‘,“‘;D:: 110

g/l BOD= 397 me/l Tht= 205 g S TDSs 1708 mg/tand Ammonias
2.3 mg/l which indicates th characteristios a% Lz:ﬂzmﬁdmwm‘mii treated
effluent and the presenge of amunonda indicates presence of domestic

SEWALE,
Pape 5 of 27
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The analysis results of the Dotwnstream of Mansurpur drain af NH-38 show
pits= b0, COD= 1210 my

¥
/L BOD= 571 my/ L TSS= 382 mg/l, TDS= 1375
H
&

me/l and Amimonias

Lalzn

Momg/t wihich mudicates the characteristics of
i

untreated {partially teated industrial effluent mixed with domestic sewage.

The analysis resuls fi% the Drain sear Keli River show pHs 7.2, COD= 704
mg/ L BOD= 254 mg/

gy, Ay

;».‘5:: [E XAV IS 5

s

A1 TDE= 1222 mg /1 and Ammonias= 28
mg /| which indicates the characteristics of domestic sewas
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3.0 INSPECTION REPORT OF M/S DSM SUGAR MANSURPUR, (A UNIT OF

DHAMPUR  SUGAR  MILLS  LTD), PO~ MANSURPUR, DISTRICT-
MEUZATFARNAGAR- 251203, UF.
A, GENERAL INFORMATION

1. Dateof ins;;e&%ém

T 09.03.2021

"2, | Name of the unit with compiete
postal address

M/« DSM Sugar, M fansurpur (A unit of
ar Mills Pve Ll PO
- Mansurpur, Districts

| Dhampur Suge
Muzatfarnagar-231202,

Cekar i?, radseh

G

- Spatial Co-ordinates
' Latitude and longitude {in Decimal
format only)

4.  Standalone/ integrated {with co-

| gencration) '
5 Sugarf sugar refinery
5 Year f}i' wmm;s&,w"ﬁmv -

6. License capacity of Suwgar ”w.fhii (1TC f}}

7. Average actual crush rate TCD)

T {Ave velue as wr Form RT7ICY for
3 Newe=201 Dec-20, Jan-21,

Fob-21 and Daily Manufach

L
Cthe month of Oct-20,

sring Report {DMERE}

| 4§5 w the month \f \mzﬁll
i 8. ; (:Q sent statusie its V dhd{hf with | o
“’ 3 date
L {Ex pw ed/ Applied for renewal/ First

: C e applicd/ Never applied) ALy Copsentvalid up to 31122024 p\tme&mm«»ﬂ
| D4 AlrConsent Water comsent valid up fo 31122024 {Annexure»
; b, Water consent B
| | Hazardous Waste Authorization valid up o
<. Hazardous Waste Authorization | FAUZ2022 (Annexure-T1T}
9, NOC from CGWA & its Validity with |

date

{Expired/ Appled tor renewal / Virst TGWA NOC Expired on 07.06,2020

time applied/ Never apphied]

P hpplied 1 for rengwai on 14,04 2( 2 {Annexure-
AT

- 10, | Start period of crushing season 2020~
!

5510 ”H_‘ﬂu

11 C’heratiéﬁ;ﬂ status -duriﬁgux;ig‘if‘
{eperational/ closed/ temporary

closed/ permanent closed)

“Operational

12. | Name of contact person

& E- matl

4 7
HE P S A

Designation |

Corntact No

Page 7 of 27
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Sy, ~\1‘Ht‘m Kumar [3 H
Sk Pawan Kemar Sharma

*

e 3

Sh, Prabhat Kumar

C Addnin .

PETE {wvﬁim,f No- 9325028508
Cincharze f Email-

: prabhatkumard

dhampur.com

E.OPERATIONAL STATUS

S.No. | I’artmniam . 4 ' '

1 quma gf i;g@:,i-; S —

§ s Bore well Bore we

NIE) fone was wpcmfmmu
: - U2 was standby) :
1 Bore weldl- i Flow={.0 m*/ hr

: ht ﬁ‘-f‘%‘i@ﬁ% St

-r-‘N
0 Bore wedh

Bore weli it hy

b Flow meter frmiwl Yes .
fo ] i ‘ Yo :
d. Anv L mwbaem maintaingd CYes

e szaz‘mi& of water withd rawai{ KLY

P wwedl W, 6

i

2. | Fresh water consumption {(KLDY)
a | a. Susar ;}%asti
l} uo-generation

I\ﬁ’ﬂl&% i k¥t o
{ Total f:“a est water Con surnption {m*/ hr)

5

|As periogbook data

a"‘.ﬁ-?,:'i 0 ¥ Nar-213

ciy ;;ﬁ)ﬁ E} ‘;ﬁgi. i‘iii’iﬁl

i any, details

€. Log book maintained |
te be collectesd

3 Details of Hot & fi.fuimd water recvcling systom i\fumbq;‘”_w Capaz;i&yw_‘;

!\.

fe1)
o
<
il
i
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i 225 eyt

TCal d W a%ur L .W:E\ and u,e{)lmw tm» ers

U1 _130m?

iﬁ“

¢ Hot water- Location of flow

Installation {Yes/Nol

meter & its

Flow meter Flow meter
(Yes/Noj reading

{mybibiton water ¢ at pills

e

oy fhr
D B 2420RR3 40
oy

Yeos

1

Filter cake wash water at rofary vacoum
filter

Flow=12 i7
mt b
=878 mt

3. Wash water ab Cantrif u»*ai

Flow=8.211
m/ by ;
T=418310 mY

: ek
f f In&staﬁa Hem,

e . P et e et 558 1o A e e 44340 S

1. Power turbine (“n»aim;ﬁ

2,

P ’k
e
5B

uiuw %é‘m er of

&mﬂ t m*aw“)rmi

muimy

¢

& s

5. Fimal nmiaxw» v omivm R
: e Make water for shortfall at any point Flow mé’-t@r DU chased & under
’ operativn including sprav pors 4/ process  Installation
cooling wwer, _ o
7. Cleaning  and  human reguiretaents . Yos
mduamg Iab requirements e e eeerenennee]
Effluent ‘%‘”&z‘r&t‘mﬂ a% er fog bm%\
from 1 Feb-2021 to 9% .Marmﬁll;: '
Cooling tower over Hows= 26332
KL
Mills houses 43,51 KL,
- Botling house {Refinery effiuent
'; generation-58093-EVP body
immx‘a;,ﬁ— 124,068 KL= 705.62

Page 9 of 27
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& TER wash weter generation,

. buma :midi:l:‘ﬂ‘ I%"i?n\ after mrfww’! ation
réfine sugar)

- Brine veject from brine recovery svetem

- Brine Recovery Svstem, which is

D e

s sofution reject boing used to

= 206.58 KLD
reiect ransferred to |

P R L P, TR SR
Hi% recovered and 10% Brins

SR 40 i;l&*f ASEL,

h Cammozi/t Wai fefﬂueﬁi gemm{mn

1257.55 kf{f}

L
" 1

. Waste water effluent vﬁneratmm Liter/ton of
[ rans

C17475 1 nmfmu

6. Details of Flow melers

Flow meter Quantity of water

Lo o ? R B i L5y e
riow=2.1 Budling houss =

{Yes/No)  (KLD)
Yo Mils house= 43.5]
Mills house: KL,

et s U362 KLD (A
1153797 - per log buok from

I e B ?%'Z[?”’E o G

CMar-20210

b {\JL ir*§ of ¢ vﬁzh gz mm gr over Fow

Cuonhing tower
Covaer flows 243,32
KLD (A5 per
C ook from 19 i*c' &
22T oy R Aar-
HIA

o ALETP ou E‘i?éf o

120838 KLID {As
per log book from
ViRt b 3001 v Gt

 Niar-2021;

o :_i ALETE §ni%‘;"i

1257.55 KLD [As
(s p ar log book
froven 1 z't:‘if_u';‘ﬁ}ﬁo’l
I

%d

e, Other places of effluent gencration

bed

7. Demﬂs of tube cieanmg method adopted
| {chemical/ hvdrojet/ any other appropriate
- method if any), provide details

0 90 Mar- 52T

' ”“’Q fa ht”?‘qf%xﬁi ..J.p!.x“ﬂ{._[.‘_ C"n&.a

Page 10 Gf 27
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- Availability of Hazardous tank to collect wash
water generated during chemical/Mechanical

cleaning of evaporator tubes. {Yes/No), if Yes
give Details.

S YE

o LR VRO,

- capacity i.?’r.f e u;’ich

9,  Total waste water {effluent) gmeratmn - 174.75 Liter/ton
(Litersfton of cane) _ R
10. ' Condensate ;mlmhma S‘L"btﬁﬁi &dﬁ?ted by the  Under constraction
factory (for boilers »453 kg.ff.l.ﬂ steam pressure)
if ves, then provide the details of comndensate Capacitv-22 mé/ hrs
. pmimhmsé? system
11, Construction of small pits with smooth inner . No leakage from pumps, Recycled
surface with ceramic tiles near to boiler feed - to cocling fower mechanically.
- pumps, condensate pumps, Injection pumps
, and RVF vacuum to collect gland cooling water
12,1 Aeration in equalization tank CYes, {Dimension of AT)- :
Fnx] Zmxd 5y
» N No. of diffuser- 440 "
13. Tvpe of aeration in aeration tank Diffused aeration
- Diffused/ surface/ any other
4. Tertiary treatment, give details Yes, Activated Carbon Filter { *s.{%
; C & Dual Media Filter {DMF) - 951 i
: _ o _omieach
15. | Schematic diagram of TTP - Qil skinner & Bar screen a.,hamiyr
: s Regetving tank— Oil & e Grease |
trap— Chemical mixing  tank— |
Equalization  tank - Primary
CClarifier -+ Aeration  tank e
Secorwtary Clarifier— Dual media
i Cfilrer—s Actvabed Carbon Piter—
_ Polishing tank- Lagoon |
16, Treatment capacity of ETP (KL B KLD
i : o e
17 Retention ime {Min/hr) Retention CAs per
é - Time/Contact Time | Industey

" {Mentioned in
. CPCB charter)

1. Barscreen Chamber A miveates |36 minuates
L2 Oil & cfrea se tamk 45 minutes | 3Y minutes
) 3. Bqualization tank with acration & hrs 12 hrs 30
3 o — ) B mmut%_ o
¢ 4 Primary Clarifier 5-6 biry Thrs1
P - .§ mé?mﬁ:@s
i 3. Acration tank 2425 brs : 3 hys 18

Page 11 of 27



secondary Clarifior

s e e e 85 S g

Lo teq

"7 hrs 18

s

Fo Multi grade flier

I"J i" '”l’L‘ ’EP’H

. jm 143

N ey

lw‘:’

o

Activa 3(1 carkon E1

C 1 hr 1o
Cminies '

o Sudge drving bec

10, Centrifuge

18, Any mrtner i*reatmem af%er ETP

19, Brief processing details {thow chart)

m per ton 170 mt

Yes, attzehed a8 Annexure-¥

e I oneitude - 78, 99
P ‘%teraﬁe of i’f’&“lt{_d Effluent

20, Nuamber of ?;emmetemf wells available in the usnit g}rem% 25 2 (latitude - 29030000,
5, water level reading - 9.95 m at 24.38°C)

F 4. No. & size of lag gOOns

N, wf hz"’;_s an= i1,
< 1{213%}1‘5 s

bm Retention tme

L C Ldgﬁﬂsn tvpe- per scable mz}:rwmimhie_

22, f:iudue &aﬁdizng Process: Yes

! Four siud Blr drving bed av ailable
S for arv ms&; Process

, Limiﬂv after ¢ trving mixed with fly

B . g 3. pa
ash & press mud o form bio-

ranure & distributed froe of on
o s

L]
o

ii”d; (I3 ¥ 10 ‘-”L}’v‘ 2%

1. Whether mec hanical shudge handling svstem
_mat‘ai ed

Any Hazardous Substances Ye»,f"‘éa} i ves
- give details. {Quantity & way of D:&pcjsaf,,

-
i
.
3

ER— J—

mived with bagasse & burntin
- baler

Filter press installed

e e e 4 P R 5 AR g

L s,

- Way of Disposal- used/ spent oil

orwastes/ residues containing ol

Llaantity- T.04 kg /dayv {Avg
guantity from 1 Nov-2{ fo ¢
NMar-21}

4. Mmpawer emploved for ETP operation &
maintenarnce, ‘

3

5 R

o, il SR 2

Iy ¥ e TR
%’ EW ® Tt

10 (01 Manager, 01 5. Officer, 01

Chemise, 03 Operator, 04 Helpery |
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Details of irr%gafié;z s}fbtemé:trezxted effluent - The anit | facilitated ptpﬁmﬁ»
used quantity around the boundary wall of ETP |
for drrigation to nearby ?arﬁmm’ ‘
 felds. n
i, an bmr;i arga for wrigation [Yes/Noj, Yes, jm acre
2 Farmer and araa and ¢ their agreement. Yes, Farmer's agreement prm ided |
C R Nere Fient s ZEner ation left for i::z'imm m water  storage  lagoon
(RLD) ) }m.»"ni; 15 davs water
| i ‘ﬁwidl;m capacit :
4 Tl meter (0 meastre amount of water Notinstailed
used for ’*“%*%:ﬂtzi:!sm e e
7 tiKml  OiKm
T e ~‘_[‘:?Ll heo ‘@:‘u N‘
o 7. i‘;\}ﬂ la.ixmm of &ﬂ{i {?::-sz:i 7, Sandy foam, Sandv loam
Loan, Clay loam, Clay) ' ] :
% Crop area under effiuent application 190 hectare (3 hectare-Rabi crop
S and 160 hectare- Sugarcan)
2. Cai(}s coding of pipelines for water distribution ; Yes
network - Wastewater Tank - Yellow
Treated Water "Eﬁ"ar&; - Gareen
MGE & ACE ~ Blue
- Freshwater/ Reeyvcled/ Cooling
Tewer - %iu;

27. . Mode of disposal {route to reach Ganga) Lmu di% mosal for ired g;
pear by farmers” fields %nmu{rh

Cpipeline - i

5.0 OBSERVATIONS

1. The unit /s Dhampur Sugar Mills Limited, Mansurpur, Muzzafarnagar,
et U.P, situated on NoHL « B8 in between N

teerut & Muazaffarnagar, which was
engaged in produocing refined sugar by Deteo Remelt Phospho Flotation

Proscess.

2. The unit is a refinery sugar unit and 502 gas cooling is not reguired, hence
provision of separate Sulfur Recovery Svstem (SRS} is not required.

3. The unit has instalied lon Exchange technology for decoloring sugar syvrups.,

The lon Exchange resin gets *‘i"zi{im?;ed Jexbwusted aftor some usage and has to

be regenerated, Afber %.Ir: s vesin gets exhausted, the unit has re-generated resin

Y

using caustic brine solutions, As pur the unit re pwwﬂmma, GrE of Brine

z

s being used o spray on Dagasse.

solution refect i recoversd and rest W

Yo omrarise rong & o S 5 X i RS- e - - . Ead
however the same iy not observed by the team on the dav of inspection. The

anit preparve fresh brine solution for every cyele in lon Exchange Column

(TR
. _
% Fage 13 of
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i,

p}La
colored effluent. Analvels result of sample wiie: tedd from tlw drain show

p}"iﬂ* RO 1357 med, BODs= 563 ma /L1 gL T

o &

The team also phsorved a drais near basasse storage area carrving dark
A5

F4E mg Sl

Pl
£
ad

{mample analviis result is at Table-1),
%”hé,a unit was found opaeratonal swith capacity
also operational at the tme of inspection.
The mz}*nm 53 MW cogeneration power plant. The unit is having 02 Bailers o

oF OO0 TCD and the ETP was

sop

capaciiy

)
1.
The unst ?
A5 por T

obaerved &

s crushing season Z020-27 on 220 October, 2020,
I

# ounit i was
3 {Avg. value

m Manuiactunng Reports {DMRs) vrovided by
[ ] ] 4
hat on the average actual crush rate (TCH

as per Form KT7 for the month of {f}géwfﬁé'?, C D 2(‘:, faredl, Feb23

1 Y
and Daifv Ma rafacturing Report {DAR] for the menth of Mar21)
Uit is faving valid Consent 1o Orperate undder section ”:,E.f ."E,Z of the Alr
{Prevention & Control of Poliution i Act, T9RT (s amended) and Water w L‘ier
section 25,26 {Prevention & Cordrol of Poliution Act, 1974 fas ame wied? Jor
discharge, both valid up b 31/12/2024.

The unit is alse having valid Authoriadion under the provisions of Hazardous
aned Other Wastes Manasement and T ransboundary Movomentt Rules, 2016
for storage and disposal of hazardous wastes valid up to 19.02.2022.

The unit has provided log baok for the generation of used oil, which is being
mixed with bagasse

t,

A {? Bunt in

sodler. The average generated quantte of

£p

ased ol is 1.04 kg/day, which complv the authorized guantity fe 5.0 kg/day.

Following is the details of the hazardous waste generation by the unit:

Table 2. Details of the hazardous waste generation (used cil] by the unit

(Ave. guantity from 19 Nov-20 to 9% Mar-21):

! Camgmry of Authorized mode
 Hazardous Waste | of dispuosal or
S.No. : as per the - recyeling or

Quantity as
per Quaritity

- il

The unit has not provided isolated areas “spot tor storape of seraps, emply
1

drums of hazardous waste chemicals in the premises wihi

s uncoverad
and not i'%md, which is violation of the Authorization, however the Tocation
for storage of hazardous waste chemicals was made near to the bagasse
storage arca. As informed the unii is giving scraps and Hazardous wastes to

third party (Bharat O & Wasts Managsroent Lid) for s disposal on
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quarterly basis. The unit kas also provided m embership certificate with Bharat
Oit & Waste Management Lid kmiﬁw‘“’ﬁﬁi? 3\«0 ROWML /K, 3657/19) having
expiry date of 10 December, ZZ&&_E.

12, The unit is having ETP with freatment csxpac;t‘v of 840 KLY for treatment of
effluent generated from various sections of sugar mill

13 The ETP comprises of Oil skimmer & Bar screen ch mbe‘:r -+ Receiving tank-—
Oil & Grease trap— Chemical mixing tankes Egualization tank — Frimary
Clarifiey - Aeration tank — %a»:fs;ﬁr:m‘i:ﬁr}: Clarifier— Dual media fler—
Activated Carbon Filter— Polishing tank--» Lagnon,

14, The unit has installed fow-meter at main infer channed (Flow- 29.97m3/ by,
Totalizer 347719 m3) and outlet of ETP {(Flow- 408 m3/ hr, Tolalizer O m A3

13. The unit is compiving w.r.t final treated Lmrns t discharge velume norms as

the trea tﬂi é zﬂuwﬁ generation i Fton of cane crushed as agamst
normes of 260 Uiter fon of cane L.ma?'u-'ed
16, The weamn has collucted efflrent samples from B Finded, outlet & various units

of ETP and treated effluent storage lagoon umiam’m: autiet of irrigation

pipeline as well as Gram Sabha pond, The analvsis result is placed i Tavle 3

bodow,

Table 3, Samples were collected from inlet, cutlet & various units of ETT and treated
offluent storage lagoon including outiet of irvigation pipeline as well as Gram Sabha
pond.

;Ivi’m am«:’iers, mg/l except ;ﬁi C r}ior in Hamm and C f)mhum ity in ,uﬁ?th{};/hﬁ'f

Efflue | o CMLSY
g P | : A e N o
t&m}g}ie‘ ‘m flow ot oD | BOD | TSS TI}S Phos ‘5 :xm:mg Gil & | hiL}ﬁ
Analysis ¢ rate - ‘ phate . niz  Grease | B
m¥hg}

CETR Infet 2697 5.7 3798 296 | BDL -
" :,, . o an : . N 0 s BNy o - .w,,i‘

Primary : . (s . <

' '"“i«wif?”i L [i9 1741 GRE 163 e oDy 0 o L .

TRLSS=
! : l ' =123

CETP : | :
CAeration L - - - T
kank : : ' '

: “-wmmnhm : o P - R S : :
- clarifior : - 73 OO 0e D51 Tou o e - f - : - :

Ciarygter H : . : : : :
f - - 1 e e e g
CETP Qutlet ]
A After : e - e . Lo :

{i&r?t' dihe 7.4 11 34 B2 5800 005 0 Ll B -

ertiary z ‘
reabment) :
| Lagoon - B 55 T T S T S T B € % S S S B
I b - 5 SO S ; . ; ;

,- f"‘%gjajf\ Fage 15 of 27
”a - ?‘s ‘H:ia”'}w

TRUE COPY

Er—



rigation

T
Fy
: ‘Ezpn:,w it

- Conling
Chvwer
overflow

1
)
¥

Pyt
«L3
fres
TE

o

Values of
OCEMS at
ST AN
S TE]

{3 (15 "‘*'ri

Notified
standards
- For land
disposai

i
i
L
—
=)
it

B0 W6 w0 oomee - o . g

i

17

ook
S

. The unit has setup

bmfex‘ ash and press mud woers

The analysis results of s sample coilected frem the 210 vutlet ( phi- 7.4, COD-
05 K,%;I BOD- 36 me/ 1 TS, o7 gl TS 268 g/, indicates that the
treated effluent from the ET0, iq f"erz*;;:r?vimv wort the aotifed standards for
rrigation purpose fe phi. 5585,  BOD- 00 me /1, TSS- 100
myg /1, TS 2100 my,

The unit has mpervious fagoon hav wig capacity of 10000 m3 0 store treated
z:k nl E

effiuent, The treated water is prmped for frrigation to nenrby farmer’s fleld as
per the demand through pipeline. The network of

wn pipelinge was
]

ubserved around the b wndary of FTP unit "i?“i‘u analvsis resulls of sample
collected from Lagoon {pH- 840, COD- 25 mg /S BODT 6 e/, TES. 22 2mg/l,
TS 812 mg/1} and Emtmmw pipeline {ﬁ}§~ 248, COD- 54 mig/L BOD-14
mg/l, Th5- 32 mg /1, TDS- 748 wg/ i) indicates that the treated effluent from
Lagoon and Ierigation pipeline are comy plving swrt the notified standards for
srrigation purpose e, Pl 5583, COD- 250 re L BOD- 1 m /1TSS 100
my /1, TDS- 2100 g/}

- A8 per the Irrigation Management Plan, the Unit tprovided affidavit copy of 09

farmer’s Wgamm 7 use of freated efffuent for irrigation in fields,
ay

wironmental z&b\}!’eﬂ'ﬂ‘i‘ amd subficient chemicals W

wound available for analysis of dail v parameters. The unit has maintained the

o :
ffi’i’[" log book for dailv analysis of efflnent paramsler,

-
;

Thie unit bas gererated 2249 guintal of ETP sludee as per record d provided
from 13.12.2000 0 26.02.2021, The unit has D8 nos, of sludge drving bed. The
studge is being used in agriculiyre Hald

an manure after i.ﬂ, 254

i SUTRATE LD .{‘*" in DTy

area focated 247 kan far from the unit. Sludge atter drving mived with fly ash &

press mud o fomy biv-manure & distributed free of cost o SUZAr cane
Frowers,
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2% The unit has installed Online Continuoes Efffuent Mondtoring System
(OCEMS). OCEMS madizlg:’; w.r.L. %‘Wi» 756, COD- 1022 mg/ [, BOD- 1577

7

me/loand TS5 1362 mg/! were 1ecor ded duwring inspection. OCEMS is
connected with CPCB/SPUDE server.

24, The unit Bas bwo underground reservoirs {UGRY for hot water and cold water
recirculation having capacities 225 m3 and 150 o,

25, The team has observed noise emitted by pump operating in the mill during
the inspection.

_The unit has three bhore-wells fo meet the requirement of ity fresh wate

consumption, which was located ar different places w ithin the premises for
sugar unit as below:

‘Table 4 Co-ordinates of bore-wells installed at M/s DSM Sugar, Mansurpur,
P.O.-Mansurpur, District- Muzaffarnagar

bﬂm meii Y}afaﬂa o

Extin i e CQE}rdlnatﬁs S e AT g Y O e
Latztuch: o Latitude

29.

24,

T TARGT

25

27, The unit is having permission to abstract 2000 m/dav of groundwater fromm
three existing bore-wells as per No Ubjection Certifivate (NOC) trom Central
Cronnd Water mxi}awmtn {COW AL for grownsd waler abstraction, which has
expired on 07.06.2020, Flowever the unit has prov wded application for renewal
of WNOC from {L:mxmi Water Department, Uttar Pradesh and it is observed

that the unit has abstracted 1637 m?/day fresh water from existing bore-well,

which is under permitted value. The month wise details of bresh water

abstraction from 1 February, 2021 to 9 darch, 2021 is given in Table- 3,

Table- 3. Month wise details of fresh water abstraction {from 1% Feb-2021 to ek
Mar-2021}.

Sdonth wise fresh water ab'i;&acﬁr:m {(KLD)
o, , ) _ i st 5 Fipds-21 to 9% Mar-?
. Bore-well No. - {As per Eﬂgboﬂ}’” data from 1* Feb :}_m : &‘\.hr 21}
A otal Average

: Feb-21 © Mar-21

RS SR R (KED)
L1 Boreewell Nedd & { 0 o

C 2 | BorewsliNow 73 LY

3 ht}'f‘z‘?‘wk's’{;‘é] ?\;';;. 151 : HE

Total ) 563

28, The unit has two plezometers well i the unif prenuses s {Pic no—17 and 18

e g i
3 A &,
A, N y
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Table &
5. .
Piezometer

N .

Location

Viezometers locations

{mietar)

‘ater Level

Latitude Longitude ;

4 - Plevometer

inside the unit

=
;
i
H
:

: N, 3 - premises near e
YW I ik
st Gﬁ&ﬁ%»"q Wnés.
: . CAr
“ Frezompbor ;
N, 2 Dadministrative BTG
HA A
- cane departmerit

!

L ossaTaz 7

29, Ground water sample were collacted from borsowell-03, mstall

ed I the anit

preouses and Hand-pump located ouiside the onit. The an wlvsis results of the

sarnple are placed in Table-¥ below:

Table-7. Groundwater Analysis Report- Quality

of Groundwater Is compared with

Bureau of Indian Standard {BIS} DIINKING WATER — SPECIFICATION

tSecond Revision) IS 10500: 2012,

 Parameters, mg/i @ “xmpt pH Color in Hazen

) C,mumi
Water

Lc:rrs:welb
03 in undt
| prentses

m;)im
g Point

Hand-pump

De;jxh

e 8 8 e e

- T S - T

i——{:;)l} e e a4 Bt £ 4m6 1 € 89S g s, - e
Total f .
Hardness '

 Sample from | ol
P {Second Revision) |

H
H
P
:

i}rini«;ing water
standards {B1S}

S 10500: 2072

{Acceptable Hmity ©

§3rmkmu water standards
{BIS} (Smond Revision}
I510500: 2012
{Permissible limit in the
absence of alternate
Jouree)

¢ Total
- Alkalinit
: v :

240

e A NI VLY R

Sulfate o T , ” “ -
(37 16 2 44
o0 | to 200 400
Phosphat | - !
: { k1) L. ; e B

o
€3¢
i

e
el

P
et

: e
?{“‘M!}i"'}<’€;‘ z

P
g
£

N
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Zn o pam

NR*=No Relaxation

20, The analysis results of Groundwater samples, collectad from bore-well05,
iocated inside the unit premises shows complving results as per acceptable
fimit of Drinking Water Standards (BI5) 15 105002012 for phi- 7.6, COD- BDL,
Total hardness- 243 my/l Total alkalinity. 245 mé’w SO - 7 g1 oand
Phosphate - 803 mg/L ?"'Iw analvsis for heavy metal are complying wort the
BIS standards,

Similarlv, analysis results of sa 5??;6?1{“ collected from Hand-pump outside the
unit premises ‘wili’}‘%\"ﬁ pli- 7 5, COD- BRL, Total MHardness. 285 mg/l Total
alkalinity- 316 mg/lL 504 - 16 ms"i and Phosphate~ .05 mg/ 1 which are
complying as per acceptable Hmit of Drinking Water ::nimchard;» (BI5)

b
warnd

51 15
TOB00:200 2. however, the analysis for heavy metal are ::;;'\rrzp?'vinw wort, the BIS
standards except Fe s found 1.06 myg/| agatnst the Standard of 0.3 mg/ ‘1.

. The unit has installed Sewage Treatment Plant BTP) having capacity of
120KLPD, which is based on MBBR technalogy for the treatment of uiﬁﬂ"t(“»g;t
waste water generated from its residential colony having population around
206 to 230 people.

35, The 120 KLPD STP is comprised of (

3

s

Oid equalization mnk— Bar screen
Hi « Bouatization tank Somxdmxdmy
17
i

{0.5md2, 5y - O skimmer power-(i5 au
—s 07 (22mxSmemy - MBBRY {2 2mxZ23msdnmy — MBBR-2
(2.2mx23mx3m) TS (2ma2Zovd3myp - Chlorine  contact  tank
(2. 2mx] Bmndmy - Watey %?w,:.aia sank (25mx2.3mx3m) - Dual medis filter
(0.8mx] Hm) — ACF {1mxT Smi

3. The team has collected sample from inlet and outlet for physico-

Poob 5IT
chemical analvsis. The analysis results of 10 oui:ic‘:t (pHl- 78, COD- 34 mg/ L
BOD- 55 me/l TS5 17 mg/l TDS 128 mg/h) are complyving wrt the
aotified effluent discharge norms as per NGT order dated 3042019 The
results are shown in Table 8 below:
Table 8. Analysis results of sampie collected from STP inlet and outlet.

. Parameters, mg/l except pH, Color in Hazen and (anduzttivitv 'E.n' Qiﬁ'}hojcm

B%Pinlw 21 2e | s 1w s 17 | 1 sDL
CSPowter 78 | 3% 55 17 1% 1 - EDL
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50 CONCLUSION:

1.

s

e

| SUZAL SYIups,

Yhe unit has installed lon Exchange wohnelogy for decelovinge
' i 0% s bels 1§ used to sprav

s 0V e fearn on e <;ia“v of

Bt Brine selution rofect is recovered and

Bagasse, however the same 16 not obsery

i o team observed a drain ca rving dark colored offluent with
bigh COD and ﬁ"ﬁ values at the backside

araad.

"'!

of refinery near bagasse storage

The analveis of samples collected from aimm I u;sta:d within p{a._m ses of the
unil near bagasse slorage (pH- 7,2'"5 C,\, (313 LB
mgsl, TS 3744 mel G abha ':-“m {aci d cpH- B CODe .% W mg/l
BOD- 597 ma/l TSS- 205 m g/l Ammonia- 23 mg/ 1) and [”}nwwqbvam of
Mansurpur d”ash aft NpBE (pH- 5.0, COD- 1210 me/ L BOD- 571 my gl T8%-

I mp L TR 1876 m'ﬂf:i ATTNOriia. i) e arly Ehfflé‘iit the dz**‘miwmﬁ*s; o

A AT iy i1 LTS 2

R

Industrial offluent mixed wi EE"? s:%q"zr}“zﬁ‘w;%‘z{' swage.As per Datly E‘vi}mufmzrmrmg
Repo :: (w’\ﬂw; provid ,”I by the unit, the av erage actual crush rate (TCD) is

P P - J PP 3 5 &
value as ;}e} Form RT7C for

Alun TCD (Av w month of (‘&tm Lo Nav20,
Dec-20, j.,rhmg, ?;.iﬁ»zi and Daily Manufactur ing lic '3{1 {DMRY for "izzif month
af Mar-213, which is more than consened capacit FO0G i‘{wl}v ‘

The unit has not provided isulated area/spot ‘i‘t}s‘ s;‘i::rsrag;,e af seraps, empty
drams of hazardous waste chemicals in the premises which was uncovered
and not fenced, which is vio

of  HMazardous ezmi Other
NMovement) R i 206 for stors

it
ion of the Authorization under the provisions
Management  and Fransboundary
plwal of hazardous wastes.
Rotation speed o {,ffft! wd Shimrner seems o high, which fails to remove

;fi Cang i
&

floating oil an ai griase from if’fﬂ['n;“i.'
The analvsis resy §t% of samn I
HE ey, ffi 8{”}% 25 mrf;‘l

COD- 35 mg/l, 8ODTS g/t ; {
pipeline {phi- 7.0, COD- 34 mg /1, BOD- ia» mg/ L TS5 32 me /

are Cumpivémf wlr b the Qmmu stanclards lor land d‘sp

CQB- 236 mg/ 1, BOD- 100 g /L, TS5 100 my/ ], TDS- 2000 me /1

A opermissicn on 1604 7020 as
previous is explred on 07062000 for ground water abstraction from three
existing bore-wells, The unit has pra;ma 2 ap'a‘iz-g‘;am}n for renewal of NOC
from Ground Water Deparmment, Utter Pradesh. The unit has abstracted 1637
rfmmlfw fresh water from exasnn L bore-wedl, w%w'-cﬁ %‘a under permitied value.
The analysis resulls of Growndwater sam rpde Hected from bore-wall3,
iocated inside the unit pramisas shows resulis w ik are within the acceptable
Hmit of Prrinking Waker Standards (BESY IS TO500:2012 for pH- 7.6, COD- BOI

£t

fotal 'i"za'rdm:'s&;w 233 mg/l Total alkalinity- 243 mg/l, S04 - 7 mg/ i and

The unit bas applied for renewal of

est

& 3 %
i, A ;
i o oy S
fad o L5 e
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st
S,

4 The anit has installed Sewage Treatment Plant (5T7) havin
LF d E

Phosphate- .05 mg,/L The analysis for heavy metal are complying wort the
BIS standards.

The analysis resulis of sample collected from Fand-pump outside the unit
premises shows that Fe is found 106 mg/ | against the BIS except Standard of
0.3 mg/L

The unit has not instailed fow meter to measure amount of Teated effiuent
used for lrrigaton purpose.

) ¢ capacity of
10KLPD, which is based on MBBR technology for the treatment of domestic
waste water generated from its residental colony having population around
i to 750 people and the samples collectad from inlet and outlet of STF for
physico-chernical analvsis. The analysis esults of STT outlet {pH- 7.8, COD-
34 g/l BOD- 5.5 myg/L 185 17 mg/ L TO% 128 my/l) are complying wor b

the notified standards for land disposal

6.0 RECOMMENDATIONS:

1.

-

[

e

(1

-

b ]

The unit shall dismantle all the pipelines; opening from the boundary wall of
the unit towards the sutside drain surrounding the mall.

The unit shall opticize the rotation speed of Ol ard Skimmer for proper
reroval of floating oil and grease from effluent.
The unit shall stop discharge/ seepage of untreated S partiatly treated effluent
in the surrounding drain as well as in Gram Sabha Pond,

The unit shall maintain and limit its crushing operations as per the consented
capacity of 7000 1CB.

The unit shall establish an isolated area/spot with well concreted surface,
covered ceiling and proper fencing exclusively for the storage of soraps, empty
drums of hazardous waste chernicals i the premises,

The unit shall maintzin the proper documents wort the scraps and wastes
which is baing handed over to the third party for the disposal and follow the
specific conditions of Authorization under the provisions of Hazardous and
Other Wastes (Management and Transboundary Sovementy Rules, 2006 for
storage and disposal of hazavdous wastes.

“Vhe unit shall install flow meter o measure amount of beated effiuent used
for irrigation purpose.

The unit shall maintain the MLSS value and RILVES S MLSS ratio in the
aeration tank for proper microbiad activity to reduce the organic load in tw
effluent, The unit shall analyze samples from acration tank periadically to
analyze the MLVES/MLSS ratio.

The unit shall maintain the acoustic enclosures to operate pumps n the unit
premises to reduce the noise pollution.

y
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8.0 INSPECTION TEAM

No. ; inspecting officers

'S, Name of the - Designation

| Signature
| 238

1 Ms Rewra batavan

G TY, Central Pollution Condrol
| Board, Deihd

ot k2 e oo o e €4 A

' Sh. Vipul Kumar

P2

Junior Engineer, Regional Office, _
- Uttar Pradesh Polluton Control ¢ w\"*; e
- Board, Muzaftarnagar

Py Ashweani K
Singh

4 Ms. Sonam Lally

SRF, Central Poliution Control
- Board, Delhi '

Roac-1E, Central Pelluton T R
- . Lt .,.M““N
D Conirol Board, Deint e
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Dhumpur Sugar Milis Lim
Unit : Mansurpur - 251203

Village : Khanupur, Tehsil ; Khatauli
Distt. : Muzaffarnagar U, P

Tel - +91.1396 252238, Fax: 252170
E-mail : dsmmansurpur@dhampur.com
website : www.dhampur.com .

Ref. No : DSM/MsM/ 88 F - Bﬁ) 250 . 29-07-2021

The Regional Officer,

U.P Pollution Control Board,

Kamal Cinema Building, Railway Station Road,
Muzaffarnagar — 251 001 { U.P)

Ref.: Reply to Joint Inspection Report of UPPCB & CPCB heid on 09-03-21 at DSM Sugar
) Mansurpur, Dist. Muzaffarnagar.
*

bear Sir,

Please refer to the above-mentioned Joint Inspection Report of UPPCB & CPCB in compliance to
the directions, rssued by Hon’ble National Green Tribunai in OA n0.16/2021 on 28-01-2021.

In this regard, we are submitting our point wise reply to the recommendations mentioned in the

‘report, which are as under - ' .

No.1- . The unit shall dismantle all the pipelines / openings from the boundary wall of the
units towards the outside drain surrounding the mill.

Reply - The pipelines / openings, mentioned in the recommendations are actually drains
P

of domestic water and general toilets being used by farmers. With regard to the
effluent of sugar mill, we would like to mention that we have only single outlet
point {MS pipeline) from our sugar milf through which effluent is being transferred
to the sugar milf’s ETP.

No. 2- Point No. 2 —The unit shall optimize the rotation speed of oil & skimmer for proper
- removal of floating oil & grease from effluent.

Reply - The unit shall regulaté the rotation speed of oil & skimmer for proper removal of
floating oil & grease from effluent. This work shall be completed before the start
of the next crushing operation, which will start in the first week of Oct-21.

CIN : L15249UP1933PLCOGOSTT
Regd. Office : Dhampur Suger Mills Ud., Dhampur, N. Rly, Dist, Biinor (U.B), Pin Code-246 761
Branch Office : 1/125, Vijay Khand, Gomii Nagar, Lucknow-226 010 [U.P), Tel: +91-522.239243
Units : 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpure, 5. Meerganj = .
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s
dhampur
Dhampur Sugar Mills Limited
Unit : Mansurpur - 251203
Village : Khenupur, Tehsil : Khatauli
Dist. : Muzaffarnagar U. R
Tel : +91.1396 252238, Fax: 252170

E-rnail © dsmmensurpur@dhampur.com
website : www.dhampur.com

No.3- The unit shall sfop discharge / seepage of untreated / partially treated effluent in
’ the surrounding drain as well as in Gram Sabha Pond. o

Reply - It is submitted that we strictly follow the guideiines of CPCB / UPPCB with regard

: . to discharge of effluent from sugar mill. Whatsoever, effluent is discharged, it is

used in the irrigation fields as per norms. However, we would like to mention that

V a distillery is located adjacent to our sugar mill (having common boundary with
the sugar mill}. Whatsoever, discharge / seepage is found, it comes from the

distillery as there is a common drain for sugar mill as well as distillery for the last

many decades. We have aiready requested the management of distillery to

* follow ZLD norms, so that we may not be entangled and blamed for any such

activity.

No.4 - + The unit shall maintain & limit its crushing operation as per the consented capacity
-of 7000 TCD. '

Reply - Average crush rate of season 2020-21 is 6849 MT/day. Which is under consented
limit. ' : ‘ '

No.5- The unit shall establish an isolated area / spot with well concreted s-urface, ‘
covered sealing and proper fencing exclusively for the storage of scrap, empty

- drum of hazardous waste chemicals in the premises. '
Rep]y- We have already initiated the work to maintain such area and will complete

before start of the crushing season 2021-22.

No.6 - The unit shall maintain the proper document w.r.t. the scrap and waste which is
being handover to the third party for the disposal and follow the specific
conditions of authorization under the provision of hazardous and other wastes
(Management & transboundary movement) rules, 2016 for the storage & disposal
of hazardous waste. '

CIN - L15249UP1933PLC0O00S T

Regd. Office : Dhampur Sugar Mills Lid., Dhamegur, N. Rly. Dist. Bijner {UR), Fin Code-2486761
Branch Office - 1/125, Vijay Khand, Gomii Noger, Lucknow-226 010 (U.P), Tel: +91-522-239243
Units : 1. Champur, 2. Mansurpuy, 3. Asmoli, 4. Rajpura, 3. Meergani
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Dhampur Sugar Mills Limited
Unit : Mansurpur - 251203

Village : Khanupur, Tehsil : Khatauti
Distt. ; Muzaffarnagar U. B

Tel + +91-1396 252238, Fax: 252170

E-mait : dsmmansurpur@dhampur.com
website : www.dhampur.com

Reply - We have an agreement with M/s Bharat Oil and Waste Management Lid
{BOWML), having it's registered and corporate office at 11, LGF, Community
Center, East Of Kailash, New Delhi 110065 for the disposal of hazardous and other
wastes. We have proper record of hazardous waste. We are enclosing herewith a
copy for reference. However, if required, we shall modify the pattern of record
s - keeping as per directions/ guidelines, if any. :
" No.7- The unit shall instalt flow meter to measure amount of treated effluent used for

irrigation purpose.
¥

Reply - We will install the required flow metef to measure amount of treated effluent
used for irrigation before start of the crushing season 2021-22. { ie. by October
2021).

No. 8- 'I:he unit shall maintain the MLSS value & MLVSS / MLSS ratio in the aeration tank

for proper microbial activity to reduce the organic 'Ioad in the effluent. The unit
shall analyze samples from aeration tank periodically to analyze the MLVSS / MLSS
Ratio. '

Reply - We have installed Effluent Treatment Plant of a capacity of 1600 KLPD to treat the
‘ " factory effluent. Working of our effluent treatment plar{t was found to be
. satisfactory during season. During the analysis of samples drawn from our ETP by
A M/s Newcon Consultants and Laboratories, Ghaziabad (recognized/ accredited by
the department), the parameters of treated effluent were found as per standard
laid down by Pollution Board. We have contracted M/S Newcon Consultants and
Laboratories, Ghaziabad, recognized by UPPCB to analyze our treated effluent.
They draw the sample themselves of treated effluent during season and analyze
on a regular basis. All the equipments of ETP are in operatjonal condition ie. Bar
screen chamber, Oil & Grease trap, Chemical mixing tank, Equalization Tank,
Primary Clarifier, Aeration Tank, Secondary Clarifier, sludge drying beds, sludge
filter press and seepage proof lagoon for treated water of 10000 m3 capacity. The
territory treatment units viz. dual media filter and activated carbon fiiter has also
been installed to meet out the treated water norms as per standards laid down by
pPollution Board. We are also upgrading our system for more recycling of treated
effluent & reduce the effluent generation. We will complete the work before start
of the crushing‘season 2021-22. (ie. by October 2021)

. CIN : £15249UP1933PLCO005T1

Regd. Office : Dhampur Sugar Mills Lid., Dhampur, N. Rly. Dist. Bijnor (U.F}, Pin Code-246 761

' Branch Office : 1/125, Viiay Khand, Gemii Negar, Lucknow-226 010 {LLE), Tel: +91-522.239243
: Units : 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpura, 5. Meergan
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Dhampur Sugar Mills Limited
Unit : Mansurpur - 251203 ’
Village : Khanupur, Tehsil : Khotauli

Dist. : Muzaffarnagar U. R

el : +91-1396 252238, Fox: 252170
£-mait : dsmmansurpur@dhampur.com
website - www.dhampur.com

Further, we would also like to clarify that the Gram Sabha pond is connected with
the drain which is coming from the viliage as well as from Sir Shadi Lal distillery
which is adjacent to our unit. It has no linkage with the Sugar mill.

L]
No.9- The unit shall maintain the acoustic enclosures to operate pump in the unit
premises to reduce the noise polilution. :

Reply - We have a contract with M/S Newcon Consultants and Laboratories, Ghaziabad,
recognized by UPPCB to analyze noise level in factory premises. They check noise
level on a regular basis during season. We are enclosing herewith the copy of

report for reference.

We also assure that the sugar mill foliows allthe norms laid down by the concerned
pollution control board and shall expedite all the directions within stipulated time.
Hope you will find the same in order.

Thanking you,

Yours faithfully,

for DSM Sugar Mansurpur ' ]2:_%“"2_), ‘

/ oo Quh-c .
{ Authorized Signatory) Bad i b faa-ye @0
' ST

CCto:

1) Sh. N.K Chauhan, Chief Environment Officer ( Circle -1}, UPPCB, T.C 12V, Vibhuti Khand, Gomti .

Nagar, Lucknow 226 010 (U.P). _
2) Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar, Delhi- 110032

¥

‘ : CIN - L15249UP1933PLCO005T 1

Regd. Office : Dhanpur Sugar Mills Ltd., Dhampur, N. Rly. Bist. Bijnor {U.P], Pin Code-246 761
Bronch Office : 1/125, Vijay Khand, Gomti Nagar, tucknow-226 010 (LR}, Tel: +91 -522-239243
Units : 1. Dhampur, 2. Mansurpur, 3. Asmoli, 4. Rajpura, 5. Meergan
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’ ' Dhampur Sugar Mills hmﬂed
Unit ; Mansurpur - 2531203
Village : Khanupur, Tehsil : Khotauli
Distl. : Muzaffarnager U. P
Tel : +91-1396 252238, Fax: 252170
E-mail : dsmmansurpur@dhompur.com
. website : www.dhampur.com

- 6B
Ref. No : DSM/MSM/ 8?\1—fa°{'§1 (oo 11-08-21

_The Regional Officer,
UP-Poliution Control Board,
,é_// Kamal Cinema Building,
Railway Station Road,
Muzaffarnagar-251001
U.p.

* . .
Subject: Additional submission in continuation to our reply dated 29-07-21
| Sir,
In continuation to our reply dated 29-07-21, we wish to further submit the below mentioned facts —

1. On perusing the Annexure- A 4 of OA 16/2021 (page 35-36 of the application), it seems that
Vinit Kumar, the applicant got the effluent water tested at his own from Shriram Institute for

Industrial Research, Delhi.
Y

. "2. The samples collected from outer drain are not related to our sugar mill only. Effluent from Sir
‘La Shadi Lal Distillery and Chemical Works passes through the same outer drain.

3. According to the point no. 10, 15, 16 & 17 of observations of Joint inspection Report (page
" no.15, 16 & 17 of Joint Inspection Report), it is clear that sugar mill was adhering to the
prescribed norms. ‘

+
" 4. The analysis of groundwater samiple from Borewell, located inside our unit, as collected by the

joint inspection team, shows that the water was absolutely conforming to applicable norms
for drinking water BiS Standards (point no. 26 of observations of Joint Inspection Report)

5. Vinit Kumar, the applicant is trying to malign our Unit for his own personal gains.

CIN: L15249UP!933PLC0005H

Regd. Office : Dhampur Sugor Mills Lid. Dhampur N. Rly. Dist. Bijnor (U.R), Pin Code-246 761
Branch Office = 1/125, Vijay Khand, Gomti Nagar, Lucknow-226 010 {U.R), Tel: +91-522-239243
Units : 1. Dhempur, 2. Mansurpur, 3. Asmoli, 4. Rajpurs, 5. Meergan
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Dhampur Sugar Mills Limited
Unit : Mansurpur - 251203

Vilicge : Khanupur, Tehsil : Khatauii
Distt. : MuzaHarnagar U. P

Tel - +91-1396 252238, Fax: 252170
E-mail ; dsmmansurpur@dhampur.com
website : www.dhampur.com

We request your good self to treat the above mentioned facts as 3 part of our reply dated 29-07-21.

Thanking you,
» " Your Faithfully | : P
e | ‘
For DSM Sugar Mansurpur 2"\ .
(unit of Dhampur Sugar Mills Ltd.) - W
Laa wiales -
'\(J./ L 1 o ““
| | oo
(Authorized Signatory) '
[}

C.Cto:

1) Sh. N.K Chauhan, Chief Environment Officer (Clrcie —iH), UPPCB, T.C 12 V, Vibhuti Khand,
Gomti Nagar, Lucknow 226 010 (U.P).

2) Member Secretary, CPCB, Pé‘rivesh Bh'awan, East Arjun Nagar, Delhi- 110032.

CIN : L15249UP1933PLCO00511

Regd Office : Dhampur Sugar Mills td., Dhampur, N. Rly. Dist. Bijnor {t1.2), Pin Code-246 761
- Branch Office : 1/125, Vijay Khand, Gomt Nagar, Lucknow-226 910 (U.P), Tel; +91-522-239243
' Units : 1, Bhampur, 2. Mansurpur, 3. Asmoli, 4. Rojpura, 5. Meergon
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Dhampur Sugar Mills Limited
241, Okhla Industrial Estate, Phase lil
: New Delhi - 110 020, India
Date: 20.09.2021 Tel: +91-11-3065 9400, 4161 2456
Tele Fax: +91-11-2693 5697
E-mail: corporateoffice@dhampurcom
Website: www.dhampur.com

The Member Secretary,

Central Pollution Control Board
Parivesh Bhawan,

East Arjun Nagar,

Delhi-110032

Subject: Representation in Vinit Kumar Matter in O.A No.16 of 2021 — Consequent to

the Joint Inspection heid at DSM Sugar, Mansurpur {A unit of Dhampur Sugar Mil's
Lid.} on 20.09.2021

Dear Sir,
Please find attached herewith the Representation / Written Submission of DSM Suigar,
Mansurpur (A unit of Dhampur Sugar Mills Ltd) in compliance of NGT Order dated 18.08.2021.

It is submitted that Hon’ble NGT, Principal Bench, New Delhi in O.A No.16 of 2021 pertaining
to “Vinit Kumar Vs. DSM Sugar Mills Ltd., & Ors.” vide its Order dated 18.08.2021 has directed
ihat the Joint Committee may also take view of the industry in the aforesaid mentioned order.
(at Page no.9 of the said order.)

The copy of the said Order is enclosed herewith for needful. It is requested that this written
submissicn of DSM Sugar Mansurpur, apart from the compliances shown during the joint
inspection held today (i.e.,20.09.2021) may also be kindly taken into consideration in view of
the natural Justice and in compliance of the said NGT Order.

Thanking you,
Your Faithfully
For DSM Sugar Mansurpur

(a unit of Dhampur Sugar Mills Lid.)

() SHEMA
(Auth rlzed Signatory)

Encl: a/a

)

CC to: Member Secretary, U.P.P.C.B, Lucknow
CC to: Regional Officer, UPPCB, Muzaffarnagar

CIN; L15249UP1933PLCOO0S 11

Regd. Cffice: Dhampury, Dist. Bijnor, Pin Code: 246 761 (UP)

Branch Office: 1/125, Vijay Xhand, Gomti Nagar, Lucknow - 226 010 (LLP), Tel: +91-522-239243
Sugar Units : 1. Dhampuy, 2. Mansurpur, 3. Asmoli, 4. Rajpura, 5. Meergan)
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Vinit Kumar Vs. DSM Sugar Mills & Others

INDEX
S.No | Enclosure Details Page
No.
1. Representation | To the Joint Committee dated 06.09.2021 1-8
2. Enclosure A | Copies of Newspaper containing news |9-18
(Colly.) regarding pollution done by M/s Sir
Shadilal Distillery & Chemical Works '
3. Enclosure B | Letter bearing reference No. | 19- 22
(Colly) DSM/MSM/887-89/12.8.2021
Dt. 29.07.2021 (B1)
Letter bearing reference No.
DSM/MSM/887-89/12.08.2021 23-24
Dt. 11.08.2021 (B2) |
4. Enclosure C | Copies of Affidavit with the consent letter | 25-30
(Colly) issued by nearby farmers
5. Enclosure D | Stack Emission Report dated 15.05.2021 | 31 -34
and EFFLUENT WATER REPORT dated
(Colly) 17.05.2021
6. Enclosure E | Noise Monitoring Report dated 27.03.2021 | 35-38
(Colly) by M/s Newcon Consultants and
Laboratories , Ghaziabad
7. Enclosure F | UPPCB report dated 09.08.2021 39-42
8. Enclosure G | Water Sample Analysis Report dated |43-44
. 15.05.2021 by M/s Newcon Consultants :
and Laboratories , Ghaziabad
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Dated: 20.09.2021
To,
The Joint Committee,

Subject: Representation on behalf of DSM Sugar, Mansurpur (A unit of
Dhampur Sugar Mills Ltd.) [ PO: Mansurpur - 251203, Distt:
Muzaffarnagar U.P.], having its Corporate Office at: 241, Okhla
Industrial Estate, Phase ~ lll, New Delhi — 110020.

Reference: Order dated 18.08.2021 passed by the Hon’ble National Green Tribunal,
Principal Bench, New Delhi in O.A. No.16/2021 titled as “Vinit Kumar
vs. DSM Sugar Mills Ltd. & Ors.”

Sir /Madam,

1. At the outset it is submitted that DSM Sugar, Mansurpur and M/s Sir Shadilal
Distillery and Chemical work, Mansurpur are two separate and distinct entities.
Since both the units are in existence from 1933, It would be pertinent to bring to
the notice of this Hon’ble Committee that the Sir Shadilal Distillery &
Chemical Works is located adjacent to the said Sugar Unit (having common
boundary wall with the said Sugar Unit) and whatsoever discharge /seepage
of untreated /partially treated effluent (Spent Wash) is found in the
surrounding drains as well as in the Gram Sabha pond, it comes from the
said Distillery as there is a common drain for the said Sugar Unit and the said
Distillery for the last several decades.

2. Therefore, even if assuming but not admitting that the said Sugar Unit has
discharged its effluent into the said drains, the said parameters cannot reach
to such a high level as mentioned in inspection report dated 09.08.201 Of Sir
Shadilal Distillery & Chemical Works by any stretch of imagination by any
such discharge of the Sugar Unit. |

3. “Spent wash” is not and cannot be generated by the sugar mill in its natural
course.

4, Brief History of Mansurpur Sugar Mills Lid., Mansurpur, District — Muzaffarnagar

(U.P.) now known as DSM Sugar Mansurpur (A Unit of Dhampur Sugar Mills Ltd. )):

(a) A “Memorandum of Understanding (MOU)” was executed on 30% June,
1987 between Swaroop Vegetable Products Industries Ltd. and Dhampur
Sugar Mills Ltd. with an object to share the benefits equally. Hence, a Licence
Deed was executed on 3" Septembér, 1987. k
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(b) On 18" August, 1992 a “Certificate of Incorporation” was issued and a
new Company under the name & siyle of “Mansurpur Sugar Mills Ltd.”
came inio existence.

(c) By the order of Hon'ble Allahabad High Court, the Mansurpur Sugar Mil!
Ltd. was Amalgamated into Dhampur Sugar Mills Ltd., w.e.f. 15t April,
2005 and a new unit with name of DSM Sugar Mansurpur (A Unit of
Dhampur Sugar Mills Ltd.) had come into the existence

(d) Therefore, DSM Sugar Mansurpur {A Unit of Dhampur Sugar Mills Ltd.)
is an entirely separate entity than that of the M/s Sir Shadilal Distillery
& Chemical Works,

One Sh. Vinit Kumar [hereinafter referred to as the “‘Applicant’] has filed an Original
Application bearing O.A. No.16/2021 titled as “Vinit Kumar vs. DSM Sugar Mills Ltd.
& Ors.” [hereinafter referred to as the said “Original Application’] under Section 14
and 15 read with Section 20 of the National Green Tribunal Act, 2010 thereby
alleging air and water pollution caused by the DSM Sugar Mansurpur (A Unit of
Dhampur Sugar Mills Ltd.) [hereinafter referred to as the said “Sugar Unit"].

The said Original Application is totally misconceived and is based on false
narration. Complaint in the said Original Application is primarily based on an
Analysis Report dated 07.12.2020 by M/s Shri Ram Institute for Industrial
Research, New Delhi, which contains an analysis of the samples drawn from a
common drain containing effluent from a nearby distillery, namely, M/s Sir Shadilal
Distillery & Chemical Works also [hereinafter referred to as the said
“Distillery”] [Sample Collection: Husain Pur Bhopada Mod DSM Sugar Mill
and Sir Shadi Lal Distillery Mansurpur ka Qutlet Nala Jo Kaali Nadi mai Girta
hail. A distillery is supposed to be ZLD compliant, however, it is an
established fact on the basis of the inspection report dated 09.08.2021 that
the said Distillery discharges its partially treated /untreated effluent in the

common drains. [Copies of the Newspapers containing News regarding
poliution done by the said Distillery are collectively enclosed as Enclosure:

A (Colly)]

The Hon’ble National Green Tribunal, Principal Bench, New Delhi, vide Order dated
28.01.2021, has directed to constitute a joint committee of the CPCB and the
UPPCB to ascertain facts and to furnish a factual and action taken report in the
matter. In compliance to the aforesaid directions issued by the Hon'ble National
Green Tribunal, Principal Bench, New Delhi, the inspection of the said Sugar Unit
was conducted by the Joint Inspection Team on 09.03.2021 and a Joint Inspection
Report was filed on 29.06.2021 before the Hon'ble National Green Tribunal,
Principal Bench, New Delhi.

During the Inspection of the said Sugar Unit conducted on 09.03.2021, the Joint §

&
IS,

Inspection Team collected effluent samples from the ETP inlet, outlet and variousﬂ\
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11.
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units of ETP and treated effluent storage lagoon including outlet of irrigation pipeline
as well as Gram Sabha Pond. Table — 3 of the said Joint Inspection Report
dated 09.03.2021 contains the analysis results of the said samples collected
by the Joint inspection Team. Perusal of the said Table — 3 of the said Joint
Inspection Report dated 09.03.2021 shows that the parameters of the said
samples collected from the ETP Outlet, Lagoon, Irrigation Pipeline, Cooling
Tower Over-flow and values of OCEMS are within the notified standards. The
said fact is also reflected from the Observation Nos.17 & 18 of the said Joint
Inspection Report dated 09.03.2021.

Further, during the Inspection of the said Sugar Unit conducted on 09.03.2021, the
Joint Inspection Team has also collected ground water samples from bore-well —
03 installed inside the premises of the said Sugar Unit and also from a hand-pump
located outside the premises of the said Sugar Unit. Table — 7 of the said Joint
Inspection Report dated 09.03.2021 contains the analysis results of the said ground
water samples collected by the Joint Inspection Team. Perusal of the said Table
- 7 of the said Joint Inspection Report dated 09.03.2021 shows that the
parameters of the said ground water samples are within the acceptable limit
of Drinking Water Standards (BIS) IS 10500:2012. The said fact is also
reflected from the Observation Nos.30 & 31 of the said Joint Inspection
Report dated 09.03.2021.

Moreover, the said Sugar Unit has also instalied a Sewage Treatment Plant (STP)
having capacity of 120 KLPD for the treatment of the domestic waste generated
from its residential colony. During the Inspection of the said Sugar Unit conducted
on 09.03.2021, the Joint Inspection Team has also collected samples from the inlet
and outlet of the said STP of the said Sugar Unit. Table — 8 of the said Joint
Inspection Report dated 09.03.2021 contains the analysis results of the said
samples from the inlet and outlet of the said STP of the Respondent No.1 collected
by the Joint Inspection Team. Perusal of the said Table — 8 of the said Joint
Inspection Report dated 09.03.2021 shows that the parameters of the sample
of the STP outlet are within the notified effluent discharge norms. The said
fact is also reflected from the Observation Nos.32 & 34 of the said Joint
Inspection Report dated 09.03.2021.

Other relevant observations made by the Joint Inspection Team in the said Joint

Inspection Report dated 09.03.2021 are as under:

(a) Observation No.8: The Unit is ha\./ing valid Consent to Operate under Section
21/22 of the Air (Prevention & Control of Pollution) Act, 1981 and under
Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 for

(b)

discharge, both valid up-to 31/12/2024; : Q

AL
S
O

Observation No.9: The unit is also having valid Authorization under ther \é{/

provisions of Hazardous and Other Wastes (Management and&

ko
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Transboundary Movement) Rules, 2016 for storage and disposal of
hazardous wastes valid up to 19.02.2022;

' (c) Observation No.10: The unit has provided log book for the generation of used

oil, which is mixed with bagasse and burnt in boiler. The average generated
quantity of used oil is 1.04 kg/day, which comply the authorized quantity i.e.
5.0 kg/day; _

(d) Observation No.14: The unit has installed flow-meter at main inlet channel
(Flow — 29.97 m?hr, Totalizer 547719 m?® and outiet of ETP (Flow — 40.8
m?/hr, Totalizer 0.0 m®);

(e) Observation No.15: The unit is complying w.r.t. final treated effluent discharge

volume norms as the treated effluent generation i.e. 174.752 Litre/Ton of
cane crushed as against norms of 200 Litre/Ton of cane crushed;
(i Observation No.19: As per the lrrigation Management Plan, the Unit provided

affidavit copy of 09 farmer’s regarding use of treated effluent for irrigations in
fields;
(9) Observation No.20: The unit has set-up environmental laboratory and

sufficient chemicals were found available for analysis of daily parameters.
The unit has maintained the ETP log book for daily analysis of effluent
parameters;

(h) Observation No.22: Boiler ash and press mud were observed to be coliected

separately in open area located 2.0 km far from the unit. Sludge after drying
mixed with fly ash & press mud to form bio-manure & distributed free of cost

to sugar cane growers.

The Joint Inspection Team, vide the said Joint Inspection Report dated 09.03.2021,
has issued several recommendations for the said Sugar Unit. DSM Sugar
Mansurpur ( A Unit of Dhampur Sugar Mills Ltd.), vide its Letter bearing Reference
No.: DSM/MSM/887-89/12 08/2021 dated 29.07.2021 issued in favour of the
Regional Officer, UPPCB, has submitted its point-wise reply {o the said
recommendations made by the Joint Inspection Team in the aforesaid Joint
Inspection Report dated 09.03.2021. Further, DSM Sugar Mansurpur (A Unit of
Dhampur Sugar Mills Ltd.), vide its Letter bearing Reference No.:
DSM/MSM/891-893/12 08/2021 dated 11.08.2021 issued in favour of the
Regional Officer, UPPCB, has submitted its “Additional Submissions”. [Copy
of the Letter bearing Reference No.: DSM/MSM/887-89/12/08/2021 dated
29.07.2021 issued by the Dhampur Sugar Mills Ltd. with the copy of the Letter
bearing Reference No.: DSM/MSM/887-89/12/08/2021 dated 11.08.2021 issued
by the Dhampur Sugar Mills Ltd. is annexed collectively as Enclosure: B (B1

and B2).]

Compliance Status with respect to the recommendations made by the Joint
Inspection Team, vide the said Joint Inspection Report dated 09.03.2021, is as

under: )
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(a)

(b)

(c)

(d)

(e)

()

(9)

(h)

Recommendation No.1: Said pipelines /openings are actually drains of the
domestic water and general toilets being used by the farmers. As far as the
effluent of the said Sugar Unit is concerned, there is only a single outlet point
(MS pipeline) through which the effluent is transferred to its ETP.

Recommendation No.2: The work of optimizing the rotation speed of oil and
skimmer for proper removal of floating oil & grease from effluent has aiready

been initiated and the said work will be completed before the start of the next
crushing season 2021-22.
Recommendation No.3: Dhampur Sugar Mills Ltd., strictly follow the

guidelines /directions issued by the CPCB and/or UPPCB time & again with
respect to the discharge of effluent from the said Sugar Unit. Whatsoever
effluent is generated by the said Sugar Unit, said effluent is used for irrigation
purposes as per the norms. Dhampur Sugar Mills Ltd. has agreements with
the nearby farmers for the utilization of the treated effluent of the said Sugar
Unit for agricultural purposes. As a matter of fact the said treated effluent is
beneficial for the crop. [Copies of the Affidavits with their consent letter issued
by the nearby farmers are collectively enclosed as Enclosure: C {Coliy)]

Recommendation No.4: The average crushing rate for season 2020-21 is

6849 MT/day, which is under the consented capacity.
Recommendation No.5: The work to establish an isolated area /spot for the

storage of scraps, empty drums of hazardous waste chemicals in the
premises as recommended by the Joint inspection Team has already been
initiated and the said work will be completed before the start of the next
crushing season 2021-22,

Recommendation No.6: Dhampur Sugar Mills Ltd. has an agreement with
Bharat Oil and Waste Management Ltd. (BOWML), New Delhi for the disposal
of the hazardous and other wastes [verified by the said Joint Inspection Team
in Observation No.11 of the Joint Inspection Report dated 09.03.2021].
Dhampur Sugar Mills Ltd. is already maintaining the proper record of the

hazardous waste, however, Dhampur Sugar Mills Ltd. undertakes to modify
the pattern fformat of the said records, if the CPCB and/or UPPCB issues any
direction /guideline with respect to the same.

Recommendation No.7: The work to install the required flow-meters as

recommended by the Joint Inspection Team has already been initiated and
the said work will be completed before the start of the next crushing season
2021-22.

Recommendation No.8: Dhampur Sugar Mills Ltd. has installed an ETP of a

capacity' of 1600 KLPD to treat the industrial effluent of the said Sugar Unit
and the said ETP was found working satisfactorily during the inspection
conducted on 09.03.2021. Further, Dhampur Sugar Mills Ltd. has contracted

faccredited by the UPPCB] for the purposes of analysing the treated effluent

2
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M/s Newcon Consultants and Laboratories, Ghaziabad [recoghized ;/Q(/)
1
)
ey

of the said Sugar Unit on a regular basis. M/s Newcon Consultants and

D

~



Laboratories, Ghaziabad has themselves drawn the samples from the ETP
of the said Sugar Unit and the parameters of the said samples were found to
be within the prescribed standards /norms. Further all the equipment of the
ETP of the said Sugar Unit i.e. Bar Screen Chamber, Oil & Grease Trap,
Chemical Mixing Tank, Equalization Tank, Primary Clarifier, Aeration Tank,
Secondary Clarifier, Sludge Drying Beds, Sludge Filter Press and Seepage
Proof Lagoon for treated water of 10,000 m® capacity are in operational
condition. Moreover, Dhampur Sugar Mills Lid. has also installed the territory
treatment units i.e. dual media filter and activated carbon filter to meet out the
treated water norms as per the standards laid down by the statutory
authorities. Further, the Dhampur Sugar Mills Ltd. is also upgrading its system
for more recycling of treated effluent and to reduce the effiuent generation,
which will be completed before the start of the next crushing season 2021-22
i.e., by October 2021. [Copies of the Stack Emission Monitoring Reporis
dated 15.05.2021 and Effluent Water Reports dated 17.05.2021 (both after &
before treatment) issued by M/s Newcon Consuitanis and Laboratories,

Ghaziabad are collectively enclosed as Enclosure: D (Colly)].

(i) Recommendation No.9: Dhampur Sugar Mills Ltd. has contracted M/s

Newcon Consultants and Laboratories, Ghaziabad [recognized /accredited
by the UPPCB] for the purposes of analysing the noise levels in the premises
of the said Sugar Unit. M/s Newcon Consultants and Laboratories, Ghaziabad
has monitored the noise levels in the premises of the said Sugar Unit and
found to be withing the prescribed standards. [Copies of the Noise Monitoring
Reports dated 27.03.2021 issued by the M/s Newcon Consultants and

Laboratories, Ghaziabad are collectively Enclosed as Enclosure: E (Colly)].

14. The Hon’ble National Green Tribunal, Principal Bench, New Delhi, vide Order

18.

dated 18.08.2021, passed in O.A. No.16/2021 titled as “Vinit Kumar vs. DSM
Sugar Mills Ltd. & Ors.” has directed to constitute a joint Committee
comprising of CPCB, UPPCB and District Magistrate Muzaffarnagar (U.P.).
The Hon’ble National Green Tribunal, Principal Bench, New Delhi, vide the
said Order dated 18.08.2021, has further directed that the CPCB and UPPCB
will be the nodal agency for coordination and compliance. The Hon’ble
National Green Tribunal, Principal Bench, New Delhi, vide the said Order
dated 18.08.2021, has further directed to consider the view point of the
industrial unit i.e. Dhampur Sugar Mills Ltd. also.

On receiving Complaints by the local people regarding the discharge of
polluted effluent in the Mansurpur drain by the said Distillery, the concerned
regiona[ officer of the UPPCB inspected the said drains i.e. (i) Commoﬁ drain
near the molasses tank of the said Sugar Unit and (ii) Mansurpur drain

-y
S

situated on NH-58 on 08.08.2021. A Report dated 09.08.2021 with respect to/?
£ i
f<§/

the said inspection has been issued by the UPPCB and the said Applicant

has annexed the said UPPCB Report dated 09.08.2021 as Annexure: A-1 with Al



16.

17.

18.

19.

the “Response to the Joint Report by the UPPCB & CPCB” filed on 17.08.2021
[available on the website of this Hon’ble National Green Tribunal, Principal
Bench, New Delhi].

A perusal of the UPPCB Report dated 09.08.2021 reveals the below-

mentioned facts:

(a) The said distillery was discharging its effluent containing spent wash in
the Mansurpur drain via common drain located near the molasses tank
of the said Sugar Unit during the night time.

(b) The said distillery after bypassing the ETP, discharges its untreated
effluent in the common drain located near the molasses tank of the said
Sugar Unit and the said drain further meets the Mansurpur drain which
finally meets with the Kali River. [Copy of the UPPCB Report dated
09.08.2021 downloaded from the web-site of the Hon’ble National Green
Tribunal, Principal Bench, New Delhi is enclosed as Enclosure: F ]

it is pertinent to bring to the further notice of this Hon'ble Committee that the said
inspection was conducted by the officials of the UPPCB on 08.08.2021, on which
date the said Sugar Unit was found closed by the officials of the UPPCB due to off-
season for Sugar Industry and this fact is also mentioned in the said UPPCB Report
dated 09.08.2021. Since the Sugar Unit was closed during the inspection of
the said drains held on 08.08.2021 by the officials of the UPPCB, therefore,
there is no question of any effluent generated and/or discharged by the said
Sugar Unit into the said drains and/or any drain on 08.08.2021 and, therefore,
the presence of any “dark coloured effluent” and/or high COD & TSS values

of the samples collected from the said drains on 08.08.2021 cannot be

attributable to the said Sugar Unit.

It is pertinent to bring to the further notice of this Hon’ble Commiittee that the
said UPPCB Report dated 09.08.2021 contains (i) analysis result of sample
taken from the common drain near molasses tanks of the Sugar Unit which
shows COD (mg/l) — 28700 and TSS (mg/l) ~ 14600 and (ii} analysis result of
sample taken from the Mansupur drain near NH-58 which shows COD (mg/l)
=18400 and TSS {mg/l) — 9300. However, the said parameters even of the “ETP
Inlet” of the said Sugar Unit as shown in the “Table — 3” of the Joint
Inspection Report dated 09.03.2021 are COD — 3798 & TSS — 386 are within

reasonable norms.

Dhampur Sugar Mills Ltd. has contracted M/s Newcon Consultants and
Laboratories, Ghaziabad [recognized /accredited by the UPPCB] also for the
purposes of analysing the ground water samples of the said Sugar Unit on a regular
basis. M/s Newcon Consuitants and Laboratories, Ghaziabad has issued a “Wate
Sample Analysis Report” dated 15.05.2021 for the sample of ground wafer
collected from the bore-well (near guest house) of the said Sugar Unit and the

N




20.

21.

parameters of the said sample were found to be within the prescribed standards
/norms. [Copy of the “Water Sample Analysis Report” dated 15.05.2021 issued by
the M/s Newcon Consultants and Laboratories, Ghaziabad is enclosed as

Enclosure: G}

Eérlier also the Applicant had filed O.A No.823 of 2017 before NGT in which the
NGT had directed for a Joint Inspection by CPCB and UPPCB. An Inspection
report was filed on 31.10.2018 and as per the report DSM Sugar, Mansurpur, was
found closed. Thereafter on 08.01.2019 the Tribunal ordered UPPCB to inspect the
site and submit a report. However, as at that time being off season for sugar
industries, unit was found not in operation. While disposing the application on
27.05.2019 the NGT directed that on commencement of crushing season of sugar
industries, the CPCB and UPPCB shall jointly inspect the DSM Sugar,
Mansurpur. Further to this the unit was inspected on 14.11.2019 and it was

found to be compliant and within norms.

It is submitted that various “Sample Analysis Reports” as well as the said Joint
Inspection Report dated 09.03.2021 shows that there is no degradation to the
environment caused by the said DSM Sugar Mansurpur {A Unit of Dhampur
Sugar Mills Ltd) Therefore, in view of the facts & circumstances, it is most
respectfully prayed that this Hon’ble Committee may be pleased to:

(a) Kindly take on record & consider the submissions made by us in this present

Representation.
(b) Provide an opportunity of personal hearing to us to enable us to provide

explanation to you.

Thanking You,

Yours Faithfully,

Al

(BmiT Srseman

For Dhampur Sugar Mills Ltd. ™~

Enclosures:
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The Regionai Officer,

.0 Pollution Control Boary,

Karval Cinema Building, Railway Station Roa d,
Muzaifarnagar - 251 001 { U.9)

Ref.: Reply to_loint Inspection Report of UPPCB & CPCR held on-09.03-21 at PSM Sugar
Mansurpuy, Dist. Muzaffarnagar,

Dear Sir,

Flease refer to the above-mentioned Joint Inspection Report of UPPCH & CPCH in conpliansr to
the directions, Issuetd by Hon'ble Natinnal Greens Tribunal in OA no. 1672021 an 28-01-20721.

In this regard, we are submitiing our point wise reply to the recommendations mentionasdin the
report, which are as under - .

No.1- The unit shali dismantle alt the pipelines / openings from the houndary wall of the
units tewards the outside drain surrounding the mif,

feply - The pipelines [ opesings, muationed in the recommendations are acloally draing
of domestic water and general toilets being used by farmers. With regard (o the
efffuent af sugar mill, we would like to mantion thal we have unly singte outiet
paint (MS pipeline} from our sugar mill throughy which elflurnt is heing transierred
to the sugar mill’s ETP.

Mo. 2 - Point Mo, 2 - The unit shall optimize the rotation speed of ol & skimmer for proper
removal of {lnating oil & grease (rom effhient.

Reply - Tha unit shall vegufate the rotation speed of oif & skimmer for proper temoval of
fluating oil & grease from sffluent. This work shall be completed before the start
of the next crushing operation, which will start in the first wenk of Oct-21.

N 1132450M 933P 0005 1

Pagd (e Diwrnpen St 8 Ps WL, Dby o, MR O3t 8var 1WLPL 708 Coarda 245 T
Otace 10123 Viey Khaud Gemb Maae, lichnow 226 D3 QIFY el 0 21.522-239210
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Na. 3 - The unit shall stop discharge / seepage of untreated / partially treated effluent in
the surrounding drala as well as iy Gram Sabha Pond.

It §5 submitted that we strictly follow the guidetines of CPCH / UPPCB with regard
to discharge of effiuent from sugar mill. Whatsoever, effluent is discharged, itis
used in the irrigation finlds as per norms. However, we would like to mention that
3 distilery is located adjacent to sud sugar mill (having common boundary with
the sugar milll. Whatsgever, discharge { seepage is foumnd, it comes from the
distllery as there is a commaon.drain for sugar mill as well as distilery Tor the last
many decades. We have already requested the management of distiftery to
foliow ZLD norms, so that we may nat be entangled and hlamed for any such

Reply -

nttivity.

The unit shall maintain & limit its crushing operation as per the consented capacity
of 7000 TCD.

Na.4 -

Reply - Average crush rate of season 2020-21 15 6849 MT/day. Which is under consented

firmit,

Phe unit shall establish an isolated area / spol with well concreted sutface,
coverpd seallng and proper fencing exclusively for the storage of scrap, eropty
drum of hazardous waste chemicalz In the premises,

fHo. 5~

Feply - We have already Dstiated the work to maintain such area and will complote

hefore start of the crushing season 2021-22.

Ne.6 - The undt shall maintain the praper documeni vert. the scrap and waste which is
being handover to the third party for the disposal and follows the specific
conditions of authorization under the pravision of harardous and ather wastes
(Management & transboundacy movernent) rules, 2016 for the starags & disposal

of larardous wastr,

AR RN EEIENAL
NE PO s
SRR RN B ITAIE

T

.
Tt
I
k
13

H :]‘:,.--. LT PIER

;TRL/JE@O PY Soanned with GamSoaney




Heply -

MNao. 7 -

Heply -

Mo, 8-

feply -

7
dharnpur

1l Lspiifred

Dhpmqaur e

Hhlt Mg 0

arat Ol and Waste Management Ltd
LGE, Community
andg oiher

We have an agreement with M/s Bh
{BOWML), having iU's reglstered and corporate office at 11,
Cariter, East OF Kailash, New Delid 115065 for the dlsposal of hazardous
wastes. We hove proper record of hogardous waste. We are enclosing herewith a

copy for reference. However, if required, we shall modify the pattern of record
keeping as pev directions/ guidelines, iF any.

The unit shall instaif flow meter to meastre amount of treated offluent used for

irrigatlon purpase.

We will install the required flow meter to imeasure amount of treated effiuent
used for irrigation before start of the crushing seasvn 2021-22. ( ie. by October
2021 ).

ain tha MLSS value & MELV3S / MILSS ratio in the aeration tank
the organic Ioad in the effiuent. The unit
iodicalty to analyze the MLVSS / LSS

The unit shall maint
for proper microbial activily to reduce
shall anafyze sarnples from aeration tank pes

Ratio.

Ve have Installed £ffluent Trezlment Plant of 2 capacity of 1600 KLPD ta treat the
working of our glfluznt treatment p|ar{t was found to be
season. During the analysis of samples drawn from aur ETP by
o Ghaziabad {recognized/ arcredited by
) efffuent were found as per standard

factory effluent.
sattsfactory during
M/s Newoon ConstMtants and Laboratori

the departinent), the parameters of treated
Pollution Board. We have contracted M/S Newcon Consultanits and

abad, recognized by UPPCB 1o analyze our treated efffuent.
season and analyze

laid down by

Lahoratories, Ghazi
They draw the sample themselves of treated effluent during

on o regular basls, All the equipments of E1P are in operational candition ie. Bar
ccrpen chamber, Qil & Grease {rap, Chemical mixing tank, Equalization Taok,
Primary Clarifier, Aeration Tank, Secandary Clarifier, shudge drying beds, shidge
filter press and seepage prooflagoon for treated water of 10000 m3 capacity. The

ment units viz. dual media filter and activated carbon filter has also

territory traat
15 baid doswn by

heen installed to meet out the lreated waler norms as per standart
Pollution Board. We are alse upgrading our system for more recytling of treated
elfluent & reduce the effluent generation, We will complete the work hefore start
of the crushing season 2021-22. {ie. by October 202 1)

Cin; V525U P1R23FLCO0051Y Y
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Scanned with CamScanner

TRUE COPY




.

2
dharnpur
Dhespur Sungor Hailz Linitnd
U 7 Mansoepme - 7500713
J;'*-‘:'in Fiaparprer Tebel Pl )
[$3 inatbronrger H 2
Bl R VA IS, P 1SRN
£omad dunpemospees Abarepet e

apbeta sears dhnpne e

Further, we would also like (o clarify that the Gram Sabha pond is connecied with
the draln wiich Js roming from the villape as well as from it Shadi Lal distillery

which Is adiscent to our unit. it as no finkagg with the Supar.mil.

No, 8- The unit shall malntaln the acoustic enclosures to operate pump in the unit

premises Lo reduce the naise pollution,

a conbract with M/S Newcon Consultants and Laboratories, Ghaziabad,

UPPCB to analyze noise level in factory pramises. ‘Fhey check noise
with the copy of

Reply - We have

recognized by
level on a regular basis during season. We are enclosing here

report for reference.

W also assure Lhat the sugar mill follows al the norms latd down by the concerned
poliution contrel beard and shall expedite all the directions within stipulated time.

tHope you will find the same in arder, s )

o
Thanking you, e -~ 7{

! Py e
e

Yours faithfully, .',:i’lf" e
for DSM Sugar Mansurpur f/’ w%{z_}

Q K74

. . . A y T A [E
( Authorized Signatary) o ¥ omgar fuacy N8
LERLEGLE

CCto:

1) 5h. 2K Chauhan, Chief Envirgnment Officer { Circle =), UPPCB, T.C12V, vibhuti khand, Gmnti

Nagar, Lucknow 226 010 {U.P)
2} Member Secretary, CPCB, parivash Bhiawan, East Arjun Napar, Delhi- 110032,

CIM LIS 745UR S 23PLCOO05 1Y

Pegd. Qffice - Dhampyr Sogar WM L2, Dy, BL Bl Dist B e (U 9Y, Fin Code- 244 781
Regack Q%ze « H123, Yigy Kland, Gomii Hogar, Lucknow-226 Q10 U, Tel, +91.522.7393243
Uty » 1. Chompur, 7 Morsurprs, 3 Asmoli, 4 Sojpurs & Meargan

ﬁ/f
TRU E (ééﬁ\{ Scanned with CamScanner



i
J %ampur"
Phomprer Sureer B Limitad
L B I P I L
Sl ¥ g LISCIE RS TR
oy A, TS
] [ NEE B 2
Fc} Ao
[T TS
oY
Ref, No : Dsm/asny 8071- @97 } e _";“,;‘”‘ ' 11-08-21
the Reglonal Officey,
up paliution Control Doard,
Kamal Cinema Buildiog,
ftalbway Station Road,
Muzaifarnagar 281001
(S
Subjert: Additional submission in continuation 1o curre ply dated 29-07-21
Sir,

In continuation to our reply dated 79-07-21, we wish o further

1.

Vipit Kurar, the applicant got the effluent water rested @t his own {rom Shrk

submit the below mantioned facts -
On perusing the Annexure- A4 af OAIB/07E (page 3516 of the appiication), i seems that
ram Instinete for

frgustrial Rescarch, Dethi.

The samples coltectod (ram puter drain are ot related Lo our supar mill only. Eifluent frerps e
Shadi {al Distilfery and Chemical Works passes through the saose auter drain,

Aceording Lo the painit no. 50, L5, 16 217 of observations of joint Inspertion Repnn {paue

no.15, 16 & 17 of Joint Inspection Repartd, it is clear That sugar mill was ahoring ty the

prescribed porms.

irom Borewell located inside pur unit, 85 coliectod by the

The anatysis of grovndealer sample
canforming to appliicable norms

joint inspection team, shows that the water was absolutely
Tor dzinking waior 5 Staadards, (point no. 26 of nbseryaions o Joint Inspection Report]

vinit Kumar, the apphicant is trying to pratige ene Uit for hic oo personal pains,
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Thanking you, N A
zl 1 ,; N
Your Faithfully ; 3 T
o
For DSM Sugar Mansurpur A g7 Y
. R S SR
{unit of Dhampur Sugar Mills Ltd.) E’;\/ﬁ T v
(l} R ge ® Tat7 far-¥t O
\ L‘-, _,/ e yamt

\ M

{Authorized Slgnatory)

{.C 1o

1} Sh. N.K Chauhan, Chief Environrent Officer {Circle -1}, UPPCB, T.C 17 vV, Vibhuti Khandd,
Gomti Nagar, Lucknow 226 010 (U},

2) Member Secretary, CPCB, Parivesh Bhawan, East Arjun Hagar, Dethi- 110037,

Ci e LESRBUTERA3PLC0005 1)

Regd Ofiee - i S bl Lt Dhampur, M3y sk, Bpror JPL Fia Code- 244 761
Branch Oifey - FE25, Yoy Ehend, Gt Hagor, tusknsw 324010000 B 91 52323034
Pate 3 Dhomouo, 2 Mansurpur, 3 Aseeal, 4 Bojpinn 5. 8reaany
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Mewceon Comsuifanis & Laborafories

JﬁSw‘NZ
An 150 'f?ﬁﬂl 2015 150 14001 ; 2015, 150 45000 - 2018 Cortilted Laboratory '
NABL ISONEC 17025 - 2007 ¢ l‘eshng. Cert. No. TC-3526) Accreditnted Laboratory
Recogrised by MOEFCC o

[B1s] ml“ 190"43;?0'
. - . e e e aaa Rrg wNe, R1IMITISY
Website : www.newroniab in T

/ T TEST CERTIFICATE

r
y .
H

S
. i
Pags 1 OF

DATE OF REPC}RF 1552021

o E STACK EMISSION MONITORING AND ANALYSIS REPORT

TEST REPORT NO: NCUDSMSMI1205/11120501/37

Namu And‘ﬂddress Of Customer l "DSM SUGAR MANSURPUR, T T T T
‘\ ! ; ‘ (A UNIT OF DHAMPUR SUGAR MILLS LTD.}, MUZAFFARNAGAR,U.P,, INDIA :
"""" T }i R ‘ ST SAMPLING DETAIL . R gl
na!ysls Start Date 12.05-2021 Analysis End Date . 15-05-2021 ! !
Dajo Of Sampung 11-05-2021 Sampling Done By . NCL i,
Sampllng Frokocol AS PER CPCB GUIDEUNES“ 'll)uratinn Of Sampling : 30 MINUTES it
Equ|pmant,Used Vayubodhan Stack Sémp!er V581 (S.lNo. 1 324-DTCO7, . . E,
4 i | ) .
& | |
Co ,w‘ DETAILS OF STACK
Stack Attathed To BOILER
Capal'.:lty J o 100 TPH
Typo Of Fyjel Used BAGASSE -
Quanmyqt Fuel Used’ 44.0 TonHr } 1
Stack Helght Above The 60,0 Mir Stack Dia At The Top 3000 mm
4 Ground !el'.ral : ' SR
: Atlat:llad A’PCS ESP Malerlal Of Construction RCC
; ) “ i i Hormal Operatlon Schedute 24 Wrs
‘ o P PHYS!CAL. OBSERVATIONS N
AmhlnntTampemlurey 31°C B Flus Gas Temperatura 124°C 1 i:
Vuloc!tg (?f Flud Gusos 7.3 Mie/Sec ‘ o Sampllng Flow Rate For PM 200 LPM b
Sampltnq Flow Rale For Gasas 220LPM ‘ antlty of Emlsslon Disrharged 1B5E58. 2emifhr
: ‘ 1i ' " TEST RESULT }
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3T t,arbon Fianoxide (G0) , "% by Vol i§:13270 TR E"'/a"'ii;’\}'a‘li}'r}‘i'é;“
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fEST REPORT HO: NCUDSMﬁM”ZOSf‘”120501!33 oo DATEOFR[::}:’Gﬁ"T ERESeITT T T T cm T
“lame And Fddress 'Of Custcmer T VDS SUGAR WMANBURPUR, T ST T o
{ {A UNIT OF DHAMPUR SUGAR MILLS LTD.}, ,MUZAFFARNAGAR.U‘P., INDIA

i
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: SAMPLING DETAIL '
Anaiysls Sta-gf Date 12.08-2021 Analysis End Oata 15.06-2021
Date OF Sam;%ling 11-05-2021 Samipling Danae By’ NGL
Sampling Protocal AS PER CPCB GUIDELINES Duration QF Sampling 30 RNUTES
@ Exquipment Ulsed vayubodhan Stack Sampler VSS1 (5N, 1 321-DTC-CT),
DETAILS OF STACK
Stack Attached To BOILER
Capacity 90 TPH
Type OF Fua’l tUsed BAGASSE |
Quantity Of Fuel Used 420 TorfHr.
Stack Helght Above The 50,0 Mtr Stack Dia At The Top 3000 mm
Ground level o
Attached APCS £sy fateriat OF Construction RCC
: I . Normal Operation Sehedule 24 His
o ’ mwszcm. OBSERVATIONS o
Ambient ’!e’mperﬁture ‘ 31°C : 'Flue Gas Temperature 12670 ]
Velocity (}EIFIUP Gases "{'._S‘MIHSec o : Sampling Flow ‘Rate Far SPM 20.0 LPM ; .
Sampling Elow Rate For Gases 2.3 1LPM’ S , Guantity Of Emission Drschargad 1GO785m : }
| l o - TFST RESULT : [
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i (A UNIT OF DHAMPUR SUGAR MILLS LTD), ,MUZAFFARNAGAR,U.P., IHTHA

‘ !
H i
i TN

l SAMPLING DETAILS S
Analysis Staft Date 12-05-2021 Analysis End Date 17-05-2021 i
Date of Sampling 12-05-2021 ' Sampling 1D No. 120501/41/2021-2022
Time of Sampling 12:20
Sampling Done By CUSTOMER
Sampling Localion ETP QUTLET
é Sampling Description EFFLUENT WATER AFTER TREATMENT
Sampling Protocol 15:3025(Pait-l) Sampling Quantity TWO Lt
Packing Condition Sealed Packed In Glass Bottle
TEST RESULT
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EFFLUENT WATER ANALYSISREPORT

I (A UNIT OF DHAMPUR SUGAR MILLS 1.TD.} , ,MUZAFFARNAGAR,U.P,, iNDIA

i

’ |
r— "“‘”——'__“'.'""‘ e N - e — :?;AME){_i N“é‘ijE-f‘mﬁs‘ e et i~ v & 0w 8¢ aam—mmn e e e s s b e AT
Analysis Start Date 12-05-2021 Analysis End Date 15-05-2021

N

RERL)

Date QI'Sam_pling 12-05-2021 Sampling 1D Ro. 120501 M40/2021-2022
Time of Sampling 11:30

Sampling Done By NOL

Sampling Location ETP INLET

Sampling Description EFFLUENT WATER BEFORE TREATMENT

Sampling Protoeol 18:3025(Part-l) Sampling Quantity TWaQ LE
Packing Condition Seaied - Packed In Glass Bollle
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; TEST REPDRT NO NCLDSMMIT311:038122/03- 2021 DATE OF REFPORT - 27-03-2021

Name And Address 0f Customer DSK SUGAR MANSURPUR.

{A UNIT OF DHAMPUR SUGAR MILLS LTD.

INDIA
SAMPLING DETAILS
Anaiyéis Start Date 20-03-2021 Anzalysis End Dale
Date of Moniicrmg 20-03-2021 Monitoving Done By

: Equapment Uzed SL-4010
‘- ponitoring Duration ;10 MINUTES
ring  NEAR MILLING AREA

i Manitating 11 200
~Calogory Of Asea. DL STRIAL AREA
Sampﬁng Plotmoi CPLB method - PCLSI{}G&K){)C}»M
OBSERYATIONS
OiwervatmnNu [ a3 a5 e T

726 . 718 | 705 702 T

Rcadmg dEE(A) .
g © . TEST RESULT

CResult Arnbient
I & K]
L Maxmmm 732
3 "g'ﬁ.t|111111um 76.2
%

Cleqddir) 72.1
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SAMPLING DETAILS
Ana}yans Sta r&Uate L 20-03-2021 Analysis End Date 20.078-7021
Date of Momtoung L2003-2021 Moniloring Dore By e

SL-4010
10 MINUTES
Production Aren
jl?'ﬂm' .
*» ~INDUSTRIAL AREA - |
JCPCB meihod PCL“%/(}bIZODL} 01
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l {GPBBIFantorles Act)
e | Leq dB(A) |
e AT ] S
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o 20:03-2021 Analysis End Date 20.03-2021
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Mun‘toring Duration 10 MINUTES
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1h30. - : ?
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‘ . Dhampur Sugar Mills Limited
Ref No :psm M5/ P Unit : Mansurpur - 251203
Date 17% Ng / b / ROCESS/UPPCB/ /6' Eg FQ": Villege : Khanupur, Tehsil ; Khatauli
vemoer, 2021/?’0 e ) 2.7 Distt. : Muzaffoenager U, £
Tel : +91-1396 252238, Fax : 252170
E-meil: dsmmensurpur@dhampur.com
The Regional Officer website : www.dhompur.com
r
U.P Pallution Control Board,
House No. 6 B, New Mandi,
Muzaffarnagar — 251 001 {U.P)
Ref.: Reply to Joint Inspection Report of UPPCE & CPCB held on 09-03-21 at DSM Sugar
Mansurpur, Dist, Muzaffarnagar & regarding current status of the compliance as shown
S 1o the joint inspection team on dated 20.09.2021 & 17.11.2021.
AN
e Dear.Sir,
,f/x ’ - “
e Please referto our reply letter no. DSM/MSM/808-10 on dated 29/07/2021.
- .
\.\ .
In this regard, we'are submitting current status of the recommendations mentioned in the repar,
o \ ) .
;which are as under >, ‘
SN | | |
i iNo’. 1. The unit shall dismantte all the pipelines / openings from the boundary wall of the
P units towards the outside drain surrounding the mill.

: N b
i \
i LY
kY

Y .
The pipelines:/ openings, mentioned in the recommendations are actually drains
of domesti€ water and general toilets being used by farmers. With regard to the
effluént of sugar mill; we would like to mention that we have only single outlet

~

/-'ﬁoint {MS pipeline) from our»sugarmiilthroulghwhich effluent is being transferred

/,/ to the sugpar‘.miil’"sﬂ"c"rP.: :

i H i

| Statusds on 20.09:2021 - This work is under progress & estimated completion date 10/10/2021.
i (3 v :
i 4 -~ {

; Status as on %7.11.2021 = The work is completed & photograpi}s attached as annexure 1.
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dhampur

Dhampur Sugur Mills Limited
Unif : Mansurpur - 251203

Villege : Khoaupur, Tehsil : Khotayli

Dist. : Muzeffarnegar U, £
Tel : +91-1396 252238, Fox: 252170

E-maif : dsmmansurpur@dhampuz.com
websile : www.dhampyr.com

The unit shall optimize the rotation speed of oil & skimmer for proper removal of

floating oil & grease from effluent.

The unit shall regulatethe rotation speed of oil & skimmer for proper removal of
floating oil & grease from effluent. This work shall be completed before the start

of the next crushing operatlon which will start in the first week of Oct-21.

/ Status as on:20.09.2021 -We have installed vanable frequency drive (VFDJ for control the rpm.

Status as on 17.11,2021- Oil skimmer taken in line after regulatmg the rotation. Photographs

as Annexure{attached

\;\ X
\ :
The umt shall stop discharge /seepage of untreated / partlally treated effluent in

the surroundmg drain as well 3s in Gram Sabha Pond.

itis submstted that we strictly follow the guidelines of CPCB / UPPCB with regard
to discharge of effluent from‘sugar mill. Whatsoever, effluent is discharged, it is
used inthe lrngatzon fields as per norms. However, we would like to mention that
a distillery is Iocated adjacent to our sugar mill {having commen boundary with
the sugar mlll) Whatsoever, discharge / seepage is found, it comes from the
dnstlilery as there is a common drain for sugar mill as well as distillery for the last
~“many- decades. We have-already-requested the management of. distillery to
" follow ZLD no'r"iﬁs, 50 that we may-not be entangled and blamed for any such

:,_/' activity.

The unit shall maintain the MLSS value & MLVSS / MLSS ratio in the aeration tank

’for proper microbial activity to reduce the organic load in the effluent, The unit
/ " shall analyze samples from aeratlon tank perlodlcally to analyze the MLVSS / MLSS

,e‘
P

/ Ratio, o

.
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Dhampur Sugar Mills Limited
Unit : Mansurpur - 251203

Village : Khanupur, Tehsif : Khatouli
Disi. : Muzoffornagar U. P

Tel : +91-1396 252238, Fax: 232170

E-mail : dsmmansurpur@dhampur.com
websile : vww.dhampur.com

eply = We have installed Effluent Treatment Plant of a capacity of 1600 KLPD to treat the.
- ‘factory effiuent. Working of our effluent treatment plant was found to be
satisfactory during season. During the analysis of samples drawn from our ETP by
M/s Newcon Consultants and Laboratories, Ghaziabad (recognized/ accredited by
the department), the parameters of treated effluent were found as per standard
laid down by Pollution Board. We have contracted M/S Newcon Consultants and
Laboratories, Ghaziabad, recognized by UPPCB to analyze our treated effluent.
! They draw the sample themselves of treated effluent during season and analyze
ﬁ b on a regular basis. All the equipment’s of ETP are in operational condition i.e. Bar
/*""‘ o "~ screen chamber, Ol & Gréase- trap, Chemical mixing tank, Equalizatlion Tank,
s \ Primary Clarifier, Aeration Tank, Secondary Clarifier, sludge drying beds, sludge
/ " filter press and seepage proof lagoon for treated water of 10000 m3 capacity. The
LN territory treatment units viz, dual media filter and activated carbon filter has also
ot peen installed to meet out the treated water norms as per standards laid down by
poliution Board. We are also upgrading our system for more recycling of treated
. efflu‘?’%n‘t & reduce the effluent generation. We will complete the work before start
| ‘ of the E‘ru\shing season 2021-22. {ie. by October 2021)

Further, we.would alsolike to clarify that the Gram Sabha pond is connected with
, the drain which:is coming from the village as'well as from Sir Shadi Lal distillery

i : -which is adjacent to our unit. It has no linkage with the Sugar mill.

"\ )

- Statusason 17.11.2021- MLSS-Q'Main-tained;?h.otbgra phs as'Annexure Ill attached.

1 e

i . Jj;"".

13

o y
= 0.4 - /"The unitshall maj_gj:ain,&-limit;'itS'crushing-operatﬁion as per the consented capacity
i \ /- of 7000 TCD

! N o | E
| epg!y’_.,'-' - Average crush rate of season 2020-21 is 6843 MT/day. Which is under consented
ff' 3 | Lir’nit. RT 8C of season 2020-21 attached annexurie as V.
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dﬁompur |

Dhampur Sugar Mills Limited :
Unit ; Mansurpur - 251203
Village : Khanupuz, Tehsil : Khatauli :
DisH. : Muzafternagor U: P

Tel: #91.3396 252238, Fox:232170

E-mail : dsmmansurpur@dhampur.com

websile : www.dhampur.com

The unit shall establish an isolated area / spot with well concfreted surface,
covered sealing and proper fencing exclusively for the storage of scrap, empty

drum of hazardous waste chemicals in the premises.

~ Wehave already initiated the work to maintain such area and will complete before
start of the crushing season 2021-22.

Status as on 20,09.2021 - We have modified anindoor game hall {near Boiler) in hazardous waste

storage:area;

/ﬁw The work is coﬁjp_!e,ted-& its annexure V attached.
VAR :
s - No.7- N The unit shall install flow meter to measure amount of treated effluent used for
- ‘i{gigation purpose.
, ™
i Reply - We v\vi‘l\l install the required flow meter to measure amount of treated effluent
;i used forjrrigation before start of the crushing season 2021-22. { ie. by October
gs\ 2021} '
RS _ _
[ Status ason 20.09.2021 - Wo{k completed.
\ \
' . : :\\ .
Statys as on 17.11.2021- Flow.meter taken in line. Annexure VI.
‘ X‘l ./"W
. : l // "
S e
g . P T L o :
i No%.s- S Th.e umt/sﬁhall‘ maintain the proper docum.ent-wq.,t. the scrap and waste which is
[ / be:ng/,‘h’z‘mdover to the third party for the disposal ‘and follow the specific
P ‘E 7 conditions of authorization under the provision o‘if hazardous and other wastes
f - ‘V }Management &-transtUHdary-movemen,t) ru’les‘? 2016 for the storage & disposal
ot /-of hazardouswaste, o
| | /,:’- T
! , A o
f -
E . f{l ,// 7
. ‘;"; ‘
! ‘// ,/
;f // /
{ ! e g s
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dhompur

Dhampur Sugoer Mills Ltmnled,‘

Unid: Mamurpur S251203.
i l’age + Khanupys, Tehsil - Khatouli -

Distt. - Muzaﬂumagoru P
Tol 2 f?l 1354252238, Foc; 252170

' Emm'l dsmmnsurpur@dhampurcm
“ebstte 1+ www.dhompur.com

Reply~ . We have. an agreement with; M/s* Bharat Oii and Waste Management Ltd

o {BOWML), having its registered and corporate office at 11, 'LGF, Community

: ‘Cemer. £ast of Kailash, New Delhi 110065 for the dusposal of hazardous and other

. ‘wastes. We have proper record of hazardcus waste. We are enclosing herewith

‘the coples of Form 5,10 & ership certificate {M/s. Bharat ‘Ditand Waste

- Management Ltd. Yas. anné, re-ViIl. However; if required, ‘we’shall modify the,
==+ pattem of record keeping as per ‘directions/ guidelines, if any.

' The:";un’it shal{ maintaln the: acaustic -enclosures.to. operate pump in the unit
prermses to reduce the nmse pollution .

”?We have: 3, contract with M/S Hewcon Consuitants and Laboratories; Ghazlabad,
re:ogmzed by UPPCBto analyze noise level in, factcry premises. They check noise :
Ievel on'a reguiar basis durmg spason.: We are enclosing herewith. the topy of

nche ieval report on dated 20*03 2021 as annexure vm kS

We a!so assure that the: sugar mlllfoi!ow‘s all thi norms laid down by the concemed
po!lutum control board and shatﬂexpedne alithe dnrectlons within stlpufated time.-
Hope you will find the same.in arder.

Thankmg you, ! Iy

‘ ‘ Ycursfaithful[y,
T for BSM Sugar Mansurpur-—-

) Chief Envlronmem Ofﬂcer {Circle -1l), uppes, T c12 v, V’bhuti Kh
“Nagar, Lutknow 226 010{U.P) " and, Gomt|
2 Member Secretary, €PCB, Par lvesh Bhawan, East Arjun Nagar, Delhi- 110032
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Final Manufacturing Repart far the season.2020-2021

Hﬁzﬁaffaijiégai' .

Dlvision ¢
Khataull -

‘Rapge

(Rule 83)

:+5/18

Reglstration no. of Factory
. DEFCO - REMELT

Clarification Process

Nome and Address of the Factory'+. DSM SUGAR MANSURPUR DISTT. MUZAFFAR NAGAR

- Particulars Season 20-21 Season 19-20
Time Account: . ‘
pate of start - 29/10/2020 At 4,00 PM 01/11/2019 At $1.00 AM
Date of finish 27/05/2021 At 6.00 AM 19/06/2020 At 2.00 AM
Gross season | 211 Bl
Duration of seasori days (net) 220.91 . 23593
Tota! hre. Actual crushing 486010 5190.35
Total hrs Jost 193.90 344.65
|Cane shortage 19.77 13.53
zes ' |Mechanizal 69.35 86.25
. |Boller & Turbine 0.33 0-5932
" {Miscellaneous 27.13 24. 2o
|General cleaning 49.03 ‘25;; o
Electrical ' 9.53 6.
.~ |Instrumant , 5.97 3.33
-~ |cane Grover strike/Weather 12.78 164,33
- |Process - - 0.00 0.00
2. *'[cane Crushed, (Qtls) o0 0.0
: te-cane! : 8
ggtg 2??&‘”3 : 9426226.12 10207079.44
Out Center cane - 5024941.23 |5479005.69
Rall canz 0.66- 0.00
* |Gttier than Rail cane 0.00 0.00 it
Tota! o | 1445116735 15686085.13
Moist Stigar Melted (QUs) 7318.00 20231.00
3 |Julce & added water N ‘
Average gross mixed juice percent-cane 119.50 1172.33
Correction percent mixed juice " 0.49 0.50
. correction percent Raw sugar . 0.00 0.00
P Average net mixed Juice percent @ne 118.90 116,74
Total net mixed juice obtained(Qls) 17182233.34 18312586.08
Average added water percent cane 47.57 46.18
4 |Sugar o
 |Total nc of sugar bags. 3288060.00 '3576008.00
No of bags {50 Kg.) . .0,00 7 0.00
No of bags (100 Kg.) ; 0.00 0.00
Total Quanut\/ (Qﬂ§) 7 . *1644030.00 *¥31788004.00
Sugar in process ; if any {qtls) . 0.00 0.00
Total sugar made (Cane+Reprocess) Qtls . 1644030.00 ‘1788‘004 00
sugar made from Mansurpur Prev season BISS reprocess (Q 2506.54 . . 3876 Db
|Sugar made from Mansurpur Maist sug melting (Qtls.} 7093.46 19421.00
|5ugar from Dhampur BISS melting(Qtls.) 0.00 1513 00
Sugar from Meergan] BISS reprocass{Q) 0.00 0 OEJ
{5ugar from Rajpura BISS reprocess (Q) 0.00 0.00
Total net sugar made {Cane) QUs L 1634430.00 1753%94'00
¥ This Includes 4480 qtls. brown sugar above 0.0 pel. -
*# This Includes 3438 qtis. brown sugar above 90,0 pol,
H ‘ H
P s
i S LD

CSCain

TRUECOPY




175 olasses o eyt
> ?mi molasses ort et (Qils) ST
Tiaolasses I pocess il 3oy {e7is) : nfdi’. 45

Tofal mOAASES produend {Cones REpFO2ess) SIS

Mol made frm Maneusephur Pirs (0asr BISS ’W (Qaisy 101 193
Molasses made froen VAnrRUTES ot By r—xm (@) 2-.33”0:}
oksgsos trom Dhamput R1SS rmetting(QHls.) 8.0
Molasses Trom Moergang BISS rejrocess (?) ggg ,
Iniasscs from Rajpura BISS reprocess (Q S 26065200
Toia not mnlasscjs produced (eane) QUS 672065.00 7eaesT.00

-6 {Recovery L C o o

Rvorage focovery of Sugar pescent cane 11.31. 1‘1 ‘3.?
Average P:cduc‘lm of fingl motasses % c2n2: 4.65 ‘ ;_j' -
fverage rocovery of sugat percent Raw sugar 0.0 0.0
Average production.of final molasses 5 Raw wgar 0.60 0.00

5 |saoscen percent cone 28.07 1885
Filler cake percent cane 4.27 3.97

8 [Storeused:- -
e Firowood percent cane 0.004 0.004
15= |caustic Soda Kg per 100 (Qifs) of Cane 0.495 0.425
Biotide Ko per 100 (st) of cane 0.064 $.052
ig:;sghan; adid Kg per 100 (Qls) of cane 0.432 0.2

cants i~

. gils Initers per 100 q:is Lang 0.158 0.160
|Greases kilogram per 100 qtis. Cane 0.005 0.011
|Ume percent:-cane” 0,066 0.082
Limc stone percent cane Nil t‘:‘l -
Sulphur percent:cane Nl -

9. [Analysis v il
- {Cane- . -
| Sugark 13.36 13.29

|Primiary juice Sugardh 13.06 13.68
i Bric%h 16.00 15.60
| | Punty 19,27 18.56
‘Brinss iggg 10,88
Lastijuice .' Psl:,r;g% B1.35 Slgg;

ST B . Brix%h 0.71 0.78
- Lo Purity Lot LLL
‘ ,Q_aanEdJUim. - Sugar¥ 70.36 70‘.7'?

B R - 1Brix% 10.84 10.8
13.15 Ny
|Fiter press fuice 82.39 o
. . 0.00 81.84

000 0.c0
0.00 0.00
0.00

TRUE%OPY




Mt il

e SRS

Particulars 5 n

|- Season20:21__|

“Sdason 15-20

Raw Syrup Sugarts 54.66 54,78
Drtx¥ *65.08 6632
S Purity £3.99 82.60
Sulphured syrup. Sugarh
: B{ii:}’a
5 Purity
 {Masseculte Raw  Brixd 92.05 92.39
- ‘ Purity- 88.81 88.47
B Brix% 92.60 93,20
Purity 74.31 7417
C Brix%% 58.61 98,60
Purity 54.83 53.66
Bl Brix% 95.64 95.49
Purity 60.99 59.60
Ref  Brix% 91.20 91.53
------- Purity 98.66 98.67
Al Brisdt
R Purity
- Molasses ;- ‘
C A ‘Heavy Brix% 79.61 79.58
1 | ‘Purity 74.91. 74.81
.. A& lght Brix% 69.93 76.23
- | . Purity 83.71 77.42
1B Heawy Brix% 84,80 858
L | - Purity 52.78 52.59
181 Heavy Brix% 84.52 86.17
i Purity 48,31 44,49
B o Light Brix% 79.82 83.01
IR T Puirity 63.32 64.06
Ref + MOL Brix% 73.34 7235
AR Plrity 6.0 56.49
|sugar:(Averdge) 5
White sugar bagged Sugar% 89.95 99.58
T Molsture%% 6.015 0.025
IRawsugaF ol 0.00 0.00
: Moisture% 0.00 0.00
. - Reducing sugar 0.00 0.00
I Final motasses’ Sugar% 29.33 30.52
' Brix%e 88.53 93.78
Purity 33.13 32,54
Bagasse 'Sugar% ‘161 1,67
1 , Waterdh 51,18 50.20
; Fibre% 46.53 47.32
{Filter cake. - Sugar% 2.15 2.0
Lime Xiln gas. C0% ' )
Boller feed vrater pH -Temperalure 8.74 - {050 e
Temperature of dear julce 109%3{2:5 c 8.82[;8100(?0{:




. .
w:mzﬁ.w;mw—. e

e : oy
S R Season 20-21
[ GETS . particulars - -
[ To[Extractiors | - T 9661
| mil Extraction - | ; ; 96,77 o
* fReduced Mil Extraction ‘ | 07.60 , T
. |Bolling House Extraction : 40.45 90.83
- +{Reduced Balling:House Extraction j | 04,63 . 8452
-{Over All Extraction : | 87.53 87.86
~ {Reduced Over All Extraction ' . ,. S
11 Sugar Balance on Cane : | ,'
|Sugar In cane ' 13.36 13.29
- {Sugar In Mixed Julce : . 12,91 1281
-~ {Sugar in Bagasse | - 0.45 0.48
‘|8ugar in Filter Cake ; 0.09 0.08
- {Sugar in Final Molasses ' 1,36 1.36
-[Sugarin Sugars' o . : 11.2¢
Sugar Undetermined : 1.31 '11'.24
Tollosses ' ! 0.15 0.13
_ . | 'i | | 2.05 2.05

- Lhereby declare that the fi rgures l .
) given fn l:hls elum are oo
. Dést of my kn owl edge an d belief r are mp!ete and true to the

| Dae05.06.2021 "
* 7 Signature of the
Person authorised,

H
§
»
o

f‘—:"f
”\,b.}i
*




ADDITIONAL INFORMATION

2026201
Particy —— ; ‘ —_—
" Culars - Season 2020-21 Season 2012.20
Redixced 1% Edracion ' 551 G233 -
j==Wri 5573
filing House Edrection o ==
Redtxad Boﬁ-g Hotse Extraction e '
| .02 .33
5 |Over All Extraction | Eszg mga.%‘-;
6 . {Redmed Oves Al Edraction ’
2o Reo - : : £§7.29
b){Desr ?;ﬁ badpet
% Uncited gice lost % e 2561 2545
8 Wﬁaiptmyofﬁrell-ﬁasses 33, 2415
9 |AcoesVister % Fibre 35420 BIR
10 Added Viater Bdrect=d in MBc Tuice % 7045 £7.00
added weter
11 . jCrushing Rate 24 hrs, ‘
= Induding stoppages 68624.45 6801555
7 |Exciuding stoppzges 7135231 prasAR-r
12 |Crishing Rate 22 hrs.
Hindhwiing WQ% £2945.75 EE158
: Exritading stnppags £5415.45 oo
13 ERQV. _
a) mmfmr{ m : . 96-% 97 -
b)|Last Mal juice / Primery juice 7673 77E4
14 [Hours Jost % Aveiizble hours 3.6 823
15 |Cerifiation Effidency 657 755
16 |Pmiydop
a)|Primery juice to Mix juicz 167 15
b){At4ess. To A- Hezvy 13.50 1365
c}|B-Mass. To B- Heavy 2153 Epppe
)| C-ass. To Finzl mol. 2170 2117
17 (PuityRise : _
" gH{Mix iice to dezr juice 1.03 0.9%
b)|Cezr juice to Raws - Symp 158 075
48 |3=va Ratio &.49 85.22




srade wise Sugar Production ;-

- . Season 2020- 2021 : ; Season 2019-2020
Grade | Quantity % Grade Quantity Y
Leasspmpwen g " bt 70
FLLopenB o 0.00 TR0 Gape) B .00 6.00
Li(Super)T | 784060.00 | 4769 L1 (Super)-T |  739115.00 41.34
{1 (Super}I | 5319000 | 3.24 LI (Super)-H |  13370.00 0.75
L (Super)-1 0.00 0.00 L (Super)-I - 0.00 - 0.00
L (Super )-IX 0,00 0.00 L (Super )-1I .00 0.00
M(supen)I | 716560.00 4359 M (Super)-I 885015.00 49.50 N
M (Super)-1I 46070.00 2.80 M (Super)-I 15690.00 0.88 =
S (S.up_er) -1 37050.00 2.25 S (Super)-I 122450.00 6.85
'S (Super)-IL” 2620.00 0.16 S (Super)-II 8926.00 0.50
1-31 . C0.00 0,00 L-31 0.00 0.00
M3L L 0.0 0.00 M-31 0.00 0.00
531 | 0.00 0.00 531 0.00 0.00
s | 000 0.00 5-30 0.00 0.00
_ MBold | o0.00 - 0,00 M-Bold 0.00 0.00
e BISS | .4480.80 027 BISS 3438.00 0.19
G Total | 1644030.00 100 00 T G.Total | 1788004.00 | 100 00

'Name‘i‘dffMana'gihg Agent:-

Chair.m,éﬁ Sri, Vijay Kumar Goel

Vice Chairmari Sri. Ashok Kumar Goel

- Managing Director ] : Sri. Gautam Goel
Managing Director ‘ o : * Sri. Gaurav Gogl
‘Chief Operating Officer ' - : : Sri, Sandeep Sharma
Vice-President . , ‘ : S¢l. Arvind Kumar Dixit
‘General Manager( Cane ). : - Sri. Baldhari Singh

i ~General: Manager(Engg) ' : Sri. Vishv Deepak Yadav

General, Manager( Finance ) . ‘ Sri. Ajay Gupta
Dy G M (Production) : ‘ Sri-Pawan Sharma

A0y G M (Quality Control) _ | Sri. Abul Hasan

‘ Arvind Kumar Dixi
Dy G M (Qual:ty Control) ' Vice - President "




*










i A anlage Khanupur, Post Ma‘?s:\rgur Muzaffarnaqar-zsl‘lif;‘IZISFUHUP..,.;.( i
B e |||
o s a regxstefé?lzember ofour facility
il Gate No. 672. thl. Kumhhl, Aﬁbﬁrpur Road, NH - 2 Kanpur-Dehat-ZOB'! 01 UP
: o T \ s e,
A 'forisafe, 'Ie“:g' sc1ent1ﬁc Digposal of Hazardou
‘N | 5\ NS ”BOWMUK!3637[19
: : .:. \Ienib'er l " ’;f ’f‘“{ ‘ : .i’
‘ 4 - : S ‘Decembe'r 10,2021 .
== .‘ RN ‘\E'-; /
3 EXP : 2 i ::, il\ [N \i:'-,’ ,"'.:l :__",
| -‘ HANR RS v
) ;One may ver’ify 'éc\tlve membershlp by calhng
e Bharat 011 & Waste Managementltd at
b b e
| 011 -4100 0710-2981 6466 or Eirail ¢ sales@bharatml com ’
R i a
112 _ o
' :lf 7 ,haratou&Wasze Managementud For Bharat Olf & Waste Management'Lfd'
; | j ?}wg:pmﬁgﬂimm Sundor K Kaela 3‘.“.;““,2?',”.2:1 Bk Ko
. B P 122184, lﬂﬂs IGM [Admln&Fln.) P 122.161,189.23% i
r - &Fﬁgéﬂ?#oowd“ . ‘i.ﬂjei@bhamlgilccm g iﬁ:f:sécﬁ:wzdﬁumn '
Authorized Slgnatory '
€ & conditions of agrecment & way be terminaicd by
g ! srminated by BOWML, -
i POH no paymenlofdues/payment L Y OY\_{ML. G
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; | -, information - | _

B’ —ﬁENDER 'S cean;ff,@i‘%fs“-‘\“”ﬁ,N

L e s FORM 10.

45180
u {Seemile 19{1)] STE .3 S- No.: . -
v OR HAZARDOUS § AND OTHER WASTE 4 2t ort -
: MANIFEST F TRENATN A A K
T o ier's Name & Mailing Address - ‘ : N \\(\\{)%\\\(\1\\ (\\)5\ N\Cu i i\s"‘ <
Geup i Q\_\\\) Ot‘}, B
Unciuding Phone No: and ematl) QN = .5\
. Sender’s Aulhonzauon No \ \\\_\ \\3 _\,) S ) o)
18 Manifest Bocument NO \N*‘ \%\OQQ 65 : —
|4 Transporter’s Name & Address. % =3 \\’\* ; -
¢ (lncludmg Phone No. and emall)
15 Type ,df Vehicle
6 Transporter's Registration
7 Vehicle Regis!rauon No.
~18 Rece:ven‘s Name & Mamng Address (l) BHARAT OIL COMPANY {h I\c‘ ok
E-18, Site~lV, Sahibabad Indusiria prafes

(lncludfng.Phone No. and emali)

Ghadabad UP-201010 Tel.: 0120-4.;
e-ma:l ‘sales@bharaloil.com. ’

(u) "BHARAT OlL & WASTE MANAGEMENT LTD
Mayza Mukimpur, Roorkee-Lakshar Road,
. Foorkee - 247664 UK, Tel. :08874207664 |
- e-mail: sdes@hharatoﬂ com '

T HARAT OlL & WASTE MANAGEMENT LTD
Plol# 672, Sikandra Road, NH*2, Kumbhi V:llage

Tehsi Akbarpur, Kanpur Dehat, UPR, Te! 0512~2285290

ermaifisales@bharaloil.com

“lg RecewefsAu!honzalmn No.

(1) i‘usmppce:smmamppcsaoymwcmmsmm Valld up!o 03/08/2023

(i UEPPCB)HO!Gon 8 auszsrxs Valld upto; auuarzoza

quppcmmpwomqumaaowmpua DEHATR01a Valld uplo 3000412023

'

10 Was!e Descnpl!on

s OQQW\(‘@\Q@ (ﬂﬁr’mz(ef
olal Quanlity e
No.ofContaIners : i"_ """" ‘)‘QQ\‘Q el OF MT
. N TS T, vttt rararines Nos }

12 Physica! Form

(80!I6!Sém:-$ol:d/8]ud geiO:!yfl’ arry/Sfuny/Liqwd)

13 .Specia) Handﬁng lnslrucuons &Addmonal

Do not lhrow Drumis from truck, Inca
s8 of leakage/
seapage use Washing soap al point of Ieak to stop lts o

Typed Name&s Rp~

| described ébove by Proper shipping nama

d &re iy & respet
acmrdtngLoapplmblenabc-na}govemmenlregulahe ns.

Month

15 TransporierAcknowIeB?gm Mecemt of Waste
‘ 'rype_d Ngmg & Stamp'; |

Signature ; -




f e

FORM 10
ISseruleig (1)1’/’ X

e —

kY
™y ——

'S-No"

_ {17 ?ccuptefs Name & Mallmg Address
( nctudmg Phone No. and email)

MANIFEST FOR HIAZARDOUS A&DZGTHERWAS\ E

9X7 =

\h.,l

P 27

1 ‘-
He i O
IR e

—_—r
L
:‘Z‘
H ",
o
g
’/

~ 133// -

[27s .
| enden’s\ﬁ.uthoriz’aﬁ_oh' No,

._______h__e_st Dotument Ng.

T wmﬁ%

oéfﬁa

=

4
Tl’anspoﬂer's Name & Address
(lncludmg Phone No. and email)

g1s TVQE dW&hicle |

(Truck / Tanker / Special Vghicle) .

‘. 6 Transpg‘;!efs Registration

_?: Vehicte Registration No,

}ow K/7T§

1 €. %eceiver's Name & Mailing Address

£~
! BHARAT QiLk COMPANY (R
o E-18, Site-1V, Sahibabad lnduslnalAre L : 1%
Ghaziabad, UP-201010 Tel: 0120-41674 8%

e-maik salps@bharaloti cam

(i) BHARAT olL& WASTE MANAGEMENT iLTD
Mauza Mukimpur, Roorkee-Lakshar Road, ‘
Rooprked « 247664 UK Tel. 08874207564
a-mall salcs@bhara!oil com

| ] ‘(i'nclrud'ingrphong No. and email)
: _

J""} .\ ‘

L=

STE MANAGEMENT LTD,

i B OlL & WA
( } g 01«6?2 Sikandra Roadi NH-2, Kumbhi Village.
Tehsil Akbarpur, Kanpur Dehal, UP Tel : 0512-2285255

g-mail: sales@bharalo:l com

"" [Q Rece[versAulhonzat:on No.

{1 iMFrC%hJ'uhadﬂ}?FCnRO}.’h\'ﬂ‘J’uHAZIABADIZD!BVa!ld uplo: 03052023

R[E (1 UEPPCEMOICoN-B-8412018/54 Valid upto: 3110312023

p{H JI‘JFP{B»K"”‘L: C-eh:t{U?F.‘.EhO):ﬁ':’M’hAHFUR DEHATRY1B \'aI'd up!o}ﬁfﬁw!"ilil

ki ‘EiO-Wasle Description

£ T?/C&cﬁﬁr G)\”@G&Pgm,u,g&l"ﬂ

11 Total Quanilly
. No. of Container's

Ty e s -

! @%Pi;ysicéi Form

(Solid/Semi-Solid/Siudg e/OilyMarry/Slurry/Liguid)

i:ga;,«;;pecialj Handling Instructions & Additional -

Do not throw Drums from truck. In case of leakage/

seapage.usaWashm soa at
sy g scap atpeint of leak to stop its

¢ Information
i ZNSURN
[ sENDER'S CERTIFIG:G\\TE X \\

: c‘;':%”fyped Na e&Sia‘FnS [ s

-l hereby dedere. th
ety 7 dedlere. thal the conlenls of the consignment are felly and accursiely

above by preper shipping name and zre cat
egorised packed, m
and lzbelzd, 2nd zre in 2l respacts in proper condition-for transpont b,cfaeacé

.| accoding mapphceb‘enclondgovemmenlreguicms

; Monlh Day Year
'3.5 TranspcrierAcknowledgement ofRece:pIofWas& 9 | ©
,‘?% pedName&Slamp " Signature: | , Year
B e o7
4t Recewers Certificate-for Re Shot " ] -
‘%ﬁolher aste | .5 -;E aﬁioa.:s and L —
- 2% n‘aur~'5: : Year

|




- SE S KT -ba’r’:y"fa'f'm
._.;“' L v h/,s. ‘
' t 19( )] s.No..
¢ ; Isﬂe ule- usa oTH ER WASTE __
; & ;f c A MANIFEST FOR HAZARDO = buﬂ 5080}‘ Hi ” 5 t-hm’r@(
] ‘chcuq ier-s-Name & Maliing Address L ‘ ?_“;nm SuK b Wiy ) u—z,aFF aﬂ'ﬂog O‘J{ |
7 3g‘f(l Eluding hone No and emaii) ‘;;_) ! S
nder'sAumonzahon No ; 5 / 0 5 / 7 [
3 Mamfesl Document No: - ——
) dress
4 Transporlel’s Name &Ad R
Unctudlng Phone No.and ema:!) L
V N cle (TrucleankerI Speclal Vehlcte)
P 5Typaofe| ‘ P
CIE Tmnquﬂer's RegtstIatlon SR
{7 "Vehicle Regxstrahon N - - ‘-‘l,_' G UP 9-1 'T 6146

(I) BHARAT oiL COMPANY (l)
.5 -E-18,8ile-V, Sahibabad Indusid
i ‘Ghaziabad, UP-201010.Tel.: 012

. . Brmaie sales@bharatoli com -
. - " S T D Ta
o ) BHARAT, OlL:& WASTE, MANAGEMENT.LT AT OIL & WASTE! MANAG A
! Mgm%uktmpur, RoorkeevLaksharRoad L ot # 672, Sikandra Road, NH-2, Kurnbhi\fllage, )
" Roorkee .~ 247664 UK[ Tel. 08874207664 .,.TehsdAkbarpur, KanpurDehat, UP, Tel 0512-2255296
e-maik mles@hharalm! comt ¢ ¢y E-malk: sales@bharatox! com -
. 9. Receiver's Aulhorization No. - )mauppca!shazzabad(uppcnnopnmusmmmmmaVaudupto oamsrzuza
- (M UEPPCB&{OICon 5-54120181543 Valld upto; 31p312023:: " | (1)} }0MUPPCBKanpurDehal{UPPCBROYHVAKANPUR DEHATIZ018 Vald ito:30/0412023
10 W’asie Descnphon 1\4\/&-5'4*60711 QXEOVSE »«i'ube; BULB
- [11 Tota! Quantity | IR S
Nc of Contamers :
) ’12’Physicél’Fonﬁ . f-(So!zdiSem:—SohdeiudgelO:Iyl‘l'arry!S!urry!l_qud) '
|- :Do notthrow Druris from tmck. Incase ofleakage/.
| seapage, usa Washmg soap atpomtofleakto stoptls
. i ‘!eakage - .
e7Eby dedara lhal;themnlen!s ofhe oo:;slgn;nent a:e fu and acu_lralel
-degc?abed abbe by proper shipping name and are calegonsed“);ad(ed ma:ke‘;-:l"1
beled, znd are il fespects n pmper condiion fo tra\spm by todd.
. ,“ . ,“_“'. o ‘ o . e P oy . ‘ Month T Day ‘  Year
15: TmnsponerAcimw;[edﬁ{{é‘iwﬁg@@ fwaste | Mont —- =% o) % _‘!.. :
Typed Name &Stam (9 P _ o slalBn | Da)t-. 1. Year - L
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- FORM 6

(See

E-WASTE MANiFEST

rufe 19]-

Occupler'a Name & Mallmg Address
(_Incl,ug!i,ng Phone No. and emarl)

) \3\\\' \\’\Cﬁ-\ LY ‘v-(\ K \\,.

TXVEN \\\/73\6)59&

ok E Sender’sAu&onzabon No: If apphcable

@ Manifest Document No.

' Transporier’s Name & Address’
(inctudlng Phona No.-and emall)

{g Tyﬁa_of\xehi'c[i; :

{_6 Transporers Regis’traﬁon

_____ ‘Vehicle Registration No. -

OIL COM

lndusma.!ArE{:i’, g) 3

): " Recelver's Name'& Malling Address B

(mcludlng Phone No. and email) 0120—4167°24 E Baeéopilwr:? PR

:':. ; - As ~, ;

&I5) BHARAT OIL & WASTE FTANAGEMENT LTD. w%*gfm”' B T, Kumbh! Vilog, - bh-a-ggg,fggm
% Ma_uzaMu!ﬂ:mué4 Rgam;r lﬂ“g;h Road: ‘f:jn“-‘”. - 247664 UK Kanpur Dehat, UP. T8l 0512 a6, £.moitsales@ o |
b Tol, 058742015 -mall;saes /‘/__/..-
; der-30/13 . :
Blg. Roecaiver's Authorization No. if appllcabfe (i)' G-132/1az Of 5‘:“3 V R
i () upPoBHOoz B0/ 1290 ] pouC2iazs ~Gode | Dese._| QY
e 0 Toda | Desc. | QY- Codo Desc. | QY T .|
k1170 Descriplion saea b : . [
| of E-Wasle E-.-\Qv;ﬁh - 9 \L'?} - 1 - ' '

Tt

e

e and Stamp of Sender (Manu actum of Pi

\gacllo Bhntecf Re

bu\hzr/ Dlsmanl}erurﬂayda') Cemﬁcaie for Rece

.
i

S ~:2"

~JCODE|E WASTE TYPE EWASTE TYPE “oDET EWASTE ~PE <552
- Il ’ {TEYH2 {UPS, Lrvecar, Powtr S
: {{gg P:;m:;hom ‘ AEVI [Prialer sigs EQCTD'-; Fiuonuudmdcmuuerwry ‘| CEENS
oo 7 lcordless [sleghones eV [HissIT : o
Czlluluul*pranﬂ @}g P —
Janswerts: {Comsgemerelee ard elecirg : ¢
e wwdelgryfemmzlsfcm BOCHS Tc!zv(:bnnbmduﬂng:;;m:[:gx ' g"?g‘:’vﬂm J‘:',; - BOLCEY
|Fist Panet n:jplm , gggg Em%;‘g gg:&l g}e‘sopgnyj;m Ugt |7 {fCeag wﬁzﬁﬂfv s Emw ggggg
. ¢ IS N
i |Rsldgenatar, - : i BT B
IS [ Wiy Machln
H alrzindtionert e,
Ir mlnllsed
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N _ Copyfnrthagm‘g;%

[See rute, 19 (1)]

/;_T‘::\}%& : S,’No.: 3 g 1 1 8

W . .. WANIFEST EOR H’A;ARDDL{SAN 7 %1 7
1';56"_..0;;@5“5”33*&Mai{ingAddress7 N o [
1 § (including Phone No:and email) o \‘3—% A . ;5 ‘
B T '. LIPS T W .er/' -
St B ST ]O B RO 7%
@ﬁ‘—fwanlreét'-DoGument No.. = . o . C}'/ NO “*m:;;:;r’ TR )
1 ;;1";T-,ahspoﬁgr"'gNarpgé&.Address - . I 5 ‘-P , :
‘gﬁncmdmgﬁhone No..and emall) ‘ . il £
Ak SR — — - T Tanl i=t'Vehicle)
BB TP ot venicle B (I‘ruck:f.T@nker/S'@RWl ')

"{@Transppder'sRegistfatlorj _7 N . o
[T Vehicle Reglstration No, .. .- VP20 T-617. é

Re‘ceiv‘e"rfsgNanie &MallingAddress | o BHARAT}SILS- ?Obf‘\f;f:’?fl\]‘é’uﬂi’
TR fiesivding Phe ndeman: ¢ o .E-18, Site-1V, Sahibabad Indust,..:
1 Gl ing Fhone No. and email) Ghaziabad, UP-201010 Tel.::012)

‘; e-maiiisales@bharatoil.com . o

() BHARAT OIL & WASTE MANAGEMENT LTR, () BHARAT OIL & WASTE MANAGENENT-LTD, .
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REGIONAL OFFICE

UTTAR PRADESH POLLUTION CONTROL BOARD,

MUZAFFARNAGAR
6-B, Nai Mandi, Muzaffarnagar- 251001 (U.P.)

Ref. No. 341/C/S/57/ Shamli/2021  Dated 09.08.21

To

The Chief Environmental Officer (Cricle-3)
U.P. Pollution Control Board,
Lucknow.

Sub: Regarding taking action and for imposition of the

Sir,

environment compensation against M/s Sir
Shadilal Distillery  and Chemical Works,
Mansurpur, Muzaffarpur under Section 33A of the
Water (Prevention and Control of Pollution) Act,
1974 as amended.

This i1s to inform you in respect of the
aforementioned subject that on getting public
complaints against the Industry M/s Sir Shadilal
Distillery and  Chemical Works, Mansurpur,
Muzaffarpur, the survey of the Mansurpur Drain has
been done on 08.08.2021. Inspection Report is
enclosed herewith. As per the inspection report, the
survey of drain constructed near the molasses storage
tank of the Industry M/s D.S.M. Sugar Mansurpur
has been conducted. It has been found in the said
survey conducted that the effluent with spent wash is
filled in the aforesaid drain and from the same, it is
clear that M/s Sir Shadi Lal Distillery and Chemicals
Works, Mansurpur, Muzaffarpur is disposing the

TRU/EQEOPY !



effluent with spent wash in the Mansurpur Drain
through the drain of the sugar unit.

Therefore, taking into consideration the aforesaid
facts, as per the guidelines issued by the Central
Pollution Control Board, it is hereby recommended to
impose environmental compensation against the
Industry M/s Sir Shadilal Distillery and Chemical
Works, Mansurpur, Muzaffarnagar at the rate of Rs.
30,000/- per day from the date of inspection i.e.
08.08.2021 till the rectification pertaining to the
disposal of the polluted effluent is not done and
furthermore, it is also recommended to take action
against the Industry M/s Sir Shadilal Distillery
Chemical Works, Mansurpur, Muzaffarpur as per
rules under the provisions of Section 33(a) of the
Water {Prevention and Control of Pollution) Act, 1974
as amended.

Encl: As above.
Yours faithfully,

sd/-

(ANKIT SINGH )
REGIONAL OFFICER

/TRUE TRANSLATED COPY/




INSPECTION/SURVEY REPORT IN RESPECT OF
THE PUBLIC COMPLAINT RECEIVED AGAINST THE
INDUSTRY M/S SIR SHADILAL DISTILLERY AND
CHEMICAL WORKS, MANSURPUR,
MUZAFFAROPUR.

In respect of the abovementioned subject, the
residents of Village Hussainpur Bopada has given
information on telephone that in the Mansurpur
Drain, polluted effluent is being disposed of by the
Industry M/s Sir Shadilal Distillery Chemical Works,
Mansurpur, Muzaffarpur. On the basis of the
aforesaid information so received, a survey has been
conducted by the undersigned on 08.08.2021 of the
drain constructed near the molasses storage tank in
the complex of the Industry i.e. M/s D.S.M. Sugar
Mansurpur. At present, due to off-season, the said
industry is closed. It has been found in the survey so
conducted that spent wash effluent has been filled up
in the aforesaid drain and from the same, it is clear
~ that the spent wash effluent has been disposed of in
the Mansurpur Drain through the drain of the sugar
unit by the Distillery Unit. At the time of the
inspection, sample of the effluent from the aforesaid
drain has been collected and same has been deposited
in the Regional Office of the Laboratory for analysis.
On analysis of the water sample collected, the
quantity is found as under:-

Water
Sample
collected
site

Colour

pH

CcOD
(mg/1)

TSS
(mg/1)

Drain near
Molasses
Tanks  of
DSM
,Sugar
Mansurpur
Campus

Dark
Brown

4.9

28700

14600
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From the aforesaid analysis it 1s clear that Industry
M/s Sir Shadilal Distillery and Chemical Works,
Mansurpur, Muzaffarpur has disposed the effluent
containing spent wash in the Mansurpur Drain
through the drain constructed near the molasses
storage tank in the complex of the Industry M/s
D.S.M. Suar Mansurpur at the night time.

The photographs taken out at the time of the
inspection are as under:-

Photographs.

Thereafter, sample of the effluent being disposed in
the Mansurpur Drain situated at N.H.58 has been collected
and same has been deposited with the Regional Office of
the Laboratory for analysis. As per the analysis report of
the sample of the collected water so received, the quantity
has been found as under:-

Water - Colour pH COD TSS
Sample (mg/1) (mg/1)
collected
site

Mansurpur | Dark 5.2 18400 9300
Drain  at| Brown
N.H. 58
(Culvert)

The following are the photographs taken at the the of the
collection of the samples:-

Photographs :
TR U%O PY




From the aforesaid analysis, it is clear that the
Industry M/s Sir Shadilal Distillery and Chemicals
Works Mansurpur, Muzaffarpur is bypassing the
untreated effluent in the drain of the sugar mill
complex. This drain meets meets at the Mansurpur
Drain which finally merges at the Kali River West and
the Kali River West is a tributary of Hindon River.

Due to the flow of untreated effluent by the
Industry, an adverse affect in the quality of the water
of the Kali River West is obvious. As such, the
Industry is clearly flouting the norms of the consent
water issued by the State Board.

Public complaints through different sources also
have been received from time to time against the
aforesaid Industry in respect of the disposal of the
untreated effluent.

Taking into consideration the aforesaid facts, it
would be proper to impose environmental
compensation against the Industry M/s Sir Shadilal
Distillery and  Chemical Works, Mansurpur,
Muzaffarnagar in accordance with the guidelines
issued by the Central Pollution Control Board vide
letter bearing No. B 31011/BMW/ 2019/ DMD-1
dated 08.02.2019 at the rate of Rs. 30,000/~ per day
from the date of inspection ie. 08.08.2021 till the
rectification pertaining to the disposal of the polluted
effluent is not done and.also to take action against the
Industry M/s Sir Shadilal Distillery Chemical Works,
Mansurpur, Muzaffarpur in accordance with the rules
under the provisions of Section 33(a) of the Water
(Prevention and Control of Pollution) Act, 1974, as
amended.
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This report is submitted to your goodself for your
perusal and for taking further necessary action in this

regard.
Sd/- Sd- Sd/-
09.08.21 09.08.21
Regional Officer Junior Engineer Asst.
Environmental
Engineer.

/ /True translated copy//
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Category. &

Parameters

Latest Log
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TRUE COPY



Um_s mcmbw _Sz._. _SPZmCEuC_M

r00>._._02m _...Ow .mbzmm.ﬂ._,m_u v_.hz._.ba.mOZ DURING YEAR NONH-NN IN Um_s SUGAR gmeCw_qu

ﬁwwﬁwww .&wﬁv

1sLNo | NAME OF PANCHAYAT | NAME OF TEHSHIL  NAME OF ViKasH  NAME GF PLACE AREAIN | oo os, | GaTa oS, _, _n_vm i
: . KHAND: : . HECT. : LATTITUDE | LONGITUDE
" 1 . |KHERIVIRAN MUZAFFAR NAGAR  |MUZAFFAR NAGAR [SAMSHAN GHAAT 2.000 705 - 29,3995 77.7552
2z |FAIMPUR KHATAULI KHATULI SAMSHAN GHAAT 1.200 690 - 29.38754 77.74703
3 |MANAVWARPUR KHATUL! KHATULI ISAMSHAN GHAAT 6.700 700 - 29.3882 77.74073
4 |PURBALIYAN |KHATULI SHAPUR SAMSHAN GHAAT 10.000 2100 - 29.3575653 | 77.6671927
5 |SARAIRASULPUR KHATUL! KHATULI |MANDIR,MASIEED 5.000 300 - | 29.312689 77.74529 -
6 ISONTA ~ " [KHATULK KHATULI —|scHooL 5.000 850 - | 29333999 | 77.74417933
7 |[KHNUPUR |kHATULI KHATULI MANDIR 3.500 250 - 29355111 | 77.714137
8 [HUSAINPUR BOPARA |KHATULI KHATULI MANDIR 5.000 100 - © 29.362735 77.71437
9 |NARA |MUZAFFAR NAGAR  [MUZAFFAR NAGAR |[SAMSHAN GHAAT 10.000 2100 - 29.404334 | 77.713529
10 |NAWLA KHATULI KHATULI " |SAMSHAN GHAAT 4200 | 1000 ; - 293179222 | 77.6970839 -
11 [NAWILA KHATUL KHATULI HEALTH CENTRE 3.500 750t . 2031588 | 77.68672
12 [Nawia KHATULL |KHATULI >z§>50%_§,. 2.450 350 - 29.3170223 | 77.6874328
13 [ISLAMABAD 1KHATULI KHATUL |POND CORNER 11.750 2100 ;- 29.36634671, | 77.71992003
14 [JARODA _ |MUZAFFAR NAGAR  [KUKRA - KABRISHTAN 3350 [ a0 - 29.40106 77.68546
15 |JARODA ' [MUZAFFAR NAGAR - |KUKRA- RAIEWAY 1.500 500 - 29.39855 77.70071
16 [MOLAHERI IMUZAFFAR NAGAR [KUKRA- _ [SHIV-MANDIR 0.500 | 150 - 29.39215 77.66833
17 [PURA KHATULI [sHAPUR SAMSHAN GHAAT 1500 | 1000 - 29,34699 77.64364
18 |PURA . |KHATULI " {SHAPUR STADIUM 1.350 500 - 29.34284 77.63521
19 |PURA |kHATULT SHAPUR ISHCHOOL . 1.050 250 - 29.34284 77.63521
. 20 |MOGHPUR KHATULI KHATULI | MANDIR SCHOOL 5.000 900 - 29.35945 77.77078
21 |BHATODA KHATULI [kHATULI MANDIR SCHOOL 4,000 600- - 29.37120 717.75762
22 IMANSURPUR KHATUL KHATUL! MANDIR SCHOOL 5.000 900 - 29.37204 77.75718
23 |LACHERA MUZAFFAR'NAGAR  [MUZAFFAR NAGAR - |KABRISHTAN - 10.000 1050 - 29.354648 | 77.716594
| 24" |LACHER |MUZAFFAR NAGAR * |MUZAFFAR NAGAR  |SAMSHAN GHAAT 3.000 500 - 29.354648 .| 77.716594
25 IVAHLNA [MUZAFFAR NAGAR  |MUZAFFAR NAGAR [SAMSHAN GHAAT 2.000 100 ¢ - 29.43058 77.68349
26 [VAHENA MUZAFFAR NAGAR __[MUZAFFAR NAGAR ~ |KABRISHTAN 3.350 120 | - 29,43058 77.68349
- 27 - |DUDHAHERF KHATULL KHATULI ' '|COLLEGE _ 17500 | 1400 ; - | 29.3489895 | 77.7507515
| 28 [DUDHAHERI KHATULI KHATULI SAMSHAN GHAAT 3000 | 250 ' - | 293342745 | 77.7500362
| 29 [NAUNA [KHATULL KHATUL SAMSHAN GHAAT 2500 500 3. - 29.3489895 | 77.7507515
. o ON BANK OF POND T oy
30 .BES a._ac_,._ KHATULI NEAR VILLAGE 3.250 800 ” - 29:359219 wu.qnqwmq.
31 |BEGRAIPUR [KHATULI KHATULI ISAMSHAN GHAAT 2.500 606 & - '29.379174 | 77.658249 -
32 |BAHADRRUR |MUZAFFAR NAGAR | VMIUZAFFAR NAGAR |ON.BANK OF POND 3.500 | 1035 1 . | 29.396603 | 77.704805. |
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Avneeernt 1)

-STACK_BoiIer_Dhampur Sugar Mills_Mansurpur - Live:27/Nov/2021 - 28/
Nov/2021

27-Nov-2021 22:05 72.56
27-Nov-2021 22:10 72.75
27-Nov-2021 22:15 72.75
27-Nov-2021 22:20 -72.75
27-Nov-2021 22:25 72.75
27-Nov-2021 22:30 72.75
27-Nov-202122:35 72.75
27-Nov-2021:22:40 72.75
27-Nov-2021 22:45 72.75
27-Nov-2021 22:50 . 72.75
27-Nov-2021 22:55 72.94
<« 27-Nov-202123:00 72.94°
27-Nov-2021 23:05 72.94
27-Nov-2021 23110 72.94
27-Nov-2021 23:15 72.94
27-Nov-202123:20 72.94
27-Nov-2021 23:25 72.94
27-Nov-2021 23:30 72.94
27-Nov-2021 23:35 72.94
27-Nov-2021 23:40 72,94
27-Nov-2021 23:45 72.94
27-Nov-2021 23:50 73.13
27-Nov-2021 23:55 73.13
28-Nov-2021 00:00 - 73.13'
28-Nov-2021 00:05 73.13
2 28-Nov-2021 00:10 73.13;
28-Nov-2021 00:15 73.31
28-Nov-2021 00:20 73,13
28-Nov-2021 00:25 73.31
28-Nov-202100:30 73.5
28-Nov-2021 00:35 73.5
28-Nov-2021 00:40 73.5
28-Nov-2027 00:45 73.5
28-Nov-2021 00:50 735
28-Nov-2021 00:55 73.69
28-Nov-2021 01:00 73.69'
28-Nov-2021 01:05 73.69
28-Nov-2021 01:10° 73.69
28-Nov-2021 01:15 73.69
28-Nov-2021 01:20 73.69
28-Nov-2021 01:25 73.87
28-Nov-2021 01:30° 73.87"
28-Nov-2021 01:35 74.06

TRUE%’GW



. Timestamp
28-Nov-2021 01:40 74.06

28-Nov-2021 01:45 74.06 -
28-Nov-2021 01:50 73.87
28-Nov-2021 01:55 74.06
28-Nov-2021 02:00 73.87
28-Nov-2021 02:05 74.06
28-Nov-2021 02:10 73.87
28-Nov-2021 0215 73.69
28-Nov-2021 02:20 73.69
28-Nov-2021 02:25 73.69
28-Nov-2021 02:30 73.69
28-Nov-2021 02:35 73.69
28-Nov-2021 02:40 73.5
28-Nov-2021 02:45 73.5
. 28-Nov-2021 02:50 73.5
= 28-Nov-2021 02:55 73.31
28-Nov-2021 03:00 73.31
28-Nov-2021 03:05 73.31
28-Nov-2021 03:10 73.31
28-Nov-2021 03:15 73.31
28-Nov-2021 03:20 73.31
28-Nov-2021 03:25 73.13
28-Nov-2021 03:30 73.13
28-Nov-2021 03:35 73.13
28-Nov-2021 03:40 72.94
28-Nov-2021 03:45 73.13
28-Nov-2021 03:50 72.94
28-Nov-2021 03:55 73.13
© 28-Nov-202104:00 72.94
=7 28-Nov-2021 04:05 73.13
28-Nov-2021 04:10 73.13
28-Nov-2021 04:15 73.31
28-Nov-2021 04:20 73.5
28-Nov-2021 04:25 73.5
28-Nov-2021 04:30 73.5
28-Nov-2021 04:35 73.69
28-Nov-2021 04:40 73.5
28-Nov-2021 04:45 73.69
28-Nov-2021 04:50 73.69
28-Nov-2021 04:35 73.69
28-Nov-2021 05:00 73.69
28-Nov-2021 05:05 73.69
28-Nov-2021 05:10 73.5
28-Nov-2021 05:15 73.69
28-Nov-2021 05:20 73.87
28-Nov-2021 05:25 73.87
28-Nov-2021 05:30 73.87

TRUE COPY



e

AT LT

. Timestamp

28-Nov-2021 05:35
28-Nov-2021 05:40
28-Nov-2021 05:45
28-Nov-2021 05:50
28-Nov-2021 05:55
28-Nov-2021 06:00
28-Nov-2021 06:05
28-Nov-2021 06:10
28-Nov-2021 06:15
28-Nov-2021 06:20
28-Nov-2021 06:25
28-Nov-2021 06:30
28-Nov-2021 06:35
28-Nov-2021 06:40

. 28-Nov-2021 06:45
. 28-Nov-2021 06:50

28-Nov-2021 06:55
28-Nov-2021 07:00
28-Nov-2021 07:05
28-Nov-2021 07:10
28-Nov-2021 07115
28-Nov-2021 07:20
28-Nov-2021 07:25
28-Nov-2021 07:30
28-Nov-2021 07:35
28-Nov-2021 07:40
28-Nov-2021 07:45
28-Nov-2021 07:50
28-Nov-2021 07:55
28-Nov-2021 08:00
28-Nov-2021 08:05
28-Nov-2021 08:10
28-Nov-2021 08:15
28-Nov-2021 08:20
28-Nov-2021 08:25
28-Nov-2021 08:30
28-Nov-2021 08:35
28-Nov-2021 08:40
28-Nov-2021 08:45
28-Nov-2021 08:50
28-Nov-2021 08:55
28-Nov-2021 09:00
28-Nov-2021 09:05
28-Nov-2021 09:10
28-Nov-2021 09:15
28-Nov-2021 09:20
28-Nov-2021 09:25

74.06
74.06
74.06
74,06
74.06
73.87
73.87
73.69
73.87
73.69
73.69
73.5
73.5
73.31
73.31
73.31
7313
73.13
72.94
72.94
73.13
72.94
72.94
72.94
72.94
72.94
72.94
7275
72.94
72.94
72.94
72.94
73.13
73.13
73.31
73.31
73.31
73.5
735
73.5
73.5
73.31
73.5
73.31
73.13
72.94
7294

'ERéE' COPY



s

" “Timestamp

28-Nov-2021 09:30
28-Nov-2021 05:35
28-Nov-2021 09:40
28-Nov-2021 09:45
28-Nov-2021 09:50
28-Nov-2021 09:55
28-Nov-2021 10:00
28-Nov-2021 10:05
28-Nov-202110:10
28-Nov-202110:15
28-Nov-2021 10:20
28-Nov-2021 10:25
28-Nov-2021 10:30
28-Nov-2021 10:35
28-Nov-2021 10:40

- 28-Nov-2021 10:45

28-Nov-2021 10:50
28-Nov-2021 10:55
28-Nov-2021 11:00
28-Nov-2021 11:05
28-Nov-2021 11:10
28-Nov-2021 11:15
28-Nov-2021 11:20
28-Nov-2021 11:25
28-Nov-2021 11:30
28-Nov-2021 11:35
28-Nov-2021 11:40
28-Nov-2021 11:45
28-Nov-2021 11:50

7" 28-Nov-2021 11:55

28-Nov-2021 12:00
28-Nov-2021 12:05
28-Nov-2021 12:10
28-Nov-2021 12:15
28-Nov-2021 12:20
28-Nov-2021 12:25
28-Nov-2021 12:30
28-Nov-2021 12:35
28-Nov-2021 12:40
28-Nov-2021 12:45
28-Nov-2021 12:50
28-Nov-2021 12:55
28-Nov-2021 13:00
28-Nov-2021 13:05
28-Nov-2021 13:10
28-Nov-2021 13:15
28-Nov-2021 13:20

7294 -

72.94
72.94
72.94
72.94
72.94
72.94
72.94
72.94
72.94
72.94
72.94
72.94
72.94
72.94
73.13
73.13
73.5

73.5

73.69
73.69
73.87
74.06
74.06
74.25
74.25
74.25
74.25
74.44
74.44
74.44
74.44
74.25
74.44
74.06
74.25
74.06
73.87
73.69
73.87
73.5

73.5

73.5

73.31
73.31
73.31
73.13

TR%E COPY



o

,‘;"':5'::‘Timestamp s

28-Nov-2021 13:25
28-Nov-2021 13:30
28-Nov-2021 13:35
28-Nov-2021 13:40
28-Nov-2021 13:45
28-Nov-2021 13:50
28-Nov-2021 13:55
28-Nov-2021 14:00
28-Nov-2021 14:05
28-Nov-2021 1410
28-Nov-2021 14:15
28-Nov-2021 14:20
28-Nov-2021 14:25
28-Nov-2021 14:30
28-Nov-2021 14:35

5 28-Nov-2021 14:40

28-Nov-2021 14:45
28-Nov-2021 14:50
28-Nov-2021 14:55
28-Nov-2021 15:00
28-Nov-2021 15:05
28-Nov-2021 15:10
28-Nov-2021 15:15
28-Nov-2021 15:20
28-Nov-2021 15:25
28-Nov-2021 15:30
28-Nov-2021 15:35
28-Nov-2021 15:40
28-Nov-2021 15:45
. 28-Nov-20217 15:50
 28-Nov-2021 15:55
28-Nov-2021 16:00
28-Nov-2021 16:05
28-Nov-2021 16:10
28-Nov-2021 16:15
28-Nov-2021 16:20
28-Nov-2021 16:25
28-Nov-2021 16:30
28-Nov-2021 16:35
28-Nov-2021 16:40
28-Nov-2021 16:45
28-Nov-2021 16:50 .
28-Nov-2021 16:55
28-Nov-2021 17:00
28-Nov-2021 17:05
28-Nov-2021 17:10
28-Nov-2021 17:15

73.31
73.13
73.13
73.13
7313
73.13
72.94
72.94
72.94
72,94
72,94
72.94
72.94
72.94
73.13
73.13
73.13
73.31
73.31
73.31
73.31
73.31
73.31
73.31
73.13
73.31
73.13
73.13
73.31
73.13
73.31
73.31
73.13
73.13
73.31
73.31
73.13
73.31
73.13
73.13
73.13
73.13
73.13
73.13
72.94
72.94
73.13

TRUECOPY



’ Timestamp .
28-Nov-2021 17:20
28-Nov-2021 17:25
28-Nov-2021 17:30
28-Nov-2021 17:35
28-Nov-2021 17:40
28-Nov-2021 17:45
28-Nov-2021 17:50
28-Nov-2021 17:55
28-Nov-2021 18:00
28-Nov-2021 18:05
28-Nov-2021 18:10
28-Nov-2021 18:15
28-Nov-2021 18:20
28-Nov-2021 18:25
28-Nov-2021 18:30
28-Nov-2021 18:35
28-Nov-2021 18:40
28-Nov-2021 18:45
28-Nov-2021 18:50
28-Nov-2021 18:55
28-Nov-2021 19:00
28-Nov-2021 19:05
28-Nov-2021 19:10
28-Nov-2021 19:15
28-Nov-2021 19:20
28-Nov-2021 19:25
28-Nov-2021 19:30
28-Nov-2021 19:35
28-Nov-2021 19:40

Z28-Nov-2021 19:50
28-Nov-2021 19:55
28-Nov-2021 20:00
28-Nov-2021 20:05
28-Nov-2021 20:10
28-Nov-2021 20:15
28-Nov-2021 20:20
28-Nov-2021 20:25
28-Nov-2021 20:30
28-Nov-2021 20:35
28-Nov-2021 20:40
28-Nov-2021 20:45
28-Nov-2021 20:50
28-Nov-2021 20:55
28-Nov-2021 21:00
28-Nov-2021 21:.05
28-Nov-2021 21:10

73.13
72.94
72.94
72.94
72.94
72.94
73.13
72.94
73.13
73.13
73.13
73.13
73.13
73.13
73.31
73.31
73.31
73.31
73.5

73.5

73.5

73.5

73.5

73.5

73.69
73.69
73.69
73.69

73.69:

73.87
73.87
73.69
73.87
73.87

73.87

74.06
74.06
74.06
74.06
74.06

74.06°

74.06
74.25
74.06
74.06
74.06
74.06

SPM(mg/Nm3)

TUE Copy



- Timestamp ©
28-Nov-2021 21:15
28-Nov-2021 21:20
28-Nov-2021 21:25
28-Nov-2021 21:30
28-Nov-2021 21:35
28-Nov-2021 21:40
28-Nov-2021 21:45
28-Nov-2021 21:50
28-Nov-2021 21:55

74.06
74.06
73.87
74.06
73.87
73.87
73.87
73.69
73.69

TROE COPY



.STACK1_Boiier_Dhampur Sugar Mills_Mansurpur - Live:27/Nov/2021 - 28/
Nov/2021

Timeétamp

27-Nov-2021 22:00
27-Nov-2021 22:05 79.5

27-Nov-2021 22:10 79.12
27-Nov-2021 22:15 79.12
27-Nov-2021 22:20 78.94
27-Nov-2021 22:25 78.75
27-Nov-2021 22:30 78.75
27-Nov-2021 22:35 78.56
27-Nov-2021 22:40 78.19
27-Nov-202122:45 78.19
27-Nov-2021 22:50 78.19
27-Nov-2021 22:55 78.56

= 57-Nov-2021 23:00 78.75

27-Nov-2021 23:.05 78.75
27-Nov-202123:10 79.12
27-Nov-2021 23:15  79.31
27-Nov-202123:20 79.5
27-Nov-2021 23:25 79.88
27-Nov-2021 23:30 79.88
27-Nov-2021 23:35 80.25
27-Nov-2021 23:40 80.25
27-Nov-2021 23:45 80.06
27-Nov-2021 23:50 80.06
27-Nov-2021 23:55 80.06
28-Nov-2021 00:00 80.44
28-N0v-202‘! 00:05 80.44

- 28-Nov-2021 C0:10 80.81

7 28-Nov-2021 C0:15 79.88
28-Nov-2021€0:20 80.06
28-Nov-2021 00:25 80.25
28-Nov-2021 00:30 80.81
28-Nov-2021 00:35 81.19
28-Nov-2021 00:40 81.37
28-Nov-2021 00:45 81.56
28-Nov-2021 00:50 81.94
28-Nov-2021 00:55 82.12
28-Nov-2021 01:00 82.31
28-Nov-2021 01:05 82.5
28-Nov-2021 01:10 82,69
28-Nov-2021 01:15 83.81
28-Nov-2021 01:20 83.63
28-Nov-2021 01:25 83.25
28-Nov-2021 01:30° 83.06
28-Nov-2021 01:35 83.44

TRUE-COPY



=
et
a3

L

~ Timestamp
28-Nov-2021 01:40

28-Nov-2021 01:45
28-Nov-2021 01:50
28-Nov-2021 0T:55
28-Nov-2021 02:00
28-Nov-2021 02:05
28-Nov-2027 02:10
28-Nov-2021 02:15
28-Nov-2021 02:20
28-Nov-2021 02:25
28-Nov-2021 02:30
28-Nov-2021 02:35
28-Nov-2021 02:40
28-Nov-2021 02:45
28-Nov-2021 02:50

~ 28-Nov-2021 02:55

28-Nov-2021 03:00
28-Nov-2021 03:05
28-Nov-2021 03:10
28-Nov-2021 03:15
28-Nov-2021 03:20
28-Nov-2021 03:25
28-Nov-2021 03:30
28-Nov-2021 ©3:35
28-Nov-2021 03:40
28-Nov-2021 03:45
28-Nov-2021 03:50
28-Nov-2021 03:55
28-Nov-2021 04:00
28-Nov-2021 04.05
28-Nov-2021 04:10
28-Nov-2021 04:15
28-Nov-2021 04:20
28-Nov-2021 04.25
28-Nov-2021 04:30
28-Nov-2021 04:35
28-Nov-2021 04:40
28-Nov-2021 04:45
28-Nov-2021 04:50
28-Nov-2021 04:55
28-Nov-2021 05.00
28-Nov-2021 05:05
28-Nov-2021 05:10
28-Nov-2021 05:15
28-Nov-2021 05:20
28-Nov-2021 05:25
28-Nov-2021 05:30

84.0

84.0

83.81
83.81
83.63
83.06
83.25
83.25
83.06
83.44
83.63
82.69
82.12
82.31
8212
81.94
81.94
81.94
81.75
81.37
81.0

80.81
80.81
80.81
80.44
80.06
79.5

78.94
78.38
78.38
77.81
77.62
77.62
77.44
77.25
77.06
76.88
76.88
77.62
78.0

78.19
78.38
78.0

77.81
78.38
78.75
79.5

TRU%‘COPY



-

-Timestamp

28-Nov-2021 05:35
28-Nov-2021 05:40
28-Nov-2021 05:45
28-Nov-2021 05:50
28-Nov-2021 05:55
28-Nov-2021 06:00
28-Nov-2021 06:05
28-Nov-2021 06:10
28-Nov-2021 06:15
28-Nov-2021 06:20
28-Nov-2021 06:25
28-Nov-2021 06:30
28-Nov-2021 06:35
28-Nov-2021 06:40
28-Nov-2021 06:45

-~ 28-Nov-2021 06:50

28-Nov-2021 06:55
28-Nov-2021 07:00
28-Nov-2021 07:05
28-Nov-2021 07:10
28-Nov-2021 07:15
28-Nov-2021 07:20
28-Nov-2021 07:25
28-Nov-2021 07:30
28-Nov-2021 07:35
28-Nov-2021 07:40
28-Nov-2021 07:45
28-Nov-2021 07:50
28-Nov-2021 07:55

.+ 28-Nov-2021 08:00

28-Nov-2021 08:05
28-Nov-2021 08:10
28-Nov-2021 08B:15
28-Nov-2021 08:20
28-Nov-2021 08:25
28-Nov-2021 08:30
28-Nov-2021 08:35
28-Nov-2021 08:40
28-Nov-2021 08:45
28-Nov-2021 08:50
28-Nov-2021 08:55
28-Nov-2021 09:00
28-Nov-2021 09:05
28-Nov-2021 09:10
28-Nov-2021 09:15
28-Nov-2021 09:20
28-Nov-2021 09:25

80.44
81.19
82.12
82.69
83.06
83.44
8419
85.31
85.87
85.69
86.06
85.87
85.87
85.69
85.69
85.87
86.06
86.06
86.06
85.69
85.87
85.5

8494
84.75
84.33
84.0

83.44

82.88

82.12
81.75
81.75
81.94
81.94
81.94
82.5

83.06
83.63
84.38
B4.75
85.5

86.44
87.0

87.56
87.76
88.31
89.06
89.06

4

TRUE COPY



i,

_ Timestamp ~

28-Nov-2021 09:30

28-Nov-2021 09:35
28-Nov-2021 09:40
28-Nov-2021 09:45
28-Nov-2021 09:50
28-Nov-2021 09:55
28-Nov-2021 10:00
28-Nov-2021 10:05
28-Nov-2021 10:10
28-Nov-2021 10:15
28-Nov-2021 10:20
28-Nov-2021 10:25
28-Nov-2021 10:30
28-Nov-2021 10:35
28-Nov-2021 10:40

- 28-Nov-2021 10:45

28-Nov-2021 10:50
28-Nov-2021 10:55
28-Nov-2021 11:00
28-Nov-2021 11:05
28-Nov-2021 11:10
28-Nov-2021 11:15
28-Nov-2021 11:20
28-Nov-2021 11:25
28-Nov-2021 11:30
28-Nov-2021 11:35
28-Nov-2021 11:40
28-Nov-2021 11:45
28-Nov-2021 11:50

#i2 78-Nov-2021 11:55

28-Nov-2021 12:00
28-Nov-2021 12:05
28-Nov-2021 12:10
28-Nov-2021 12:15
28-Nov-2021 12:20
28-Nov-2021 12:25
28-Nov-2021 12:30
28-Nov-2021 12:35
28-Nov-2021 12:40
28-Nov-2021 12:45
28-Nov-2021 12:50
28-Nov-2021 12:55

28-Nov-2021 13:00.

28-Nov-2021 13:05
28-Nov-2021 13:10
28-Nov-2021 13:15
28-Nov-2021 13:20

88.31
87.94
87.75
87.56
87.19
86.81
86.44
86.06
85.87
85.5

85.5

85.69
86.06
85.87
85.69
85.87
86.06
86.06
86.25
86.44
86.25
86.06
86.06
85.87
85.87

86.25

86.63
87.38
87.56
87.75
87.56
87.75
87.94
88.5

88.69
88.87
88.87
89.06
88.69

88.31

87.94
87.56
8775
87.56
87.56

87.38

' SPM(mg/Nm3)
8887

)

TRUE COPY



. Timestamp™ . 8

28-Nov-2021 13:25
28-Nov-2021 13:30
28-Nov-2021 13:35
28-Nov-2021 13:40
28-Nov-2021 13:45
28-Nov-2021 13:50
28-Nov-2021 13:55
28-Nov-2027T 14:00
28-Nov-2021 14:05
28-Nov-2021 14:10
28-Nov-2021 1415
28-Nov-2021 14:20
28-Nov-2021 14:25
28-Nov-2021 14:30
28-Nov-2021 14:35
28-Nov-2021 14:40
28-Nov-2021 14:45
28-Nov-2021 14:50
28-Nov-2021 14:55
28-Nov-2021 15:00
28-Nov-2021 15.05
28-Nov-2021 15:10
28-Nov-2021 15:15
28-Nov-2021 15:20
28-Nov-2021 15:25
28-Nov-2021 15:30
28-Nov-2021 15:35
28-Nov-2021 15:40
28-Nov-2021 15:45

- 28-Nov-2021 15:50
- 28-Nov-2021 15:55

28-Nov-2021 16:00
28-Nov-2021 16:05
28-Nov-2021 16:10
28-Nov-2021 16:15
28-Nov-2021 16:20
28-Nov-2021 16:25
28-Nov-2021 16:30
28-Nov-2021 16:35
28-Nov-2021 16:40
28-Nov-2021 1€:45
28-Nov-2021 16:50
28-Nov-2021 16:55
28-Nov-2021 17:00
28-Nov-2021 17:05
28-Nov-202117:10
28-Nov-2021 1715

87.0

86.81
87.0

87.19
87.56
87.56
88.13
88.31
88.13
88.13
87.38
87.38
87.0

86.81
86.81
86.81
86.25
85.87
85.87
86.06
86.06
85.69
86.44
85.87
86.06
85.69
85.12
84.38
84.0

83.81
83.06
82.31
8212
81.94
81.56
81.37
81.19
81.19
81.56
81.75
81.94
81.56
81.94
81.75
81.56
81.37
81.56

TRUE/COPY



i

Timestamp
28-Nov-2021 17:20
28-Nov-2021 17:25
28-Nov-2021 17:30
28-Nov-2021 17:35
28-Nov-2021 17:40
28-Nov-2021 17:45
28-Nov-2021 17:50
28-Nov-2021 17:55
28-Nov-2021 18:00
28-Nov-2021 18:05
28-Nov-2021 18:10
28-Nov-2021 18:15
28-Nov-2021 18:20
28-Nov-2021 18:25
28-Nov-2021 18:30

i 28-Nov-2021 18:35

28-Nov-2021 18:40
28-Nov-2021 18:45
28-Nov-2021 18:50
28-Nov-2021 18:55
28-Nov-2021 19:00
28-Nov-2021 19:05
28-Nov-2021 19:10
28-Nov-2021 19:15
28-Nov-2021 19:20
28-Nov-2027 19:25
28-Nov-2021 19:30
28-Nov-2021 19:35
28-Nov-2021 19:40

. 28-Nov-2021 19:45

28-Nov-2021 19:50
28-Nov-2021 19:55
28-Nov-2021 20:00
28-Nov-2021 20:05
28-Nov-2021 20:10
28-Nov-2021 2D:15
28-Nov-2021 20:20
28-Nov-2021 20:25
28-Nov-2021 20:30
28-Nov-2021 20:35
28-Nov-20217 20:40
28-Nov-2021 20:45
28-Nov-2021 20:50
28-Nov-2021 20:55
28-Nov-2021 21:00
28-Nov-2021 21:05
28-Nov-2021 21:10

81.37
81.37
81.0

81.0

81.0

80.81
80.81
81.0

81.19
81.37
81.75
82.31
82.31
82.5

82.69
82.5

82.31
82.5

82.5

82.69
82.31
81.94
81.37
80.63
80.63
80.44
80.44
80.25
80.06
80.25
80.25
79.88
79.88
79.69
79.88
80.06
79.88
80.06
79.88
79.88
79.88
79.69
79.5

79.5

79.12
79.31
79.5

SPM(mg/Nm3

TRGE/COPY



~ Timestamp - SPM(mg/Nm3)
28-Nov-2021 21:15 79.31
28-Nov-2021 21:20 78.75
28-Nov-2021 21:25 78.75
28-Nov-2021 21:30 79.31
28-Nov-2021 21:35 79.5
28-Nov-2021 21:40 79.5
28-Nov-2021 21:45 79.5
28-Nov-2021 21:50 80.06
28-Nov-2021 21:55 80.44

Tﬁuﬁcow




- FORNEWCON CONSULTANTS & LABORATORIES: " * - /

- An ISO'9001 : 2015; 150 14001 &
| NABLISOAEC lms . 2017 (Testiy

Rvgefndhsmmc " me remt
‘Website : www.newconiab.in ' S

STACK EMISSION MONITORING AND ANALYSIS REPORT
(NEW DIESEL ENGINES UPTO 800 KW Page 1 Of 1

TEST REPORT NO.: NCUDSMSMIM'I 1/8M1 31102]1 1 : DATE OF REPORT 18-11-2021
Nlma And Mdm& Of Cystomer: DSM SUGAR MANSLURPUR, '
' (AUNIT OF DHAMPUR SUGAR MILLS LYD.), .M!JZAFFARNAGAR.U;P-,.JRDIA

[§No.| Parametar

SANPLING DETAIL
Analysis Start Date' 13-11-2021 Analysis End Date 18-11:2021
Date Of Sampling 12:11-2021 Sampling Done By NCL
Sampling Protocol AS PER CPCB. Duration Of Sampling 30 MINUTES.
. GUIDELINES : '

Equipment Used - Vayiibodhan Stack Sampler VSS1.(S.No. : 321-DTC-07), .

1000 KVA,= 800:KW
120-130 LtrHt
25 MTR

Stack Attached To
‘Typo Of Fuel Uaed
Stack He__ig.ht;,a_ﬁhove_ Ground

MS

Stack Dia At The Top S -
AS PER REQUIREMENTS:

Attached APCS
0.G.Set Comm. Dats -

261°C
A0 LPM

Flue Gas Ta ]
-

Ambient: Tempeumre
' Vetocity Of Fiun Gaseas

:ﬁ Sampling Fiow Rate For Ga:il 212112m e :

Specification/ Limit (As Pen
CPCB} :

<35‘
<40

11 carbon Monoxide (GO).
Particulate Mattars (PM)
{Oxides of Notrogan+HC:

+** End-Of Repor™"*

CHECKED BY :
Formai no- NCUQSP-28!T C-SETfFMT -01 Rev.No, 1 Date 18 07 2011

NOTE : 1. The Rasls opid above perans o b Tesad paramein ony, Endersement f o sams i ‘nether indamed ‘nor impled, 2. AN cispedse sublect 1o

Y Y
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Newcon Conwlfants_ & Labemfories

An ISO5001 2018, 1SO 14001 :2015, 1
NABL ISDI!E{.‘ 17025 : 10]7 (Te i

Websute‘wwwnew" n!ab in mm—
STACK EMISSION MONITORING AND ANALYSIS REPORT _ ) .
Page 1 Of 1
| TEST REPORT NO : NCLIDSMSMIZA11/61M 3146812 DATE OF REPORT . 18.11-302]
“Name And Address Of Customer | DSM SUGAR MANSURPUR, | | ”
, {A UNIT OF DHAMPUR SUGAR MILLS LTD.) , ,MUZAFFARNAGAR;U:P., INDIA

, “SAMPLING DETAIL
Enalysis Stirt Date 13-11:2021 Analysis End Dats 18-11-2021
@ Date Of -Simblli.iia 12:11-2021 Sampling Done By - NCL
_Sampling Protocol AS PER CPCB GUIDELINES- Duration OfSampI!ng 30 MINUTES
‘Equilpment Used ‘Vayubaghan Stack Sampler VSS1 (S.No. : 321-0TC-07),,-

5 Stack Attactied To
. ‘Capacity
“Type Of Fuel Used
Quantity Of Fue! Used
“Stack Height Above: The
 Ground level.
Attached APCS

3000 mm

. RCC
L EE 24.Hrs
2l

‘; }ifiﬁ'
- HE 121°C
19,0 LPM

bdég 1B0581:4mMhr -
i

Amblent Temperaturs
_ ‘Velocity Of Flus Gases.
¢ - ‘Sampling Flow Rats For Gases

. A I
[SNG. T Parametsr %«uk “Specification/ LimTt (As Per

‘GPCB)

T ‘Particulste! Maltots (PM) 7 : 150

;.:SulphurD:oaode 37 Not Spediied

Carbon Monoxde (CO). 0. 53 | 1% By Volume:.

] W] Kl -4

Quides of Nirogen ‘ ) . @::11’255_(!2-7.) - ':570 Not-Specified

awn, End Of Repq‘rt."""

D BY AUTHOR €D SIGNATORY

!ﬂiﬁ_lﬁ%.mm o pade .0 .:r
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An 150 9001‘ 3 20! '5, ISQ lml : 20]5, ISO mm 20!8 Ct'rlllk'd l..aboralon
NABL: ISOIII'L !')025 £} 10!‘7 (Testing, Cert: No, TC-5826) Accreditated l..nborsiory

meymosrcc

Websﬁe wwwnewcon!ab R

STACK EMISSION MONITORING AND ANALYSIS REPORT

Page 1 Of 1
TEST REPORT NO: NCLIDSMSMIZAT1/6/131102/13 "DATE OF REPORT : 18-11-2021 ' T

Name And Aﬁdrou OfCustomer | DSM SUGAR MANSURPUR, - \ ;
(A UNIT OF DHAMPUR SUGAR MILLS LTD.), ,;MUZAFFARNAGAR,U.P., INDIA

| . “SAMPLING DETAIL
7 Analysis Start Date 13:11.2021 Aiislysis End Date 18-11-202¢
W DatoOf Sampling 12-11.2024 Sampling Done By NCL
Sampling Protocal AS.PER.CPCB GUIDELINES. Duration Of Sampling 30 MINUTES:
Equipmant Used Viiyiibodhian Stack Sampler VS$1 (§.No. : 321-DTC-07); ..

Stzck Attachgd Je
Capacity

Type Of Fuel Used
Quiantity O Fus! Used:

‘Stack Helght Above The
Ground fovel
Attached APCS

3000 mm

RCC:
24 Hrs

122°C
20.0LPM
483124 8mhr

‘Ambient Temperatiire’
Vaioclty of Flua Gm
. Sampling Fiow Rnb For.Gases:

Speclﬁcatlon! umlt (As Per

[§No. | Parameter’
; cpca) g

- 150_.
Not Specified
1% By Vo!ume
Not Spwﬁed

| Particulsts Matists (M)
SUphUr Dwowde
Carbon Monoxide (CO)
T }o:dues o throaeﬂ

D) wal R e

o Eng:Of Report™*

FOR NEWCON CONSULTANTS & LABORATORIES- -

of the- same & nodher I'Mé MH%EE‘%&RATORY - to
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. Recogulsed by MOEFCC

Newcon Consulianis & Laboratories

-An1S0 95005 12015, 15014001 :: 2018, 150 45001+ 2018 Certified l..aboratory
- NABL ISOAEC 125 : 2017 (Testing, Ceit. No. TC-5826) Accreditsted Labioratory

'AMBIENT AIR QUALITY MONITORING AND ANALYSIS REPORT

W&bs]te wwwnewcon!ab in

e
,:c,...n...

Page 1 Of 1

TJEST REPORT NO : NCUDSMSMI‘Z“ 1/8/131102/3-

"DATE OF REPORT : 18-11-2021 _

“Name And Address OF 0uotomar

DSM SUGAR MANSURPUR,

{AUNIT OF DHAMPUR SUGAR MILLS LTD.}, ,MUZAFFARNAGAR U.P; INDIA

Analysls Start Data  13/11/2021
... Date Of Sampling 12/11/2021
¥ Time Of Sampling 10:00

 SAMPLING DETAILL

Analysis End Date:
Sampling Done By
1211412021 To: 10:00 13/11/2021

‘Sampling Location  'NEAR MAIN GATE.

Sampling Protocol. - 1S:5182(PART-5) AS PER CPCB GUIDELINES
fSampla Fiow Rate 1135 mtr¥imin

For SPM(Average)

~$ample Flow Rate For Gas.
Equipments Used

Amblent Temperature ‘25°C
' 'Wu&ar Condition c!'eag.g

‘ 's.so}.. Parameter

.

Ranicuhta':Manm-‘(S:l.zﬁ- i
 Parliculate Matiers(Sze L
Suiphur Dioxide

Carbon Monoxids (GO)
NiAtogen Dioxice

1
Ry BT B B L

/FORNEWCON.CONSULTANTS & LABORATORIES -

CHECKED BY

Format no. NCLIGSP-28/TC-AAQ/FMT-02 Rev.No.1 Date:18. o‘r 2011 .

18/1112021

NCL

| Specification/ | Limlt

{As Per CPCB)

Fo 5a Ve its

PRE

“For 24 W (3

o 24 rem 50

T RO 08 faen 03 7or 01 Heod

For ATreatl

s+ End Of Report™*

NOTE : 1mmmmmnmmmwammde-mmMmznm o
GHAZIABAD JURISDICTION. 3. Tha Report shall ok be reprodkaced excapt i il without the parmission of MANAGING PARTNER. 4. Ourhms muwﬁw

TRUE COPY




Websfte WWW, nem:onlab in

AMBIENT AIR. QUAUTY MONITORING: AND ANALYSIS REPORT

“TEST REPORT NO : NCLIDSMBMIZA1 161311028 "~ DATE OF REPORT; 8A12021

l\kmo And hddms Of Customer. | DSM SUGAR MANSURPUR,
(A'UNIT OF DHAMPUR SUGAR MILLS LTD.), ;MUZAFFARNAGAR,U.P., INDIA

SAMPUNG DETML
Analysia StartDate 131172021 Anaiysis End Dats.  18/11/2021
= DateOf Sampling. 121122021 Sampling Done By~ NCL
| TimeOfSampling 1200 1211:2021 To 1200 13/1172021
‘Sampling Location ~ NEAR GODOWN |
Saimpling Protocol  15:5182(PART:5)AS PER CPCB sumsunes

Samiple Flow Rate 1.47 mitr¥/min
‘For SPM{Average)

lne Placed 1 B e

Sample Flow Rate For Gas. 5LBM gt "534 h
Equipments Used pler (PM 2.5) With Gasecus Attachement,

T No.| Parameter I B R 1T " Result |~ Specification Limit
| T i (A Per CPCB)

~Parfculate Walers(Size et T TPM oA i = iR i
.su!phwoioxide : E o ‘ Bl
Carbon Monoxide (CO)
Nirogen Dicxde.

0.33: B8 T B For OF et

ol a] ol wf =

B For SATans0

“FOR NEWCON CONSULTANTS & LABORATORIES®

Farms: ﬁo'NGUOSP—23!‘l’C~AAQIFMT~&2 ReviNo. wam,_ '0?2011
lR)!E-'! mmmmmhuwmw amwmammnmmmdmmznmmm

o e et b

TRUEZCOPY



RTRCRE

: TEST REPORT NO: NCUDSMSMIZM‘II&"!M'!OZM T DATE OF REPORT 18-11-2021

An 150 92001 + 3015, 1O 14001 : 201, 150 45001 mISCuﬁMLabwum :
NAsmsormc-lvuzs 2ﬁl'lﬂ‘enh_|g,Cu1 Nu.'l‘c-sszs}_&ccmdaaiedhbemtory T N
: guised by MOEFCC "o Wi

Webslte mnawwnlab m

AMBIENT AIR,QUALITYEMONITORNGS AND ANALYSIS REPORT

_Page 1 of 1

Name And Adtress Of Cnstomar i DSM SUGAR IMNSURPUR
| (A UNIT-OF DHAMPUR SUGAR MILLS'LTD.}; ;MUZAFFARNAGAR,U.P., INDIA

" [ENo.| Parameter

| S T SAMPLING DETAIL
Analysis StartDate 1311172021 | Aralysis EndDate 1811112021

= Date Of Sampiing 1201112021, Sampiing Done By  NCL

TimeOfSampling 1030 121112021 Te 1030 13172021
Sampling Loéation  NEAR COLONY
5Sa'm§!'lhg' Protocbli : |S§5182(F’-ART.—5}AS PERCPCH:

‘Samptle Flow Rate 1.180 riitr’/min
For SPM(Avengo}

‘Sample Fiow Rate For Gas
‘Equipments Used'

Amblent Tomperature 257G
‘Weather Condition cloat

Result | Specification’ Limit
(Au Per CPCB)

52 Vor 24 R0,

: Particulata Matiers {Sm -_

: Parﬁculate Mattm(Sme Lud 59 ' "For 24 Fk 60"

~Sulphor Dioxide N R T

D33 | ForDBFues G2 For OF FresOA

~Carbon Monaade (CO)

o] ab o] M) =

24 ! For'24 hea=80

7 End Of Report ™~

. GHECKED BY : REPARED B - Aumongosrémmav
.FonnatmNCUQSP—ZSfTC-AAQIFMT-OZ Rev:NG.1.Dale 18 07, 2045

m!mmwmmu o Tasied paramolers only. Endrsament of 1. same s neller iared por imoked. 2. AX disoules sublect 1o
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Newcon Consultants & Laboratories -y .
Aa 150 9001 : 201, 1SD 14001 : 2015, 150 4SOO1 : 2018 Ceritid Laboratory (O] L% .
NABL ISO/IEC 17025 : 2017 (Yesting, Cert. No. TC-8526) Accreditated Laborstory Y “G—
L o Recogalsed by MOEFCC o B T ed
Website | www.newconiab. in ' '

T

AMBIENT AIR QUALITY MONITORING AND ANALYSIS REPORT

Page 1 Of 1

' TEST REPORT NC:: NCL/DSMSM/2414/8/131102/5 DATE OF REPORT : 18-41-2021

~Name And Address Of Customer | DSM SUGAR MANSURFUR,
(A'UNIT OF DHAMPUR SUGAR MILLS LTD.) , ,MUZAFFARNAGAR,L\.P,, INDIA

SAMPLING DETAIL

Analysis StartDate  13/11/2021 Analysis End Date  18/41/2021
Date Of Sampling 12/11/2021 Sampling Done By  NCL
Time Of Sampling 1:00 42412021 To 1400 A3/1172021

Sampling Location  ETP AREA

Sampling Protocol.  15:5182(PART-5) AS PER CPCE GUIDELINES
Sampie Flow Rate 1,145 mtr/min B arn it
‘For SPM{Average) £ Haigh

Sampie Flow Rats For Gas 0.5.LPN
Equipments Used Respai

Ambient Temperature  25°C =~
Weather Condition.

[“Speciication] Limit

S.No.| Parameter
: {As Par CPCB)

Paricuiats Maters (528 s, TR

Parlicutats Maflers(oze Lag For T 60

Sulphur Dioxide For 24 hry= B0

'C_arboh‘l‘\_ﬂon'd)dde'{(;o,! ‘ : For 0B Firsx 02 For 0 Hre=04

For 24 hrs=B0.

i i W M -

“Nitrogen Dioxide

enn End OfRaport"“

- FORNEWCON CONSULTANTS & LABORATORIES -

o

" CHECKEBBY . PREPA x\ AUTHORIZED SIGNATORY:

e, -
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH

AT NEW DELHI

ORIGINAL APPLICATION NO. 16 OF 2021

IN THE MATTER OF:
VINIT KUMAR
APPLICANT
VS
DSM SUGAR MILLS LTD. & ORS.
RESPONDENTS
AFFIDAVIT

AFFIDAVIT OF AMIT SHARMA, S/ O LATE SHRI JAGDISH CHANDRA
SHARMA, AGED 54 YEARS, R/O — 439, GALAXY NORTH AVENUE, GC-3,
GAUR CITY ~ 1, SECTOR 4, GREATER NOIDA WEST, GAUTAM BUDH
NAGAR, UP - 201301, PRESENTLY AT NEW DELHI, UNDER SECTION 65-
A AND SECTION 65-B OF THE INDIAN EVIDENCE ACT, 1872

I, Amit Sharma, do hereby solemnly affirm and state on oath as follows:

1) I am the deponent herein and authorized signatory of the Respondent No. 1 in
the Original Application under reply and as such [ am well conversant with
the facts of the case and competent to swear and depose this present affidavit
on behalf of the Respondent No. 1. I am filing the present affidavit under
Section 65-A and Section 65-B of the Indian Evidence Act, 1872 in support of
the CD ROM disk (which is a computer output and containing an electronic

record) which is filed along with the present Additional Reply.

2) I state that for the purpose of the present Additional Reply, I accessed the
video dated 31.08.2021, showing the Shadilal Distillery discharging untreated
spentwash / dark brown waste into the Common Drailn, which was recorded
by Mr. Ram Niwas Mishra, employee of the Respondent No. 1 in my

presence, sent to my email




3)

4)

B

and 1 thereafter downloaded the same onto the computer described below
which is regularly used by me in the ordinary course of business and
thereafter, 1 copied the video being the electronic record on an empty CD
ROM disk vsing the CD ROM drive and a CDD ROM writing program already
inbuilt into the computer, all of which are regularly used by me in the ordinary

course of business. The electronic records are as follows:

ifééﬁrding and

Lo copymg on an
o : empty CcD

ROM disk

1. Video showing the Shadilal | Model — Ml 5| 31082031
Distillery discharging untreated | Pro -
spentwash / dark brown waste | 8127005687
into the Common Drain recorded
on mobile phone, Model — MI 5
Pro - 8127005687, by Mr. Ram
Niwas Mishra, employee of the

Respondent No. 1

E\)

Video downloaded on Laptop, | Laptop 30.11.2021
Dell Optiplex 5040 — HSG7NK2,
and then copied on the empty CD
ROM disk

I am advised to state that the conditions of Section 65B of the Indian Evidence

Act, 1872 are complied with in respect of these documents.
In particular, I confirm:

a. That the said computer system used for copying the video is regularly used

to store electronic records such as the present video. mi‘fant video
.f

was downl oad ,;Bf’“jﬁﬁ} in the ordinary course \@sf actwﬂy of the
g;w, b

,“w\
‘f




Respondent No. 1. I have a lawful control over the use of the said
computer system by virtue of my capacity in the organization.

b. The empty CD ROM disk on which medium the video was copied by me
using my computer system was an empty disk and it did not contain any
other data other than the video copied by me.

c. That the computer system as used by me have been operating properly and
the electronic record and its accuracy and contents have not been altered
and/ or tampered with in any manner whatsoever.

d. That the information contained in the electronic record was fed into the
computer in the ordinary course of activities of the organisation and that
the video contained in the computer output is an exact replica and has been

produced from the original electronic record and therefore, repreduces

video contained on the electronic records therein.

DEPONENT.

VERIFICATION

I, the above named deponent do hereby declare and state that the contents of
paras 1, 2 and 4 of the present affidavit are true to the best of my knowledge and

belief and based on records maintained by the Respondent No. 1 and the contents




BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 16 OF 2021

IN THE MATTER OF:
Vinit Kumar Applicant
Versus
DSM Sugar Mills Ltd. & Ors. Respondents
VAKALATNAMA

KNOW ALL to whom these presents shall come that I/ we, Amit Sharma, S/o , the authorized signatory
of M/s DSM Sugar Mills Ltd. (Mansurpur Sugar Unit) (Respondent No. 1) the above-named do hereby
appoirt Ms. Amita Katragadda, Ms. Jyoti Dastidar, Mr. Prakhar Pandey, Mr. Aman Chandola, Ms.
Shree Sinha, Mr. Soumya Dasgupta Ms. Anuradha Mukherjee and Mr. Gyanendra Kumar, of Cyril
Amarchand Mangaldas Advocates & Solicitors - Level — 1 & 2, Max Towers, Plot No. C-001/A/1,
Sector 16B, Noida, UP — 20130 Tel: +91 120 669 9000 [hereinafter called the Advocate(s)], to be
my/our Advocate(s) in the above noted case and authorize him/ them:

To act, appear plead in the above noted case in this Tribunal or in any other Tribunal or the Appellate
Tribural in which the same may be tried or heard. To sign, file verify and present pleadings, written
statement, appeals, cross objections or petitions for executions, review, revision, restorations,
withdrawal, compromise or other petition, replies, objections or affidavits or other documents as
maybe deemed necessary or proper for the prosecution of the said case in all its stages subject to
payment for fees for each stage. To file and take back documents. To admit &/or deny the documents
of the opposite party. To withdraw, or compromise the said case or submit to mediation or conciliation
any differences or disputes that may arise touch or in any manner relating to the said case. To take
execution proceedings. To deposit, draw and receive moneys, cheque and grant receipt thereof and to
do all other acts and things which may be necessary to be done for the progress and in the course of
the hearing of the case. To appoint and instruct any other legal practitioner authorising him/ her to
exercise the power and authority hereby conferred upon the attorney on my behaif.

And F'We the undersigned do hereby agree to ratify and confirm acts done by the Advocate or his
substitute in the matter as my/our own acts, as if done by me/us to all intents and purposes. And I/'We
the undersigned do hereby agree to ratify and confirm acts done by the Advocate or his substitute in
the matter as my/our duly authorised agent would appear in this Tribunal on all hearings and will
inform the Advocate for appearance when the case is called up for hearing. And I/'We undersigned do
hereby agree not to hold the Advocate or his substitute responsible for the outcome of the said case,
or any negligence of the said Advocate/s or his/their substitute. And I/We the undersigned do hereby
agree that in the event of the whole or any part of the fee agreed by me/us to be paid to the Advocate
remaining unpaid he/they shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. If any costs are allowed for an adjournment, the Advocate would be entitled to the

same. The fee settled is only for the above case in this Tribunal,
IN WITNESS WHEREOF I/We do hereunto set my/our hand to those presents the contents of(ﬂ}yﬁ:\\
have been understood by me/us this&:fﬁay of November 2021. ~fy =0
A ted:-

ceepte t - 04

Client

MS. JYOTI MS. AMITA MR. PRAKHAR MR. AMAN
DASTIDAR, KATRAGADDA, PANDEY, CHANDOLA,
ADVOCATE (En No: | ADVOCATE ADVOCATE (EnNo: | ADVOCATE (En. No:
%moo&?‘ (En No: AP/517/2005) MAH/89/2016) D/6800/2018)
A X/ &/ﬁ%b jﬂ )Q N
; AL 3 P
M&. SHREE SINHA, | MR. SOUMYA ¥1S. ANURADHA MR. GYANENDRA
ADVOCATE (En No: | DASGUPTA, MUKHERJEE, KUMAR,
D/5585/2018) ADVOCATE (En No. ADVOCATE ADVOCATE
Lk D/4403/2017) _ (Gn No: D/528/1993) (En,No: D/483/1994)
S Zp/ AowayaDosgptr | i ké@@ C(nguuuif .
Vi
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CERTIFIED TRUE COPY OF RESOLUTION PASSED IN THE FINANCE SUB COMMITTEE MEETING (NO.
DECEMBER -0172020-21) OF THE DIRECTORS OF DHAMPUR SUGAR MILLS LIMITED HELD ON
WEDNESDAY, THE 3™ DAY OF DECEMBER, 2020 AT CORPORATE OFFICE AT 241, OKHLA INDUSTRIAL
ESTATE, NEW DELHI - 110 020,

"RESOLVED THAT Mr. Sandeep Sharma, Director, Mr. SK Bhatnapar, President {Corporate], Mr. hMukul

- Sharma, Asst. Vice President (Business Development) , Mr, Amit Sharma, Asslt. Vice President { Business
Compliance] and Mr. Vikas Agarwal, Chief General Manager { Firance } of the Company be and are
hereby severally authorized to apply for registrations, filing requisite returns, to make applications,
communications, representations, and to sign, execute il types of paper{s), agreement(s), document{s],
undertaking{s), deed(s), other documant(s} on behalf of the Company {including its Units} before the
appropriate authorities {including Appellate Tribunals and jurisdictional Courts etc.) for Central Excise
Act, Trade Tax Act, VAT Act, U.P. Excise Act and GST Act and any other State Act or Central Act and are
authorized to sign Vakalatnama on behalf of the Company, as may be required from time to time for the
purpase mentioned above.” '

Certified True Copy
For Dhampur Sugar Mills Limited

+~-Aparna Goel
L - company Secretary
M.No 22787

LI 1352 39UPIS3IPILOO0S 1T

Regd. O Starm i, Diser. Blinor, Pin Code « 24676 (L2}

Branch Qtfive : 1325, iay Khang, Gortl Nagar, Locknow -226010 L. ), Tet - *$LE22.039243
Futst Unitsel. Bhampur.2. Mansurpur, 3. Asmui, 4, Rajpora5 Meerganj

Distilecy: Avmali & Bhampur




Chandola, Aman

From: Chandola, Aman

Sent: 30 November 2021 16:27

To: 'vinitmecm@gmail.com’; 'litigation.life@gmail.com’; 'ccb.cpcb@nic.in’; ‘ms@uppcb.in’;
‘msam-cgwb@nic.in’; 'csup@nic.in’; ‘'dmmuz@nic.in'

Cc: Dastidar, Jyoti; Pandey, Prakhar, 'MUHAMMAD RAZI'

Subject: Vinit Kumar v. DSM Sugar Mills Ltd. & Ors. - OA No. 16/2021 | Additional Reply on
behalf of Respondent No. 1, Dhampur Sugar Mills Ltd. | Part 1

Attachments: Additional Reply on behalf of Respondent No.1 - OA 16 of 2021 (Part 1).pdf

To:

Applicant — Vinit Kumar (vinitmecm@gmail.com) / (litigation.life@gmail.com)

Respondent No. 2 — CPCB (ccb.cpcb@nic.in)

Respondent No. 3 — UPPCB (ms@uppchb.in)

Respondent No. 4 — Central Ground Water Board (msam-cgwb@nic.in)

Respondent No. 5 — State of UP (csup@nic.in)

Respondent No. 6 — District Magistrate, Muzzafarnagar (dmmuz@nic.in)

We write to you on behalf of our client - Dhampur Sugar Mills Ltd., Respondent No. 1 in the captioned matter.

Please see attached the scans of the Additional Reply to the OA No. 16/2021. Owing to size, we are sending the
same in 2 parts. The same has been served on you as advance service.

We would request that you acknowledge the safe receipt of the same.

Best,
Aman



